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LOK SABHA

Monday, 22nd November, 1954

The Lok Sabha met at Eleven of the 
Clock

[Mr Speaker in the Chair]. 

ORAL ANSWERS  TO  QUESTIONS

Mr. Speaker: Question No. 231, Shrl 
V, P. Nayar.

Shrl Hem BaJ: Sir, question No. 117 
is also on the same subject.  It was 
postponed from the 17th.

Mr. Speaker: It is not on the list for 
the day. *

Shrl Hem BaJ: It is in the supple
mentary list .

Mr. Speaker: 1 see it in the supple
mentary list. We will  take uo  the 
questions in the order in which they 
are on the supplementary list. Ques
tion No. 93.

Advanced  Coukses in  Electronics 
AND  Radio  Physics

m,  Shri  Amjad  All: Will  the
Minister of Natural  Resources  and 
Scientific Research be pleased to state:

(a) whether any research institute 
for advanced courses  in  electronics 
and radio physics is proposed to be 
established in the near future;

(b) if so, at what place;

(c) when the first course is  likely 
to commence; and

(d) whether the institution will be 
run by Government?

490 LSD.
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The Deputy  Minister of  Natural 
Resources  and  Sclentillc  Research 
(Shri K. D. Malavlya): (a) No, Sir. 
The Council of Scientific and  Indus
trial Research have however establish
ed a Central Electronics Engineering 
Research Institute for  research  and 
development of all aspects of electro
nics engineering.

(b) to (d). Do not arise.

Shri Amjad Ali: Are they consider
ing the question?

Shrl K. D. Malaylya: It has already 
been established.  The question put 
was whether it is contemplated.. The 
answer is that it has  already  been 
established at Pilani.

Mr. Speaker: Question No. 117.

The Deputy IfiaMer of Natoral Re
sources and Scientific Research (Shri 
K. D. MalaTlya):  If you like,  Sir,
Questions .117 and 231 mav be asked 
together.  The subject-matter is  the 
same.

Wirl V. P. Nayar: They do not re
late to  identical  subiects. One  is
about geological survey and the other 
is about prospecting for oil.

Mr. Speaker: They may hb answer
ed separately.

Geological StRvifY (Kanora District)

*117. Shri Hem Raj: Will  the
Minister of  Natural  Resources  and 
Scientific Research  be  pleased to 
state:

(a)  whether the Geological survty 
of Jawala-Mukhi (Kangra) regarding
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deposits of petrol has been completed; 
and

(b)  if not, the stage at  which  it 
Stands at present?

The Deputy Minister of Natural 
Resources  and  Scientific  Research 
(Shri K. D. Malaviya):  (a) and (b).
Geological  survey of Jawala-mukhi 
petroleum deposits is in progress.

Shri Hem Raj: May I know when 
this survey will be completed?

Shri K. D. Malaviya: Geological in
vestigations are going on; and,  as  a 
result of the recent Srinagar Confer
ence, some more programme has been 
included.  It  take  some  time. 
It is not possible for me just now to 
say exactly when we can finish it.

Shri P. C. Bose: By what method
is this  survey being carried on; by 
simply  boring  or  by  geo-physical 
methods?

Shri K. D. Malaviya: Borings have 
not yet been undertaken.  We have 
just started the geological mapping of 
the earth structures where possibili
ties of oil may ex̂..  After these 
structural mappings have been com
pleted,  magnetic  and  âvimetric 
sufvey may also be undertaken.

Pandit D. N. Tiwary:  May I know
whether the survey is being carried 
on by government agencies or it has 
been eatrusted to some foreign firms?

Shri K. D. Malaviya:  By  govern
ment agencies.

Shri S. C. Samanta: May I  know
whether geologists have drawn a Une 
from Assam to Persia and  on  that 
line investigation and researches will 
be made?

Shri K. D. Malaviya: No line has 
been drawn by the  geologists.  But 
from the natural earth structures and 
the history of earth it is considered that

from Persia to Assam, oil structures
should be found! beneath the  alluv
ium and sedimentary rocks.

Oil Swvey in the Punjab

♦231. Shri V. P. Nayar:  Will the
Minister of  Natural  Resources and 
Scientific Research  be  pleased to 
state:

(a) whether the offer of a foreign 
firm for conducting an oil survey in 
the Punjab has been referred to the 
Government of India for their advice;

(b) if so, what decision  has been 
taken in the the matter; and

(c) what is the name of the  firm 
and their terms of offer?

The Deputy Minister of Natural 
Resources  and  Scientific  Research 
(Sliri K. D. Malaviya):  (a) No, Sir.
A foreign firm has asked for permis
sion to carry out a geological recon
naissance surver in a small area In 
the Punjab.

<b) and (c). No decision has been 
taken in the matter.

Shrt V. P.  Nayar:  May I  know
whether the  attention  of  Govern
ment has been drawn to a news re
port from Chandigarh in the Times 
of India that “it is  officially  learnt 
that the  Punjab  Government is re
questing the Government of India for 
permission to associate a foreign firm 
in undertaking a survey of oil pros
pecting**?

Shri K. D.  Malaviya:  The  State
Government of the Punjab has  not 
yet approached our Government with 
any recommendajtion.  The Govern, 
ment of India themselves, as I have 
already  said, have received a repre
sentation from a foreign firm.

Shri V. P.  Nayar:  May I  know
whether in seeking the help of foreign 
firms it is a condition that in case 
oil is found they will be allowed to 
take advantage of the oil there?

Shri K. D. Malaviya: The Petroleum 
Concession Rules already include such
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a possibility that if test explorations 
are undertaken by foreign companies, 
then the development  of  that  oil 
would be given over to that company 
which has carried on the exploration.

S’hn V. P. Nayar: in part (c). I had 
asked for the name of the company 
and the terms of the offer.  May I 
know the name and the terms?

Shri K. D. Malaviya: The name of 
the company is the Standard Vacuum 
Oil Company and the terms are ac
cording to the Petroleum Concession 
Rules that are already there.  But. 
no decision has so far  been  taken.

Sahitya  Akadamy

*232. Shri  Krishnacharya  Joshi:
Will  the Minister of Education  be 
pleased to state:

(a) the main activities of the Sahit
ya Akadamy during 1954 so far; and

(b) whether any important publi
cations have been undertaken by the 
Akadamy? "

The Parliamentary Secretary to the 
Minister of Educattmi  (br.  M.  If.
Das): (a)  and  (b).  A  statement 
giving  the main  activities of  the
Sahitya Akadami and the publications 
undertaken by the Akadami is laid 
on the Table of the House.  [See 
Appendix II annexure No. 8.1

Shri  Krishnacharya Joslil: I  find
from the statement that Indian litera
ture will also include books in English 
published in India  or  written by 
Indian authors.  May I know whether 
the Akadami propose  to  give the 
English language a place equal to the 
other languages of India?

Dr. M. M. Das: Sir, it i*s not a ques- , 
tion of placing the English language 
on a par with any Indian  language. 
Many eminent Indian writers have 
written their works in English, such 
as Dr. Radhakrishnan and the Prime 
Minister. Any country in the world 
would be proud of these works.  It

will be a great national loss to dis
own these works.

Shri Krishnacharya Joshi;  May I
know the total amount sanctioned by 
Government for the Akadami and the 
money spent by the Akadami so far?

Dr. M. M. Das: So far» the Govern
ment of India have paid the following 
grants to the Akadami. During 1953
54  Rs. 25,000 and  during  1954-55. 
Rs. 31,000;  total Rs. 1,60,000.  Upto 
October, 31. 1954̂  the Akadami has 
spent Rs. 20.340.

Shri K. K. Basn:  May  I  know
whether this Sahitya  Akadami  has
spent any money on translation from 
one regional language to another or 
from  foreign  languages  to  Indian 
languages?

Dr. M. M. Das:  The Akadami has
not yet begun its work of translation 
but arrangements are  being  made. 
So far as translations are concerned̂ 
I may submit to the hon. Member the 
following. I am reading the scheme 
of  the  Akadami.  Writers  and 
s<̂olaiis in each language—̂I  mean 
Indian language—have been invited to 
recommend the best works  in  their 
languages, both classics and modem 
books, which they deem suitable for 
translation into other  Indian  langu. 
ages. A list of such books has been 
compiled but the  translations  have 
not yet been undertaken.

Sardar A. S. Salgal: May I know
whether a scheme has been formulated 
by the Akadami  for translation  of 
Tamil, Hindi and Bengali books into 
other regional languages?

Dr. AL ML Das; I  nave  told  the 
House that the translation work has 
not yet been actually undertaken, but 
we have asked the scholars of each 
language to give us a list of books as
I said before.

The Prime Minister and Minister of 
External Affairs and Defence (ghrf 
JawabArial Nebm): As President of the
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Akadami, if the House wishes. I shall 
have a lull note placed before the Mem
bers of the House as to the nature of the 
work proposed, the decisions taken and 
the work so far done.

SCHEOULBD C/ISTBS AND SCHEDULED TrIS B

-233. Shrl Amjad Mi: Will the Min
ister of Defence be pleased to state:

(a) whether it is a fact that suffi
cient number of Scheduled Caste and 
Scheduled Tribe candidates with the 
requisite  educational  qualifications 
are not responding to the advertise
ments for higher posts in the Defence 
Installations; and

(b) if so. whether there is any pro
posal to relax certain other  condi
tions besides age with a  view to 
fill  up the  reserved  vacancies  in 
higher grades as far as possible only 
by Scheduled Castes and Scheduled 
Tribes personnel?

The Minister of Defence Organisa
tion (Shri Tyail): (a) Yes, the res
ponse from Scheduled Caste/Schedul
ed Tribe candidates to advertisements 
relating to higher  posts reserved for 
such candidates is not satisfactory; 
may be it is due to paucity of candi
dates possessing requisite educational 
qualifications and/or experience pres, 
cribed for appointment to the higher 
posts.

(b)  Relaxation of age-limits Is gen
erally given to members of Scheduled 
Castes and Scheduled  Tribes. They 
are also allowed another  concession, 
according to which fees payable  by 
them for admission to competitive ex
aminations, selections, etc., are reduc
ed to one-fourth  of the prescribed 
fee.  With your permission, I may add 
that the Home Ministry have recently 
under consideration very  elaborate 
measures whereby it is hoped that Sche
duled Castes and  Scheduled  Tribes 
will  get  substantial  benefits as re
gards the reserved share of the Ser
vices.

Shrl Amjad All: Do  Government
think that the State has already taken

sufficient measures to attract a sufficient 
number of candidates to these Dosts 
from Scheduled Castes and Scheduled 
Tribes?

Shri Tyagi: Attempts  are  always 
mlide to encourage the enrolment  of 
Scheduled Castes and as 1 have just 
now submitted, the  Home  Ministry 
have under their active consideration at 
present a very elaborate scheme which 
will enable the Commission as well as 
the appointing authorities to take into 
account the* lapsed share of the quota 
of the past years in the coming year, 
and perhaps examine  the Scheduled 
Castes independently  so  that those 
who stand in the higher category in 
that examination will pe taken first.

Shri AmJad AH: Is it not  the in
formation of  the  Government  that 
lowering of the educational qualifica
tions in the case of Tribal candidates 
Is necessary for recruitment into  the 
Army?

Shri Tyagi: Yes. Sir.

Shrl  Veeraswamy: May  I  know
whether it is not a fact that even well- 
qualified Scheduled Caste and  Sche
duled Tribe Candidates have not been 
selected in the Defence Services?

Shrl Tyagl: That is not a fact. As 
I have already said, the Home Minis
try are considering a scheme whereby 
Scheduled Caste and Scheduled Tribe 
candidates will be examined separately 
and the candidates who  have better 
merits among them will be given a 
chance, and they will not be comoared 
with the rest of the candidates for 
these posts.

Hindi yidyalayas

♦236. Shri Gidwanl: Will the Minister 
of Edttoatlon be pleased to state;

(a)  whether Government have de
cided to start  Hindi Vidyalayas in 
the non-Hindi speaking areas:
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(b) if so,  when  such Vidyatayas 
wili be started; and

(c) what will be the  nature  of 
training to be imparted therein?

The Parliajnenlary Secretary to the 
Minister of. Edueatloii  (Dr.  M.  M.
Das): (a) No such proposal is under 
consideration at present.

(b) and (c). Do not arise.

I may add that the Government of 
Assam propose to set  up  a  Hindi 
Vidyalaya for  which grants  have 
been given by the Central Government 
at the scheduled rate, that is, 66 per 
cent, of the total expenditure of 1054
55, and 50 per cent, will be given of 
the total expenditure incurred in 1955
56.

Shri Gidwanl: May I know whether 
any special efforts are being made In 
non-Hindi speaking areas to propagate 
Hindi and start institutions for that 
purpose?

Dr. M. M. Das: We . have given the 
responsibiflity  if propagating  Hindi 
in non-Hindj speaking areas  to  the 
Akhil Bharatiya Hindi Prachar Samlti 
and Dakshin Bharat  Hindi  Prachar 
Sabha. The Akhll  Bharatiya  Hindi 
Prachar Samiti has taken  charge  of 
propagating  Hindi  in  the  eastern , 
Slates such as Bengal,  Assam,  etc., 
whereas the Dakshin* Bharat  Hindi 
Prachar Sabha has taken charge  of 
propagating in the South. We have 
given grants to  these  organisations. 
Moreover* in the last Education Miiis- 
ters’ Conference  held  in  Delhi  in 
August 1954, it was decided that for 
the propagation of Hindi in the non- 
Hindi speaking areas, financial assist
ance by the Central Government will 
be given to the  State  Governments 
concerned and it would be  for  the 
States to  undertake  the  work  of 
spreading Hindi in their States and 
they will be free to do the work In 
any manner and through any agen«̂ 
they consider best.

Shri  Amjad AU: May  I  know
whether any sum out of the sanction
ed amount has been ear-marked for

the purpose of giving scholarships for 
training people outside  the  eastern 
States to work as teachers?

Dr. M. M. Das: As 1 have already 
told the House, grants have been made 
to the different  State  Governments 
for their schemes. It may be in their 
schemes  to  give  training  to  the 
teachers.

Shri Jaipal Singh: Is  Government
taking any steps to prevent the elimi
nation of Hindi from certain Jharkhand 
areas  where  Hindi  used  to  be 
taught before the States were merged 
in Orissa—now Oriya has been  put 
instead? I want to know, since Hindi is 
the rashtra bhasha, what steps Govern, 
ment are taking to eliminate this kind 
of distinctive work there.

. Dr. M. M. Das: I think it is more or 
less a State Gk}vernment question.

Seth Govind Das: The hon. Minister 
has just said that certain grants are 
to be given to the  Dakshin  Bharat 
Hindi Prachar Sabha and to another 
institution.  May I know whether the 
Government are aware that for pro
pagating Hindi, except in South India* 
in Bengal, Assam  and  Orissa,  the 
Rashtra  Bhasha  Prachar  Samiti,
Wardha, should also be given grants, 
for a number of students are appear
ing in their  examinations?  May I
know what Government are going to
do so far as  the  Rashtra  Bhasha
Prachar Samiti is concerned?

Dr  M.  M.  Das: Speaking from 
memory, I think we have given grants 
to  the  Rashtra  Bhasha  Prachar 
Samiti also.

Seth Govind Das: No.

SCHOLABSHIPS TO SCHEDULED CASTBS,  SCHE*

dvlbd tribes and  Backwaw)  Classes

Shri Bibhttti Mishra: Will tĥ 
Minister of Education be pleased to 
state:

(a)  the  main  considerations  for 
awarding scholarships to the students 
belonging to the Scheduled  Castes,
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Scheduled  Tribes  and  Backward 
classes:

(b) whether these scholarships are 
awarded on the basis of merit only; 
and

(c) whether any  consideration is 
shown to those students who are most 
backward even among the Scheduled 
Castes, Scheduled Tribes and Back̂ 
ward classes but who have  secured 
pass marks?

The Parliamentary Secretary to the 
Mtnister  of Education  (Dr. M. M. 
Das): (a) to (c). Attention is invited 
to the statement laid on the Table of 
the House.  [See Appendix II annex- 
ure No. 9.]

m f, ^  VirfhR  ̂ f

if ̂  ^

wrq;8RT̂ riW «IW

 ̂̂  I

Dr. M. M, Das: It has been a pro
blem to the Education Ministry to find 
out the backward among  the  back
wards.  We have approached  the 
Scheduled  Castes Commissioner  for 
this.  He referred the matter to the 
Backward  Classes Commission  that 
has been set up under our Constitu
tion. Now the Commission says that 
we should wait until the report of the 
Commissibn is out.

HTW ^ 71̂)

 ̂jrf hi5  ̂?

Dr, M. M. dm; I am afraid nothing 
can be done until the report comes 
out.

Shri Achnthan: I want to know the 
number of persons who were awarded 
scholarships this year from among the 
backward classes.

Dr. M. M. Das: The total number of 
ap̂lioations received this year from 
the backward classes of all . the Slates 
of India is 22»020. Out of these, 7,369 
backward class  students have  been 
awarded scholarships.

ENTRAL  Food  Technological  Resbcar 
•  Institute

Shri Jhulan Sinha: Will the
Minister of Natural  Resources  and 
Sdentillc  Research be  pleased  to 
state whether the Central Food Tech
nological Research Institute, Mysore, 
has developed a simple method  of 
preparing edible starch and  starch 
for industrial use from Banana stems?

The Deputy  Minister  of  Natural 
Resources  and  Scientific  Researcli 
(Shri K. D. Malaviya): Yes, Sir.

Shri Jhulan Sinha: May I know if 
the production of starch from banana 
stem has been started on a commer
cial scale?

Shri K. D. Malaviya. The method 
has been developed for the produc
tion of edible  starch  from  banana 
stems. It is still -in the pilot stage of 
production.  So, we  cannot  conclu
sively say that the et-onomy of  pro
duction has been finally established.

Shri Jhulan Sinha: May  I  know
whether the result has been communi
cated to the Ministry  of Commerce 
and Industry?

Shri K. D. Malaviya: So far  as  I 
know, the Ministry of Commerce and 
Industry know about this  and  also 
the organizations which  need  infor
mation on this have also been notified.

Ordnance Factories

•242. Shri K. C. SodMa: Will the
Minister of Detfcnee  be  pleased to 
state the agency through which goods
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manufactured by the Ordnance Fac
tories for civilian use are sold?

The  Deputy Minister of Defence 
<8hri Satislr* Chanilra): The  major
part of civilian goods  manufactured 
in Ordnance Factories for trade and 
Government Departments  is  under
taken against direct orders. Sporting 
guns for civilian use are sold through 
regional agents selected  by  Govern
ment. '

Government have under considera
tion the appointment of  agents  for 
the sale of optical and scientific ins
truments such as microscopes, bino
culars, drawing instrument sets, etc. 
manufactured in Ordnance Factories.

Shrl K. C. Sodhia: How are these 
regional agents selected?

Shrl Satish  Chandra: They  have
been selected for  sale  of  sporting 
guns only.  We obtained the figures 
from the Controller of Imports, as all 
the sporting guns were being import
ed so far. The Arms with the highest 
imports in each re’feion had been ap
pointed as selling agents.

Shri K. C.  Sodhia: What is the
allowance or profit that is allowed?

Shri Satish  Chandra: 12-bore  guns
are sold ex-factory for Rs. 300 each. 
The retail price has been  fixed  at 
Rs. 400,  That is the maximum retail 
price. This margin of Rs. 100 includes 
insurance, transport, wholesaler’s pro
fit, retailer's orofit and other expetndil. 
ture.

Shri K. C.  Sodhia: What  is  the
method for determining the cost ac
count of the articles produced?

Shrl Satish Chandra: The oost of 
the material plus the cost of labour 
plus the usual overhead charges of 
the factory.

 ̂h rr ̂ im f \
DiSPIACBD  PBRS0N5

•244. Shri Radha Raman: Will the 
Minister of Education be  pleased to 
state :

(a) whether it is a fact that Pakis
tan Government have  issued  ins
tructions to heads of schools not lo 
issue copies of certificates  to  the 
employees of the  Government  of 
India and many  displaced  persons 
employed in India had to lose their 
Jobs for lack of these certificates;

(b) the total number of such cases 
on record with Government; and

(c) whether any steps have  been 
taken in the matter?

The Parliamentary Secretary to the 
Minister of Education  (Dr.  M.  M.
Das): (a) to (c). The Government of 
India are not aware of any such ins
tructions, nor has any such case been 
brought to their notice.

Technical aid by U-S.S.R.

•245. SIhri Nambiar: WiU the Min
ister of Finance be  pleased, to refer 
to the reply to starred question No. 
966 asked on 15th September,  1954 
and state

(a) whether Government have sent 
any team for assessing the availabi
lity of facilities for training  in  the 
U.S.S.R;

(b) if so, in what fields they as
sess the facilities available; and

(c) what further action has  been 
taken in the matter?

The Parliamentary Secretary to the 
Minister  of  Finance  (Shri  B.  R. 
Bhagat): (a) Not yet.

(b) Does not arise.

(c) The matter is  being  pursued 
with the United  Nations  Technical 
Assistance  Administration.  The 
reply is awaited.
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Welfare Extension Project (Mysore)

♦249. Shrl Keshavalenirar: Will the 
Minister of Education be pleased  to 
state: ^

(a) thjfi number of Welfare Exten
sion Projects which have been actually 
started in the Mysore State;

(b) the names of the places where 
they have been started; and

(ĉ the progress of "vork in these 
projects? '  '

The Parliamentary Secretary to the 
Minister of Educatimi  (Dr.  M.  M.
Das): (a)  to (c). No projects have 
so far been started in the  State  of 
Mysore.

I may add that preliminary work is 
at present in hand for starting  one 
project at Avanahalli, Mysore.  The 
project will start as  soon  as  this 
preliminary work is completed.

Shri Kesliavaiengar: May I know
whether, when the project Implemen
tation Committee was appointed to act 
in the absence of the State Welfare 
Board, and when the new project that 
you are now referring to is to be start
ed at Avanahalli, now that the State 
Welfare Board has come into  being, 
differences  have  arisen  between 
the two bodies and consequently the 
functioning of this project has come to 
a standstill.

Dr. M. M. Das: We have no informa
tion to that effect.

Sun Temple at  Konaraka

*250. Shri C. R. Naraaimhan: Will 
the Minister of Education be pleased 
to state:

(a) whether it i« a fact that  the 
Sun Temple at Konaraka is fast  de- 
tvlorating and tbere is a danger  of 
valuable sculptural work being  lost; 
and

(b) what remedial measures have 
been taken in the matter?

The Parliamentary Secretary to the 
Minister of Education  (Dr.  M.  M.
Das): (a) Yes, Sir; but all  possible 
remedial measures are being taken to 
arrest further deterioration.

l̂[b) A committee of experts, which 
met in February, 1953, suggested cer
tain remedJlal measures,  which  in
clude:—

(i) structural  repairs  such as 
grouting, pointing etc. to render 
the fabrip of the temple  water
tight, and

(ii) Drainage and repairs to the 
compound wall and  some  sand 
clearance.  The  work  of  sand 
clearance  and  the  construction 
of a compound wall is in progress. 
The work of filling up the  deep 
and wide joints and other depres
sions will be taken up shortly.

Shri C. R. Narasimhan: May I know 
whether the temporary remedial mea
sures adooted, such as filling the hole 
with sea-sand, have actually accelerated 
the process of disintegration instead 
of arresting It?

Dr. M. M. Das: jSo far as we  are
concerned, we arê clearing the sand. 
We are not flllhig up with sand.

Shri C. R. Naraitfmhan: May I know 
whether that hâ happened at  any 
time before?

Dr. M. M. Das; I think  that 
done many years back.

was

Shrl S. C. Samanta: May I know 
whether any shelter has  been  con
structed there to jrrrest further deteri
oration of the statues which are falling 
here and there?

Dr. M. M. Das: We are trying our 
best to maintain the statues as they 
are. Some of the statues have fallen 
and come out. They have been nut 
in a museum situated locally.

Shri C. R. Narasimhan: Have Gov
ernment any proposal to copy  the 
methods of reconstruction which the
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French and Dutch Archaeological De
partments carried out in Indo-China 
and Java? '

Dr. M. M. Das; The reconstruction 
means new buildini? with new materials. 
So far as the Archaeological Depart, 
ment is concerned, it is  against  the 
policy of the Department to rebuild 
them with new materials.  We are 
only to maintain them as they are.

P. A. C*8 Ninth Report

♦251. Shri Morarka: Will the Minis
ter of Defenee be pleased  to  state 
whether Government have taken any 
steps for the carrying out of periodical 
stock verification of security stores as 
reconimencted by the Public Accounts 
Committee in their Ninth Report?

The Minister of Defence Orgranisa- 
tion (Shri Tyagi); Yes.  The Ministry 
of Defence has drawn the attention of 
the Service Headquarters, the Director- 
General of  Armed  Forces  Medical 
Services and the Director-Cxeneral of 

Ordnance Factories to the observa
tions of the Public Accounts Commit
tee in this regard and has impressed 
upon them the necessity for ensuring 
that formations subordinate to them 
carry" out stock-veriflcation of stores 
in strict compliance  with  the rules 
and  regulations  in  force  on  the 
subject.

Shri Morarka: May I know whether 
it is a fact that in the Navy,  this 
check could not take place for two or 
three years owing to the paucity of 
staff?

Shri Tyagli I am sorry I have no 
information ready at hand  on  this 
question.

Shri  Morarka:  What  steps  have
Government taken or are proposing to 
take to ensure that in  future  such 
checking takes place every year re
gularly and scrupulously, because, it 
is reported that sometimes verification 
certificates are issued without actual
ly verifying the stock?

Shri Tyagl: In  this  connection.  I 
may inform the House that the rules 
are quite detailed. There are detaiU 
ed rules about periodic verifications. 
The only action that Government have 
recently taken is to emphasise this 
rule, and the rules are quite sufiicient 
to guarantee correctness.

Shri Morarka:  May I  know  the
interval during which this  verifica
tion is made—every year, biennial, cr 
every six months?

Shri Tyagi: It differs according to- 
the stores and the various establish-* 
ments. In some cases, it is monthly,, 
and in some cases it is half-yearly.

Missionaries

*253. Shri Sarangadhar Das: Will 
the Minister of Home Affairs be pleas
ed to state:

(a) whether it is a fact that certain 
Lutheran and Catholic Missionaries are 
carrying on propaganda in their par
ishes in Sundargarh District, Orissa,, 
for the amalgamation of this district 
with Bihar with the ultimate objective 
of establishing the Jharkhand State; 
and

(b) if so, the steps taken or pro
posed to be taken by Government to-
stop such political activities on the part 
of the.*?'" Mis.sionaries?

The  Deputy  Minister  of  Home 
Affairs (Shri Datar):  (a)  Govern
ment have no information.

(b) Does not arise.

Hoistino op Pakistani Flag

*255.  Shri  KrishnacharyA  JoshI:
Will the Minister of States be pleas
ed to statp*

(a)  whether Government had asked 
the Government of Hyderabad to sub
nut a report regarding the hoisting of 
Pakistani National Flag  in  various 
places of Hyderabad; and
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(b) If so, whether a report has since 
been submitted by the Government of 
Hyderabad?

The  Deputy  Minister  of  Home 
Affairs (Shrl Datar): (a) and (b). It 
has not been found necessary to ask 
for a report as the Hyderabad Gov
ernment have been throughout keep
ing the Government of India inform
ed of the occurrences  in  the  State 
from time to time.

Shri Krishnacharya Joshi: May  I
Icnow how many persons have  been 
arrested in the Hyderabad  State  in 
this connection and whether the arrest
ed persons were Indian nationals  or 
Pakistani nationals?

The Minister of Home Affairs and 
States (Dr. Katju):  A lar̂e number
had been arrested, but as to details like 
precise number, I would ask for notice.

Shri Krlsnacharya Joshi: May I know 
what  action  the  Government  of 
■Hyderabad have taken  against  the 
arrested persons?

Dr. KatJu: They detained them, and 
are going to prosecute them and tnke 
other necessary action.

Shri  Krishnacharya Joshi: May I
know whether it is a fact that Pakistani 
flags were found in possession of the 
arrested persons?

Dr. Katju: That is the matter under 
investigation.

Shri Mohiuddin: May I know whe
ther any communal organisation has 
been  found  to be connected  with 
these incidents?

Dr. Katju: It will not be  in  the 
public interest to answer these detail
ed questions.
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The Parliamentary Secretary to the 
Minister of Education  (Dr.  M.  M. 
Das): (a) Yes.

(b) to (d).  A statement is laid on
the Table of  the Sabha. [See Appen
dix II, annexure No. 10.1

Loan to Agriculturists

*259. Shri Bibhuti Mishra: Will the 
Minister of Finance be pleased  to 
state:

(a) the amount  given  to âfricul- 
turists by Reserve Bank in 1954 so 
far;  through various State  Govern
ments as medium-term loans; and

(b) whether any scheme has  been 
formulated by  the Reserve Bank to 
supply money  to the  agriculturists 
without intermediaries?

The Deputy Minister  of  Finance 
tShrl A. C. Guha): (a) Only by a rcccnt 
amendment of the Reserve  Bank  of 
India Act, the Reserve Bank has been 
authorised  to  make  medium-term 
loans and advances  for  agricultural 
purposes. These loans and advances 
are, however, to be made to state Co
operative Banks on the guarantee of 
State Governments, but not to State 
Goverftments themselves. One appli
cation for such loan has been received 
so far and is being considered.
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(b) It is not considered practicable 
for the Reserve Bank to deal direct 
with the agriculturists.  The existing 
co-operative  machinery, viz*,  apex 
bank, central banks at district level 
and primary societies, through which 
5hort-term loans are channelled, will 
be used for distributing medium-term 
loans also.

irrxfNr t̂tvrt  ̂ it
IV? ^   irrerr f  ariS

 ̂  r̂rw ?ir  ̂  ^ sfrr̂

 ̂ vAfi
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Shri A. C. Gnha:  I have  already
stated that it is tiot possible for the 
Reserve Bank to deal individually with 
millions of agriculturists; they have 
to find out  some  local  machinery. 
Yet the Reserve Bank has given direc
tions that the interest to be charged 
from the primary agriculturists should 
not exceed 6J per cent.
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Shri A. C. Gttha: I do not think the 
Imperial Bank which is a commercini 
bank, can do all this work.

Pandit D. N. Tlwary; At what rate 
of interest does the  Reserve  Bank 
advance loans to the State Co-opera
tive banks and at what rate do the 
Village Co-operative Societies give it 
to the agriculturists?

Shri A. C. Gnha: The Reserve Bank
charges only li per cent, as is charg
ed in the case of short-term loans and 
the Reserve Bank has asked the Co
operative Banks to see that the pri
mary loanee gets it at not more than 
6i per cent.

Shri L. N. Mlshra:  May  1  know
whether  to provide  cheap credit to 
agriculturists any  steps  have  been 
taken  to  set  up  an  Agricultural 
Finance Corporation, and if so, what 
is the position?

Shri A. C. Gttha: 1 think the hon. 
Member should wait till the report of 
the Rural Credit Survey is published 
and I think in it he may find  some 
food iflor thought  and  Government 
some basis to come to a decision.

Shri K. K. Basu: What is the amount 
asked for by the applicant co-opera
tive society and how long  has the 
application been pending before the 
Reserve Bank?

Shri A. C. Guha: It has not been 
pending for a long time—I think only 
for about two or three months.

Shri Oahhi:  May I know the rates
of interest actually charged to the 
agriculturists and  are  Government 
sure that nobody charges  more than 
6J per cent?

Shri A. C. Guha: The question re
lates to the medium-term loan.  No 
medium-term loan has yet been given. 
But, for the short-term loans.  high 
rates are being* charged. The Reserve 
Bank is taking every step to  bring * 
down the rates of interest and I think 
during the last one year or so, rates 
of interest have  come  down.  The 
Reserve Bank is pursuing itn efforts to 
bring down the rates further.

The Minister of Finance (Shri C. D. 
Deshmukh): May I make a corrertion?
It is 0J per cent,  and* not 6̂  per 
cent.

Mr. Speaker: The point as it appears 
to me is that while the Reserve Bank 
is charging only If per  cent.,  the
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agent bank U charging as high as 
per cent.

S<hri C. D. Deslimiikh: The explana
tion is simple. All these banks have 
to maintain their establishments. So 
they add one or one and a half per 
cent. It goes from the apex bank to 
the central bank—each one adds U 
per cent. That is why the Reserve 
Bank has reduced the rate to two per 
cent, below the bank rate.

Shrl ThlnmiaUili: Is it not  a  fact 
that many of the States have allowed 
the amount to lapse without fully im
plementing the  schemes  sanctioned 
by the Central Government?

Shri Datar: It is correct only to a 
certain extent.  There were certain 
difficulties in the way of  their  im
plementing the schemes  during that 
particular year. That will not happen 
during this year.

W elfare of Scheduled Tpiees

*260. Shri Gidwanl: WiU the Minis
ter  of Home Affairs be  pleased  to
state:

(a) whether it is a  fact that  the 
Government of Bombay have submit
ted several schemes  for the welfare 
of Scheduled Tribes in the State;

(b) if so, whether those  schemes 
have been approved by the  Govern
ment of India;

the nature of  those  schemes 
which have been sanctioned; and

(d)  how much amount will be spent 
during the current year for the imple
mentation of those schemes?

The  Deputy  Minister  of  Home 
Affairs (Shri Datar): (a) Yes.

(b)  to (d). A statement showing 
the schemes approved and the amount 
sanctioned for the year 1954-55 is laid 
on the Table of the House. \See Ap
pendix  II, annexure N6. 11.] It li 
'expected that the entire amount of 
the ?̂rant (viz, Rs. 19.96 lakhs) and 
an equivalent sum from  the  State 
Revenues will be spent  during  the 
current year.  The amount  actually 
spent will, however, be known only 
at the end of the year.

Shri  Gidwani:  Were  there  any
schemes which were not accepted by 
Government?

Shri Datar: So far as  Bombay  is 
concerhed, subject to correction,  we 
have accepted all their schemes.

Eradication of iLLrrERACY

*261. Shri Jhulan Sinha; Will the 
Minister of Edncatifm be pleased to 
state how far the target recommended 
by the Saxena Committee Report (1948) 
for the eradication of illiteracy has so 
far been achieved?

The Parliamentary Secretary to the 
Minister of Education  (Dr. M. M. 
Das): This question primarily concerns 
the State Governments.

I may however add, for the infor
mation of the House that a compari
son of the figures of enrolment and 
the number of  schools  during  the 
years 1947-48 and 1952-53 shows that 
the results are very encouraging.

The number of schools  for  social 
education in the  year  1947-48  was 
9,439; whereas In 1952-53 the number 
of schools has  come  up to  53,664. 
The strength of enrolment in the year 
1947-48 was 2,80,671; whereas in the 
year 1952-53 the strength of  enrol
ment is 13,12,213.

Shri Jhulan Sinha: In view of the 
prevalence of illiteracy on a  wide 
scale, are Government  taking  any 
steps to accelerate the pace of literacy?

Dr. M. M. Das: As I have said, the
responsibility lies primarily upon the 
State Governments and the  Saxena 
Committee, mentioned by  the  hon. 
Member in his question, makes most 
of its recommendations not  to  the 
Central Government, but to the State 
Governments.
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Dr. M. M. Das: Yes, Sir, one of the 
functions of the Central Government, 
so far as social education is concern
ed, is to maintain co-ordination  bet
ween the different States.

Central Secretariat Rb-oroanisation and 
Rb-inforcbmbnt Scheme

•262. Shri V. P. Nayar: Will  the
Minister  of Home Affairg be pleased
to state:

(a) whether the Central Secretariat 
Re-organisation  and  Re-inforcement 
Scheme has been̂ completely  imple-
jnented:

(b) whether it is a fact that under 
this Scheme grade-promotion of officers 
was i?iven without any  examination; 
and

(c) the number of the officers who 
were given grade  promotions under 
this Scheme up to the 15th October, 
1954?

The Deputy  Minister  of  Home 
Affairs (Shri Datar): (a) The Central 
Secretariat  Service  (Re-organisation 
and Re-inforcement) Scheme provides 
for the Constitution of  the  Service 
and its  future  maintenance.  The 
Service has now been constituted and 
appointments are now being made in 
the maintenance  vacancies  as  and 
when they  become  available.  The 
manner in  which  vacancies  arising 
thereafter should be filled has been 
considered further and necessary Ins
tructions  issued. They  are  being 
followed.

(b)  and (c). The ref«*ence is pre
sumably to appointments  made  in

vacancies which occurred  after  the 
Service was constituted. The manner 
in which such vacancies  are  to  be 
filled and the number of appointments 
made or proposed to be made by pro
motion to each of the grades is indi
cated in the Statement laid on the 
Table.  [See Appendix  II, annexure 

No. 12).

Shri V. P. Nayar: From the state
ment I find that in Grade I 8ft perman
ent appointments and 172 temporary 
long-term and regular temporary ap
pointments have been made on  the 
basis of selection by merit as recom
mended by the Central Establishment 
Board. May I know whether in the 
consideration of merit  the  Central 
Establishment Board has had any con
sideration about the continuous acting 
service and seniority of those incum
bents?

Shri Datar; The main consideration 
that is taken into  account  is  the 
quality of the service that the man 
performs.  Subject to quality, other 
considerations like seniority are taken 
into account.

Shri V. P. Nayar: May  I  know
whether Government have any machi
nery by which appeals on the deci
sions based on merit could be decided; 
and, if so, what are the powers  of 
such organisation in deciding  ques
tions of appeal arising out of recom
mendations made supposedly  on the 
basis of merit but actually  on  the 
basis of something else?

Shri Datar: So far as Government 
are concerned, they either accept the 
advice of the Central  Establishment 
Board in certain cases or of the Union 
Public Service Commission in others. 
Ultimately it is for the Government 
to consider the matter  finally,  and 
appeals as  well  as  representations 
are given due consideration.

Shri V. P. Nayar: Fifty  per  cent, 
of Class III officers arc seen to be 
appointed on the basis of a limited 
examination to be held by the Union 
Public Service Commission.  May I 
know what are the limitations of that
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examination and whether the vacan
cies already filled have  been  filled 
before the examination?

Shri  Datar: The limited examina
tion is held only for the purpose of 
finding out suitable candidates,  and 
the examination is held by the Union 
Public Service Commission.

Shri Nambiar: May I know whether 
it is a fact that the lower division 
clerks of the Central Secretariat have 
threatened some sort of action if Iheir 
reasonable demands are not conceded; 
If so,  what  action  is  Government 
taking?

Mr. Speaker: Order, order. It does 
not arise out of this.

Shri Nambiar: It comes  under re
organisation.

Shri V. P. Nayar: One more ques
tion.

Mr. Speaker: I am  going to the
next  question.

The Deputy Minister of Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): Sir.  may I answer 
Questions 265 and 266 together? They 
relate to the same subject.

Mr. Speaker: In respect of Question 
266 the hon. Member is not present.

Low Grade  Manuanese  Ore

*265. Shri M, S.  Gurupadaswamy:
Will the Minister of Natural Resources 
and Scientific Research be pleased to
state:

(a) whether the scheme to test low 
grade manganese ore on a pilot plant
scale has been finalised;

(b) if so, when the experiment will
be conducted;

(c) when a report is expected; and

(d)  whether  the help of some 
foreign experts is also sought in the 
above matter?

Tlie Deputy Minister of Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): (a) Beneficiation of 
low grade manganese ores from (a) 
Tirodi, and (b) Shivrajpur by Physi
cal methods has been completed  at 
the l̂ational  Metallurgical  Labora
tory', Jamshedpur. Other methods are 
under investigation.

(b) Some experiments  have  been 
completed.

(c) A report has been prepared and 
will be submitted shortly.

(d) No. Sir

Shri M. S. Gurupadaswamy: May I
know whether at  present  the  low 
grade manganese ore i<s being  used, 
and if so, how much?

Sluri K. D. Malaviya: Low  grade
manganese ore which has accumulat
ed enormously at the pit mouth  be
cause of selective mining  is  being 
used for upgrading purposes, that is, 
beneficiation. About a lakh tons of 
this low grade manganese  ore  has 
been  exploited  for  upgrading  in 
Madhya Pradesh by the factory  re
cently established by C.P.M.O.

Shri M. S. Gurupadaswamy: May I
know whether the hon.  Minister  Is 
aware that there is  a  considerable 
demand for the low grade manganese 
ore, and if the scheme that has been 
worked out now succeeds what will 
be the quantity of  manganese  ore 
which is expected to be upgraded?

Shri K.  D.  Malaviya: The  hon.
Member need not worry  about  it. 
There is an enormous amount of low 
grade manganese ore, and if therrf is 
any export demand for low grade the 
trade will not be affected.  As  a 
matter of fact the low r̂rade manga
nese ore should be upgraded in order 
to get a good market, because of lack 
of market for the low grade one

Shri M. S. Gnmpadsswamy: What 
is  the  target  of  upgrading,—the 
quantity that would be upgraded?

Shri BL D. Malaviya: According to 
our estimates,  about  four  to five
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million tons are lying in dumps at the 
pit mouths. If the big industrialists 
organise  these  upgrading  factories, 
then this amount can be treated for 
upgrading purposes. If they want to 
treat more, more is available.

i UDALIAR Commission on Secondary Edu*
CATION

*̂268.  Shrl  Krishnacharya  Joshi:
Will  tlie  Minister of Education be 
pleased to state;

(a) what steps have been taken by 
various States to implement the re
commendations of Mudaliar Commis
sion on Secondary Education; and

(b) what are the main recommen
dations that have been implemented 
so far by the various States?

The Parliamentary Secretary to the 
flilnister  of  Education  (Dr. M. M.
Das): (a) and (b).  The matter con
cerns the State Governments.

Shri Krishnacharya Joshl: * Knowing 
that education is â State subject, may 
I enquire what initlMive the Govern
ment of India have  taken  in  this 
matter?

Dr. M.  M.  Das; The Hyderabad 
State has agreed to participate in this 
scheme, but at present it Is too pre
mature to say what will be done.

Shri K. K. Basu: As the Mudaliar 
Commission was  appointed  by  the 
Central Government for the improve
ment of secondary education, has the 
Central Government ascertained  the 
difficulties of* State Governments  in 
not implementing  the  recommenda
tions of the Mudaliar Commission so 
far as they relate to them?

Dr. M. M. Das: Yes, Sir, wc consult 
the State Governments and  we are 
apprised of their difficulties,

Shri N. B. Chowdhury: May I know 
whether Government is going  to re. 
vise some of the recommendations of 
the Mudaliar Commission  after  the 
receipt of the report of the  expert 
team touring the different  parts  of 
the country?

Dr. M. M. Das: I do not think a re
vision of the recommendations of the 
Commission will be made  Such re
vision is not one of the terms of re
ference of that Committee.

Zinc Deposits at Zawar

Dr. M. M. Das: So far as the recom
mendations of the Mudaliar Commis
sion are concerned, they come under 
two heads: one to be implemented by 
the State Governments,, and the second 
category to be implemented  by  the 
State Governments  and  the Centre 
together. So far as the second cate
gory of recommendations is concern
ed. the Central Government have pre
pared a scheme and have invited the 
different State Governments to parti
cipate in. this scheme. So  far,  we 
have received replies from  thirteen 
States who have accepted this scheme, 
and interim replies have been sent by 
another number of States.

Shri Krishnacharya  Joshl: May I
know  what  recommendations  have 
been implemented by the Hyderabad 
State?

*269. Shri M.  S. Ourupadaswamy:
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state:

(a) whether Government have re
ceived any report about the survey of 
lead and  zinc  deposits  at  Zawar 
(Rajasthan);

(b) if so, what are the main points 
in the report; and

(c) if not when the survey will be 
completed?

Tiie Deputy  Minister  of  Natural 
Resources  and  Solentidc  Besearoh 
(Shri K. D. Malaviya): (a) to (c). A 
statement giving the information re
quired is laid on the Table  of  the 
Hou.se.  fSce Appendix II.  annexure 
No. 13.1 ,  .

Shri M. S. Ourupadaswamy: May I
know whether the Government  has
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undertaken similar survey  in  other 
parts of India to find  out  whether 
these ores are available?

Shri K. D. Malaviya: So far as our
information goes,  the Zawar mines 
are reported to have sufficient re
serves, mostly zinc and.lead. We have 
not received such reports from other 
parts of the country.  .

Shri U. M. Trivedl: What is the
amount of zinc ore now being  pro
duced at Zawar?

Shri K. D. Malaviya: I require notice 
for that question.

Shri U. M. Trivedl: Has the Govern
ment done anything to have these ores 
melted locally?

Shri K. D. Malaviya; So far as the
zinc ores are concerned, our experts 
advise that the processing of zinc from 
zinc ore cannot be undertaken locally 
because of economic reasons.

Slirt U. M. Trivedl: May  I  know 
what is the percentage of silver  in 
this zinc ore?

Shri K. D. Malaviya: The report is 
that sometimes trace  of  silver may 
be found at certain level.

Mr. Speaker: Shri S. N. Das; absent; 
Dr. Ram Subhag Singh; absent. That 
exhausts the Question list

Short Notice Qaestlon and Answer

Prime  Minister's  Visit to  China

these, the consequences, however great 
they  might  be,  are  imponderable. 
They can be seen and felt thougi* 
it may be  difficult  to  state  them 
precisely.

I did not go to China as a casual 
tourist or visitor, nor did I go there 
to discuss the terms of  any  agree

ment, or ask for or given any guaran
tee. During the long talks I had with 
the leaders of the  Chinese  Govern
ment, at no stage was any reference 
made by either party to any pact or 
agreement. Those talks dealt with a 
large variety of subjects  in  which 
either of us or both were interested. 
Both of us knew well the differences 
in political or economic structure of 
our respective Governments and coun
tries and we did not  argue  about 
these matters.  Proceeding  on that 
basis, we found a large measure  of 
agreement in our approach to diffet- 
ent questions and  many  problems, 
both internal  and  external,  which 
were common to us.  We discussed 
these frankly and without inhibitions 
or reservations.  We found tnat such 
differences as existed in our political 
or economic structures need not come 
in the way of our  co-operation  in 
many fields and, more especially, in 
our working for peace in Asia and the 
world. Indeed, the basis of our talks 
was the preservation of peace,  be
cause we were both firmly of opinion 
that peace was essential in order to 
enable us to build up our respective 
countries, apart  from  its  beneficial 
aspects in the world at large.

S.N.Q. No. 1. Dr. Lanka Sundaram: 
Will the Prime Minister be l̂eased to 
make a statement on the political con
sequences of his visit to China?

The Prime Minister and Minister of 
fisctemal Affairs and Defence  (Rhri 
Jawaharial Nehm): It is a little diffi
cult to make an  appraisal  of  the 
political consequences of my \isit to 
China or to measure its  effect  on 
India’s relations with China. Normal
ly the political test is some pact or 
treaty or agreement or some guarantee 
asked for and  given.  Apart  from

We envisaged peace as not a nega
tive avoidance of war, but as  some
thing positive and healing, bringing in 
its train freedom from fear and sus
picion and a measure of confidence 
enabling progressive cooperation.

I did not go to China as a stranger 
to its past  or  present.  For  many 
years past, I had made some study of 
its history and great culture and paid 
particular attention to recent  deve
lopments. And yet, the  reading  of 
books and the study of statistics  do 
not always bring in  their train  an
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understanding and awareness of  the 
larger meaning of  events.  I  had 
hoped that some such closer  under
standing will come to me by a per
sonal visit and by meeting those who 
were responsible for the New China. 
I think I can say that my visit was 
successful in this respect, as I  hope 
and believe that Premier Chou En-lal's 
visit to India some months ago, brief 
as it was, gave  him  some  clearer 
picture of our country and its hopes 
and urges.

The visit of Premier  Chou  En-lai 
to India and my visit in return open
ed up for both of us and, I think, our 
respective countries  vast  vistas  of 
history as well as the present period 
of tevolutionary change in Asia in its 
various forms.  Although this  past 
was our background and gave us the 
proper perspective, it was the present 
that absorbed our attention and the 
future that we were seeking to build.

I saw in China, as I hope Premier 
Chou En-lai sensed somewhat in India 
the process of history in the making. 
I found China not only a c<̂untry big 
in size but great in spirit, full of con
fidence in itself and  determined  to 
march ahead. The great changes that 
had come there during recent years 
had undoubtedly made a tremendous 
difference to the vast population  of 
that country.  Perhaps the greatest 
change of all was in the social sphere 
and yet I also found that the people 
had their deep roots in the p&st and 
were not cut off from their great cul
tural inheritance which had been their 
pride. I found also a deep and wide
spread feeling of friendship for India 
and her people which itself was not 
an outcome of the present only, though 
the present had much to do with it, 
but had far-reaching roots.

All these matters are to  me  im
ponderables about which people may 
have differing opinions. But some
times, the imponderables  of history 
and current events are more Import
ant than factual data. I had a sense 
in China, as I often have in India, of 
the vast changes that  were coming 
over this Asian continent  of  ours,
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which had upset the old balances and 
were searching for a new equilibrium. 
Unless this overwhelming fact is re
cognised, and unless it is fully appre
ciated that there can be no reversal 
of these historic processes there will 
be no understanding of what is taking 
place in various parts of Asia. Per̂ 
haps some of the difficulties  of the 
present day world are due to a lack 
of understanding of this r̂eat deve
lopment in human history.

The mere fact of a closer  under
standing between India and China is 
a factor of vital importance not only 
to these two countries but to others 
also.  Therefore,  the  visit  of  the 
Premier Chou En-lai to India and my 
visit to China assumed a significance 
of some historic importance.

Apart from conflicts \̂hich exist in 
many parts of the world, the major 
difficulty appears to be the prevalence 
of fear and the reactions to that all- 
pervading fear. The two great groups 
of nations which have  been  ranged 
against each other for several  years 
suspect  each  other  of  aggressive 
designs. Each charges the other with 
evil intentions and with preparations 
for external aggression  or  internal 
subversion.  Every act of one country 
or one group which is aimed at the other 
leads to a counter act. Thus tension 
grows and a vicious circle continues.

We discussed this matter in Peking, 
as we had done previously in  New 
Delhi, and we agreed that everything 
should be done to remove this  fear 
and apprehension from men*s minds 
so as to produce an atmosphere which 
is more helpful in the  consideration 
and solution of problems. The leaders 
of China assured me that they were 
anxious to do this and I  have  no 
doubt that they meant what they said, 
because the circumstances that exist 
today demand such a course of action 
even from  the  point  of  view  of 
national interest  The 'Five Princi
ples* or the Pancha Shila as I would 
like to call them, to which we agreed 
some months ago, appear to me to 
offer a Arm basis for friendly inter
course between nations.
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It has seemed to me that the people 
Of every country desire  peace  and 
would like to be friendly with other 
countries bui circumstances come  in 
the way  of  normal  contacts  and 
understanding. and have led to  deep 
distrust of each other.  I feel that the 
removal of all these barriers to con
tact and understanding should go some 
way to remove this  distrust.  This 
understanding  of  each  other  has 
happened  to  some  extent  between 
India and China, and therefore it has 
to b * welcomed in the larger context 
also.  It ĥs been a step towards peace 
in Asia and even in the world.  My 
visit to China might by  itself  have 
had no great importance. But, in the 
context of things today, it fitted  in 
with a gradual change in the world 
situation and therefore it was helpful. 
Hon. Members  will  remember  the 
crises through which we have passed 
even during this year—in March and 
September—when war on a big scale 
appeared to be  near.  Fortunately, 
those  crises  were  passed  without 
disaster and, in this matter, I should 
like to pay a tribute to the part play
ed by the President  of  the  United 
States of America in the avoidance of 
war. The Geneva Conference marked 
a turning point in post-war history. 
Unfortunately,  the  Manila  Treaty 
came somewhat in the way  of that 
new atmosphere which Greneva  had 
started. Nevertheless, there have been 
many indications in recent months of 
this Improved world atmosphere for 
which credit must go to all the Great 
Powers.

Briefly put, I would say that  the 
political consequences of ny visit to 
China  were a deeper  understanding 
between India and  China and  what 
êy stand for and what they work 
for, and a knowledge that  there  is 
much In common in tjie  tasks  that 
confront them, and it is desirable for 
them to co-operate in  as  large  a 
measure as possible.  India, as  she 
is situated geographically and politi
cally, can be of some sei*vice In inim- 
lireting sohie countries to ôers anl 
thus helping to  remove  (misunder

standings. Probably  my  visit  also 
helped a little in easing the existing 
tensions in Indo-China and in South
East Asia. As such, it helped in the 
larger and vital problem  of  world 
peace. <

l>r. ]L.anka Sundaram  ro.s(?—

Mr. Speaker: We usually permit no 
questions on such statements.

Shri S. S. More: Will  that  state
ment be circulated?

Mr. Speaker: Yes, it will  be  cir
culated.

WRITTEN ANSWERS TO <aUESTIONS 

Rain  Research  Unit

«129. Shri  Rishang  Keiahing: Will
the Minister of Natuml Besources 'iiid 
Scientific Research be pleased to state:

(a) whether any place to locate a 
Rain Research Unit has been selected;

(b) whether it is a fact that some 
foreign experts have been invited for 
consultation in this regard: and

(c) if so, the names of those  ex
perts? '

The Minister  of  Kducatlon  and 
Natural Resources and Scientific Re 
search  (Maulana  Azad):  (a)  The
Council of Scientific  and  Industrial 
Research propose to set up a Rain and 
Cloud Physics Research Unit in Delhi.

(b) No, Sir.

(c) Does not arise.

U.S.A. Farm  Products

2̂26. Sardar Hukam Singh:  Will
the Minister of  Finance be pleased 
to state :

(a)  whether it is a fact that  the 
United States of America is negotia
ting with India for the sale of her 
'iurîus farm products Under the new 
Trade Development Act  passed at 
the last SeSsioh of the Congrw; and
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(b) whether any  part of  these 
surplus farm products  would  ho re
ceived as grants? .

The Minister of Finance (%bri C. D. 
Deshmukli): (a) Yes, Sir.

(b) Grants are not precluded under 
this legislation. The use to which the 
local currency proceeds of sale of any 
imported farm products is to be put 
will be the subject of negotiation In 
respect of each individual transaction.

Colombo  Plan

Shri S. N. Das:
Sbri H. N. Mnkerjee:

Will the Minister 
pleased to state:

of Finance be

(a) whether the  countries  asso
ciated with the Colombo Plan have 
been asked by the  Gov̂smment  of 
U.S.A.  to suggest  ways  in  which 
they would like help being rendered 
to  them  under  that  Government’s 
new Economic Aid Programme  for 
South and South East Asia;

(b) if  so,  whether  Government 
have sent in their suggestions:

fc) whether the  request for  sug
gestions has been made with any con
ditions attached; and

d̂) if so, what are those conditions?

The Minister of Finance (Shri C. D. 
Deshmnkh); (a) No. Sir. The Plans 
themselves  give  an  indication d 
needs.

(b) to (d). Do not arise.

Uplift op  Backward  Classes

*229. Pandit Munishwar Datt Upa- 
dhyay: Will the  Minister  of Home 
Affairs be phased  to state;

(a) the amount  allotted for  the
amelioration of  the conditions; ot 
Scheduled  Castes,  Scheduled Tribes
and Backward Classes  in  th#*  Five 
Year Plan:

(b) the amount actually spent so 
far in this connection; and

(c)  the ampunf .?̂ actually, ̂ granted 
for the purpose stated/̂ QV?? ^

Xiie  Dep:ity Minister  of  Home 
Affairs (Shri Batar): (a)  and  <c).
Attention is invited to Sections X to 
XIV of the Report of  the  Commis
sioner  for  Scheduled  Castes  and 
Scheduled Tribes for the year ending 
31st December, 1953, copies of which 
have already been laid on the Table 
of the House.

(b)  Attention is invited to Appen
dix XVIII of the Report of the Com
missioner for Scheduled  Castes  and 
Scheduled Tribes referred to  and to 
the reply given to Unstarred Question 
No. 126 by Dr. Satyawadi, Shri D. C. . 
Ŝarma and Shri N. Rachiah on the 
30th August, 1954.

Coal  Deposits at  Bijnor (U.P.)

*'230. Slirl T. B. Vittal Rao: Will the 
Minister of Natural  Resources  and 
Scientific  Research be  pleased to
state:

fa) whether any deposits  of coal 
have been discovered at Bijnor (Uttar 
Pradesh); and

(b> if  so,  whether  Government 
have taken steps for  surveying the 
extent and area of deposits?

The  Minister  of  Education  and 
Natural Resources and Scientific Re
search (Maulana Asad): (a) and (b). 
No. Sir.

National Awards

*234. Shri Madhao Reddi; Will the
Minister of Home Affairs be pleased
to state:

(a) whether it i.s a fact that Stale 
Governments wer* asked to  submit 
their recommendations for  National 
Awards;

(b) if so, whether any  reply has
been received so far; and

(c) whether any State Governments 
have recommended the  stoppage of 
these Awards?
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The  Deputy  Minister  of  Home 
AffaiM (Shri Dator): I take it that the 
hon. Member is referring to the recom
mendations tor the civilan awards 
which have recently  been  instituted 
and are to be made on the next Re
public Day (26th January),  1955.  If 
so, the replies are:

(a) Yes.

(b) Yes; some replies have been 

received.

(c) No.

National  Cadet  Corps

*235. Shri D. C. Sharma: Will the 
Minister of Defence be  pleased to 
state:

(a) the present strength of N. C. C. 
in India; and

(b) the names of the States where 
it is most popular?

The Deputy Minister of Defence 
(Shri Satish  Chandva): (a) 2,687
Officers and 95,306 Cadets.

(b)  If the popularity of the Corps is 
to be judged by its numerical strength, 
the following four States top the list 
each having a strength of more than 
10,000:—

1. Punjab.

2. Madhya Pradesh.

3. Bihar.

4. West Bengal.

Assistance from UNESCO

*237. Dr. Ram Suhhag Singh: Will
the Minister of Education be pleased 
to state :

(a)  whether it is a fact  that the 
Technical Assistance  Department of 
U.N.E.S.C,0. have offered  to  render 
assistance to the Government of India 
to execute several  important  oro- 
jects during the year 1954-55; and

(b)  if so, the names and nature of 
the projects which are likely to b« 
assisted by the U.N.E.S.C.O.?

The  Minister  of  Education  and 
Natur̂  ̂ Resources and Scientific Re
search (Maulana Azad): (a) and (b).
A statement is placed on the Table of 
the House.  [Sec Appendix II, annex- 
ure No. 14.];

Ottawa  Conference

*238. Shri SAdhan Gupta: Will the 
Minister of Finance be  pleased to 
state whether it is a fact  that  the 
Ottawa Conference has reported that 
falling export revenue and threat of 
Inflation have jeopardised the schemes 
under the Colombo Plan?

The Minister of Finance Ŝhri C. D. 
Deshmukh): I invite the  attention of 
the hon. Member to the reply given to 
Starred Question No. 114 on the 17th 
November, 1954.  Although the report 
has not yet been published, the discus
sions at the recent meeting in Ottawa 
showed that the region as a whole is 
moving forward, though there have 
been set-backs in individual countries. 
The report also makes a reference to 
the main problems  which face the 
Colombo Plan countries such as the 
raising of resources for  development, 
foreign exchange diflkulties and fluc
tuations in the prices of export commo
dities. There was only a passing refer
ence to the threat of inflation when dis
cussing the scope for deficit financing.

Survey op Himalayan Reoion

*246. Shrt Bishwa Nath Roy: Will 
the Minister of Natural  Resources 
and Scientific Research be pleased to 
state whether any step has been taken 
for the survey of the Himalayan re
gion including its terai from  Assam 
to Himachal Pradesh with a view to 
develop its natural resources?

The  Minister  of  Education  and 
Natural Resources and Scientific  Re
search (Maulana Axad): A list of
investigations undertaken by the Geo
logical Survey of India in  the  Sub- 
Himalayan and Tarai regions of India
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tor the period 1951-52 to 1953-54 to
gether with a statement of investiga
tions to be undertaken in the same area 
during the field season 1954-55 is laid 
on the Table of the House.  [5ec Ap
pendix II, annexure No. 15.]

Education Departments Abroad

*̂243. Shri N. M. Llngam: WiU the
Minister of Edacation be  pleased to 
state:

(a) the  number  and  names of
Indian Embassies  and  Missions to 
which Education  Departments  are
attached;

(b) the exi>enditure  incurred  on
these Departments during  the  last
three years; and

(c) the purposes for  which  the 
funds provided for these departments 
are utilised?

The  Minister  of  Education  and
Natural Resources and  Scientific Re
search  (Maulana Aiad): (a) Four,
namely, High Commission in London, 
Embassies at Washington and Bonn and 
Commission at Nairobi.

(b) A statement is placed  on  the 
Table of the House. \See Appendix 
II, annexure No, 16.1

(c) For pay and allowances of staff, 
miscellaneous expenditure and contin
gencies.

Hngineering  Colleges and  Technical 
Institutes

*247. ShH Riflhang Keishing: WUl
the Minister of Education be pleased 
to state:

(a) the amount allotted for the pur
pose of grant to different engineering 
colleges and technical institutes in the 
country during the  current financial 
year;

(b)  whether  the  recommenda
tions from  the  State  Governments 
about their requirements have been 
received;

(c) whether any decision about the 
allotment of grants to different insti
tutes has been taken; and

(d)  if so, whether Government will 
lay a statement on the Table of the 
House in this connection?

The  Minister  of  Education 
Natural Resources and  Scientific Re
search (Maulana Atad): (a) to id). A 
statement giving the required informa
tion is laid on the Table of the House. 
[See Appendix II, annexure No. 17.]

School of Town and Regional Planning

*248. Shri Bahadur Singh: Will the 
Minister of Education be pleased to 
refer to the reply given to unstarred 
question No. 119 on the 30th August, 
1954 and state:

(a) whether the school  of  Town 
and Regional Planning has since been 
established;

(b) if so, what are tne courses for 
training that have been prescribed for 
the trainees; and

(c) what is the number of trainees 
that have come forward for training 
in these courses?

The  Minister  of  Education  and 
Natural Resources and  Scientific Re
search (Maulana Asad): (a) to (c). A 
Governing Body consisting of represen
tatives of  Government,  Institute  of 
Town Planners, Institution of Engineers 
and All India Council for Technical 
Education has been set up for the ad
ministration and management of the 
School. Steps are being taken to ap
point a Director and the School will 
start functioning as soon as arrange
ments for accommodation and staff have 
been completed.

Details in respect of the courses of 
training and number of persons to be 
trained are being worked out by the 
Governing Body.

C1\RBER Information Centres

*252. Shri V. Missir: Will the Minis
ter of Education be pleased to state:

(a)  whether any steps have been 
taken to organise *Career Information 
Centres' for the Educational Institu
tions:
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(b) if so, the progress made so far 
In the various States;

(c) how many  such  centres  are 
functioning at present;

(d) what ainount has been spent oh
those centres so far; and

(e) whether any reports in regard
to tli»̂ workintj of these centres have 
been received?

The  Minister  of  Education  and 
Natural Resources and  Scientific Re> 
search (Maulana Azad): (a) No. But
one of the functions of the Educational 
and Vocal ional Guidance Bureaux  to 
be set up under the Five Year Plan is 
to explore the possibility of establishin;; 
such centres in their respective areas. 
Attention of the hon. Member is invit
ed to Starred Question No. 258, dated 
22nd November, 1954. by Shri S. N. Das 
and Shri Ibrahim regarding the func
tions of the Educational and Vocational 
Guidance organisation.

(b) to (e). As no information cen
tres have been set up so far, the ques
tions do net arise.

Counsellors in Part B States

*254. Sardar Hakam Singh: Will the 
Minister of States be pleased to state:

(a) whether Counsellors  are  still 
functioning in any of the  Part  ‘B’ 
States; and

(b) if so. the names of the States 
where they are functioning?

The Minister of Home Affairs  and 
Stotes (Dr. Eatjn): (a) Yes, Sir.

(b)  The Patiala and East Punjab 
States Union.

National Cadet Corps

*256. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
state:

(a)  whether It is proposed to expand 
the National Cadet Corns; and

<b) if 80, the details of the scheme?

The Deputy  Minister of  Defend 
(Shri Satish Chandra): (a) Yes.

(b)  A statement is laid on the Table 
of the House. [See Ap̂ ndix II, an- 

nexure No. 18.]i

Pensions

{
Dr. Ram Subbag Singh: 
Shri T. B. Vittal Rao:

Will the Minister of Defence be pleas
ed to state:

(a) whether it is a fact that  Gov
ernment have effected certain changes 
in the rates ot special  pension  or 
gratuity for the Junior Commissioned 
Officers;

(b) if so, what are the new rates 
of special pension or gratuity; and

(r) when the new rates will come 
into force?

The Deputy Minister of Defence 
(Sardar Majithia): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha.  [See Appendix II» 
annexure No. 19,1

(c) The revised rates came i?ito force 
from the 21st June, 1954.

School  Text Books

*̂264. Sbri Rishang Retiring: WiU
the Minister of Education be pleased 
to state:

(a) whether it is a fact that books 
written for schools in local tribal dia
lects are not allowed to be taught in 
Government Schools of the hill areas 
of the Manipur State;

(b) if so, the reasons therefor; and

(c) how the Government of Mani
pur propose to encourage the teaching 
of the tribal dialects in the Govern
ment Schools of the hill areas of that 
State?

The  Minister  of  Education  and 
Natural Resources and Scientilflc  Re
search (Maulana Azad): (a>  to  (c).
The requisite information has been 
called for and will be placed on the 
Table of the House.
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BE VI ciATiON OP Low Grade Manganese 
Orbs

*266. Sardar Hukam  Singh: Will
the Minister of Natural  Resources 

and Scientific Research be pleased to 
state:

(a) the number of Heavy  Media 
Separation  Plants  working  in the 
country for the beneficiation of  low 
grade manganese ore; and

(b) the quantity of manganese ore 
that was produced from dumps dur
ing 1954?

The  Minister  of  Education  and 

Natural Resources and Scientific  Re

search (Maulana A*ad): (a) At present 
there is only one Heavy Media Separa
tion plant working in the country at 
Dongri Buzurg manganese mine in 

Madhya Pradesh.

(b) During the first half of 1954, the 
manganese ore production from the 
dumps was about 14 lakh tons.

Plural Marriages

*267. Shri D. C. Sharma; Will the 
Minister of Home Affairs be pleased 
to state| '

(a) the number of cases of plural 
marriages  by Government  servants 
that have come to the notice of Gov
ernment so far during 1954; and

(b) what action has been taken on 
them?

The Deputy Minister of Home Affairs 

(Shri Datar): (a) and (b).  Instruc
tions forbidding plural marriages by 
Central Government servants without 
first obtaining the permission of Gov
ernment were issued on the JOth Octo
ber, 1954. Since then no case of con
travention of these instructions has 
come to the notice of Grovernment.

Eastern Command

•270. Shri  S. N.  Das:  Will  the
Minister of Defence be pleased , to 
state:

(a)  whether ttee proposal to itiove 
Fifth Divisi<m to Ranchi when  the

Headquarters of the Eastern Command 
is shifted to Lucknow, has been fina
lised and a decision taken  thereon; 
and

(b)  if not, how long it will take to 
come to a decision in the matter?

The Minister of Defence Organisation 

(Shri Tyagl): (a) and (b). I submit 
that it is not desirable to discuss here 
location of major field formations  or 
their moves.
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The  Minister  of  Education  and 

Natural Resources and Scientific  Re

search (Mauhma Aiad): ra) No, Sir.

(b)  The Government of India have 
sanctioned a grant-in.aid of Rs. 1 lakh 
spread over five years for bringing out 
a revised edition of the Hindi  dic
tionary iShahd Sagar) by the Kashi 
Nagari Pracharini Sabha against  the 
estimated cost of Rs. 5 lakhs  of the 
project.
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The Minister of Finance (Shri C. D. 
Deshmnkh): (a) and (b).  The Gov
ernment of New Zealand has promised 
£ 1 million and not Rs. 10 lakhs for the 
establishment of the All India Medical 
Institute. So far we have drawn only 
£250.000.  As the work progresses, 
more amounts will be drawn.

(c) No, Sir.

(d) The final authorisation of aid by 
Australia during 1953-54 is approxi
mately £(A) 1.5 million.  No amount 
has, however, been actually received.

(e) and (f). The value of the stores 
and equipment received upto August. 
1954, from the Colombo Plan countries 
for various purposes are:—

Courtry Amount Purpose
(In Lakhs of Rupees)

 ̂ ________a_____________ 3____
AuBiiralia  430  Wheat and flour and 

equipment for 7\in- 
gabhadra and Rama- 
gundam Projects in 
Hyderabad.

Canada 932

New Zealand  33

Wheat,  bus chassis 
and  engines  for 
Bombay State Road 
Transport Corpora
tion,  Boilers  for 
Railways  and part
o the equipment for 
Mayurakshi Project 
West Bengal.

Received in cash for 
the establishment of 
the All India Medi
cal Institute.

Diamond fields

2Z8. Sardar Iqbal Singh:  Will the 
Minister of Natural Resources and 
Scientlflc Research be pleased to state:

(a) whether any survey has been 
conducted about the diamond fields 
existing in India and the quality of 
diamonds obtained from them; and

(b) the steps taken to step up the 
production of diamonds?

The Minister of  Education  and 
Natural Resources and  Scientillc Re
search (Maulana Azad): (a) Yes, Sir.
A statement giving the information 
available is attached.  [See Appendix
II, annexure No. 20.1

(b)  Exploitation of minerals is the 
responsibility of State Governments.

Scientists Tour of the Himalayas

229. Sardar Iqbal Singh: Will  the 
Minister of Natural  Resources  and 
Scientific Research be pleased to state:

(a) whether an expedition of scien
tists recently toured the Himalayas;

(b) the names of the members of 
the party and the purpose of the ex
pedition;

(c) who organized this expedition;

(d) which part of the Himalayan 
region did they cover; and

(e) the help rendered by Govern
ment in this connection?

The  Minister  of  Education  and 
Natural Resouroes and Scientific Re. 
search (Maubuaa Aiad): (a) to (e). A 
statement giving the available iiîonna-
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tion is attached.  [See 
ann̂ û̂e No. 21.J ,

II.
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Floods

231.  Sardar Hukaio Sioffh: Will the 
Minister of Defence be ‘leased to 
state: ^

(a)  whether the Civil authorities 
have had occasions to  request  the 
Indiaii Air Foroe t6 render assistance 
ill weltoe vtiprk  heavy rains
Sind floods in the country during Sep
tember and Ootobef. mi; aHd

eb) if TO, whether the Jndian  Air 
Force rendered the assistance  asked 
for?

TI10 Devaly 
(8aî  MM»ibkkh
Sir.

BMImM w af

DlSOPUNB-Oim-fiPIRITIML' SVSTAJV̂ BdD -
CATION  .  ;.>» i

232.  Sardar Ilukan Singh: Will the 
Minister of Education'be' pleased to
state:

(a) whether any  grant, Ivas  oejen 
given to the Delhi State authoriUps 
for implementing  Creneral  Bhonsle’S 
discipline-cum-spiritual  system  of 
education scheme;

(b) if so, the amount given; and

(c)  the  main  features  of  this 
scheme?

The  Minister  of Education  and 
Natural Resources and Seientlflc  Re
search (MMlaaa Asad): (a) No, Sir.

(b) Does not arise.

(c) The main features of the proppsal
are: ’ ’ ‘ \  ''

(i)  The setting up'of a Physical 
Instruction Directorate in the Delhi 

' State. <
ir , >

(ii) Appointment of 200 Physical 
Training Instructors specially from 
the I.N.A. personnel.

(iii) Arrangement  of  ii  short 
training coursaifor the instructors, 
who will not 6nly impart physical 
training bpt will ajso inculcate a 
sense of service and discipline 
among the students.

Small Savings Scheme

233. Shri D. C. Shanna:  WiU
Minister of Finance be  pleased 
state:

the
to

(a) the total amount collected  In 
Punjab during  1M3-54  under  the 
Small Savings Scheme;

(b) the target fixed fbr 1958-54; and

(c) the decision with regard to tlia 
extra collection made there?

(aX and (b).< inea.

W  î tjr Miaister ol  (Slirt
A. t. 0«ba):  Rupees 3,63 liakhs
(net).  „

(b) Rup|M 4,00 laUw.
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(c)  As the collections are below the 
tawt, this question does not arise.

Hoisting of  Pakistan  National  Flag

234.  Shri Gidwanl: Will the Minis
ter of Home Affairs be pleased  to 
state:

(a) whether it is a fact that green 
flags resembling  Pakistan  National 
Flag were recently found hoisted  on 
several buildings including a temple 
and Janapada Sabha office in  Seoni 
Malwa in Hoshangabad District  and 
at Jarve village in Raipur District in 
Madhya Pradesh; and

(b) if so, whether any enquiry has 
been made into the matter and if so, 
the results thereof?

The Minister of ilome Affairs and 
States (Dr. Katju): (a) and (b). Yes. 
Enquiries made by the Government of 
Madhya Pradesh have revealed that 
those flags differed materially from the 
Pakistan National flag and were per
haps hoisted by local persons in order 
to implicate other local residents due 
to party factions.

Ex-Employees of Civil Supplies Depart
ments

235.  ShH T. B. Vittal Rao: Will the 
Minister of Home Affairs be pleased 
to refer to the reply to starred ques
tion No.  1129 asked on the 20th Sep
tember, 1954, and state:

(a) the  number of discharged ex
employees of Civil Supplies Depart
ments who have been absorbed  by 
Government so far; and

(b) how many of the ex-employees 
of Civil Supplies Department  have 
been absorbed in the Railways  and 
the Posts and  Telegraphs  Depart
ments?

Tlte Dopaty Minister of Home Affairs 
(Siirl Datar): (a) and (b). The infor
mation is being collected and will be 
placed on the Table of the House as 
soon as it becomes available.

Indian  Air Force on  Mercy  Missions

236.  Shri Krishnacbarya JoshI; Will 
the Minister of Defence be pleased to 
state:

(a) hV)w many mercy missions were 
carried out by I.A.F. for  dropping 
supplies to people marooned in  in
accessible areas during 1953-54; and

(b) how many para-medical flights 
were undertaken to rush aid to  in
accessible areas in times of  emer
gency during the above period?

The Deputy  Minister  of  Defence 
(Sardar Majithia): (a) Three.

(b) Nil.

^  «rm : w fim

 ̂ fr«n  ̂  fV : 

nftx 

3rnT-"’fx  ?

The Deputy Minister  of  Finance
(Stal M. C. Shah): The information 
is not available from  any  compiled 
statistics, and the labour involved in 
obtaining it would not be commensu
rate with the results  likely  to  be 
achieved.

^  fwf:  wr ftwiT

(̂)  ^ 

ftTfnPnff # ^

(w) f̂rwnff M

?

The  Minister  of  Education  and 
NalnnA BMOurees and ScleaUlle Re- 
seîch (Mattlaaa Asad): (a) and (b).
A statement is laid on the Table of
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the Sabha. ISee Appendix II, annex- 
urc No. 22.1

Training Cbntrb for the Adult  Blind

2i9. ShrJ K. C. Sodhia: Will  the 
Minister of Edacatlon be pleased  to
state:

(a) the total number of applications 
received for admission to the training 
centre for adult blind at  Dehradun 
during 1963 and the total number of 
persons admitted;

(b) whether there are any  other 
similar Centres maintained by  the 
Central or the State Governments at 
any other place;

(c) if so, the number and location of 
such institutions; and

(d) whether Government propose to 
open at least a few such Centres on 
regional basis?

The  Minister  of  Education  and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) 117 and
119, respectively.  "

(b) No.

(c) Does not arise.  ^

(d) No.

were made periodically upto 1928-29, 
aggregating to £ 5,994,997,  reducing 
the  liability  to £ 16,721,003.  This 
liability, which has  since  remained 
suspended indefinitely,  was  further 
reduced by £ 1,254,075 on the separa
tion of Burma. With the suspension 
of the liability, interest payment also 
ceased.

Encyclopaedia

241.  Bhri Ibrahim: Will the Minis
ter of Education be pleased to state:

(a) whether the Central  Govern
ment has undertaken the preparation 
of People's Encyclopaedia in Hindi;

(b) if so, by what time it is expect
ed to be completed and made avail
able to the public: and

(c) what is the price fixed for this 
publication?

The  Bfinister  of  Education  and 
Natural Resources and Scientific Re
search (Maulana A*ad): (a) and (b). 
The attention of the hon. Member is 
invited to Unstarred Question No. 210 
answered in Lok Sabha on the 2nd 
September, 1954.

(c)  The price can  be fixed  only 
after the book has been published.

British  War  Loan

240.  Shri K. C. SodhU: Will  the 
Minister of Finanoe  be  pleased  to
state:

(a) the total liability for  British 
War Loan taken over by India;

(b) whether any portion of  this 
debt has been discharged and U so,
I how much and when; and

I  (c) when the balance is repayable 
and what rate of interest is paid there
on?

The Minister of Finaneo (Shri 0. D. 
Deshmukli): (a) to (c), The  toUl 
liability of this loan assumed by the 
then Government of India after World 
War I was £22.716.000, Repayments

Suicides

242. Shri Ibrahim: Will the Minister 
of Home Affairs be pleased to state 
the number of cases of suicides due to 
unemployment in different States dur
ing the year 1953-54?

The Minister of Home Affairs  and 
States (Dr. Katju):  The information
is being collected and will be laid on 
the  Table  of  the  Sabha,  when 
receivod.

Cbntral Film Library

243. Shri N. M. Llngam: Will the
Minister of Education be pleased  to 
state:

(a)  the number of films and film
strips in the Central Film Library;
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(b) the number of members of the 
library. State-wise; and

(c) the names of States having fihii 
libraries pf their own?

Tlie of  E4îcatSon  and
Natural Besources and Scientific Re
search (Maulana Azad):  â) to (c).
A statement is laid on the Table of 
the House.  [5ee Appetidix II, annex- 
ure No. 23.1

International Conferences

244.  Shri N. M. Lingram: Will the 
Minister of Education be pleased  to 
state:

(a) the amount of expenditure  in
curred during the year 1953-54 on the 
various delegations to  International 
Congresses and Conferences sponsored 
by the Education Ministry;

(b) the amount of expenditure  on 
cultural  delêationa  to' and  from 
foreign countries;

(c) the names  of  International 
Congresses and Conferences attended 
by Indian delegatlonB; and

(d) the number of cultural delega
tions sent from India and the num
ber and names of foreign delegations 
that visited India?

The Minister  of  Education  and 
Natural Resources and Scientific Re
search <Mauluu And): (a)  to (d).
A statement is laid on the Table  of
the House, [See Appendix II. annex- 
ure No. 24.li

Confirmation OF Assistantŝ

Shri Badha Raman: Will the
Minister of Jlome Affairs be pleased
to state: >

(a)  whether it is a fact that a provi
sion for reservation of “not less than 
one fourth’* of the permanent vacan
cies in the Assistants' Grade has beea 
made for permanent clerks when thi 
vacancies are Ailed from the Regular 
Temporary Establishment of Assis
tants;

(b) if so, how many vacancies in 
the Assistants* Grade have been filled 
so far;

(c) v/hethcr the cxpi’ĉ ŝion ‘perma
nent clerks' includes Second Division 
and Third Divisibn Clerks both; and

(d) if so, the ratio in which  the 
vacancies are  to  be  distributed 
amongst them?

The  Deputy  Minister  of  Home 
Affairs (Shrt Datar): (a) Yes.

(b) 522 permanent vacancies  have 
been filled; of these 451 were  filled 
by persons who were already oermâ 
nent or within the zone of confirmation 
in the Upper Division ̂ of the Clerical 
Qrade.

(c)  The  expression  refers  to 
permanent Grade I Clerks of the 
Clerical Service.

(d) Does not arise.

Ancient Rfluca AND Monuments in  ' 
M anitur  State  <.

246. Shri Rishang Keishing: Will
the Minister of Education be pleased 
to state:

(a) the names of the relics or monu
ments preserved by Government  in 
the State of Manipur and the expen
ses incui'rod thereon;

(b) whether Government are aware 
that there are some old palaces  of 
the ancient Manipuri Rajahs, temples 
etc. in Imphal (Manipur) which  are 
of historical importance;

(c) whether it is also a fact that 
these remnants of the ancient ĉuii- 
puri Rajahs are not  being  properly 
used; and

(d) the steps that are proposed to
be taken by Government to preserve 
them?  ' ’

The  Minister  of  Educatton  and 
NatiMl RMMirees attd Re.
search (Maulana  Aia«):  taV
Vishnu Temple at Bishetapur; has b6en 
decliired in Jamiary, t9M, be a pro- 
t6ct̂ mohumet̂ lindei* ihte Ancient
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Monum̂ts Preservation  Act.  1004. 
So far, no expenditure has been  In
curred on  its  conservation  as  the 
owners have not  yet  executed  an 
agreement with Government and some 
surrounding land has yet to  be  ac
quired.

(b)  Yes, but none of them has been 
brought under protection as they are 
not considered to be of archsBOlogical 
interest or of national importance.

(c)  Government have ho such 
formation.

in-

(d)  Does not arise in view  of the 
reply given to (b) above.

Engineering  Colleges

4̂7. Shri M̂ pdaya: Will the Minis
ter of Education be pleased to refer 
to the answer given * to  unstarred 
question No. 128 asked on 6th March, 
1954 and state:

(a) the names of the States where 
Engineering Colleges  offering degree 
and diploma courses* fire located; and

(b) what is the criteria for granting
aid to them by the Central Govern
ment? '

The  Minister of Education  aad 
Natural Resoiifees and Seientmc Be- 
search (BlaiilaiiA Asad): (a) and (b). 
A statement giving the required infor. 
mation is laid on the Table of  ttaa 
House.  [See Appendix II.  annexure 
No. 25.1

Untouchability

248. Shrt Mahodaya: Will the Minis
ter of Home Affairs be  pleased  to 
state:

(a) the total amount spent on the 
removal of Untouchability in the last 
three years respectively;

(b) what are the figures of expendi
ture in these years for each of  the 
following items:—

(i)  wells, (ii) Housing  and  (ill) 
Cottage Industries for  untouchables; 
and

(c)  what steps Government  have 
taken to ensure ttiat the products of 
industries mentioned in part (b) above 
are up to the mark and that they are 
able to find ready market for them
selves?

The  Deputy  Minister  of  Home
Affairs  (Shri Datar): (a) and (b).
It was only last year (1953-54) that a 
Central grant for  the  removal  of 
Untouchability  was  given.  The
amoimt of the grant allotted to the
various States and certain non-official 
agencies  was  Rs. 50 lakhs.  This
amount has been raised  to  Rs. 60 
lakhs during the  current  flnandal 
year (1954-55). Information as to the 
amount actually spent and the manner 
in which it was spent by the  State 
Government etc. is not yet available.

(c)  The responsibility for the proper 
implementation of the scheme is that 
of the State Governments and there is 
no reason to believe that they are not 
exercising proper check to ensure that 
the products of the industries are not 
upto the prescribed standard.

iNDUStMAL tlSANCB C6l(PbRATI0N

249.  Sardar Iqbal Singh: Will  the 
Minister of Finanee be  pleased to 
state:

(a) whether it is proposed to take a 
loan from the World Bank to sup
plement the resources of the Industrial 
Finance Corporation; and

(b) if so, the details thereof?

The Deputy  Minister  of  Finance
(Shri A. C. Guha): (a) At  present
there Is no such  proposal.  There 
were some negotiations with the World 
Bank in 1952 for a loan to the Cor
poration.  These  negotiations  were 
subsequently dropped as the Corpora
tion no longer felt any need for a loan 
from the Workl Bank.

(b) Does not arise.
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Intbr-Univbbsity Youth Festival

m Shri Radha Raman: Will  the 
Minister of Education be pleased  to 
state:

(a) the nature of the youth welfare 
schemes that are being introduced:

(b) whether the first Inter-Univer
sity Youth Festival held during  the 
first week of November, 1954 in Delhi 
was one of ĥem;

(c) the total amount allotted  for 
these schemes and the amount allotted 
for the Youth Festival separately;

(d) the number  of  Universities 
which participated in the festival and 
the names ot itiosn whictx did  not 
participate;

(e) the reasons for non-participa
tion;

(f) whether Government are satis
fied with the results of the experiment 
of Youth Festival and whether they 
propose to hold it annually; and

(g) if 80» on what scale and where?

The  Minister  of  Education 
Natural Resources and Scientific Re
search  (Maulana Asad):  (a) to (g).
The statement showing the requisite

information is placed on the Table of 
the House.  [5ee Appendix II, annex- 

ure No. 26.1

t Solar  Hnrroy

251. Shrl R. S. Diwan: Will the
Minister of Natural  Resources  and 
Scientific Research be pleased to state:

(a) whether running of a  steam 
engine by Solar energy was displayed 
at the time of the UNESCO sympo
sium recently held in New Delhi; and

(b) if so, the expenditure incurred 
on the above experiment?

The  Minister  M  Education  and 
Natural Resources and Scientific Re
search (Maulana Aiad): (a) and (b). 
Yes, Sir. Work on the utilization of 
solar energy for raising steam forms 
part of  the  regular  research  pro
gramme  of  the  National  Physical 
Laboratory and the demonstration at 
the time of the Symi>o8ium on Wind 
Power and Solar Energy was not es
pecially set up for that purpose. No 
separate accounts are maintained for 
individual research  projects of the 
laboratoxy.
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AÛ INDIA COUNCIL FOB TECHNI
CAL EDUCATION—

Question re—
School of Town and Regional 
Planning. 354. 

all INDIA MEDICAL INSTITUTIB— 

Question re—

Colombo Tofna (viwnft

AMERICA, UMnXD STATES OF— 
Question re—
Colombe Flan. M9.
------farm products. 348-49.

AMJAD ALl, SHR1--

Question by—
Advanced  courses in filectronifll̂ 
and Radio Physics. 318-14 

Scheduled Castes and Scheduled 
Tribes. 319-90.

Question (Supplementary) by— 
Hindi Vidyalayas. 321-22.

ARCIM5a.OGICAL DUPARTMBNT- 

Question re—
Sim Temple at Konaraka. 327̂29.

ARMY—

Question r0̂
Eastern Command. 357-58.

ASSAM—

Question re- 
Hindi Vidyalayas. 320-22.

ASSISTANCE—

See “Aid”.

ASSISTANT(S)—

358-60.

490 L S.D.

Question
Confirmation of Assistants. 367-68.

AUSTRALIA—

Question rc—

Colombo Yojna ^N’TT)

358-60.

AVANAHALLI—

Question

Welfare  Extension 
(Mysore), 327.

Project

(67)



LOK SABHA

AWARD(S)—

Question 
National 350-61.

BACKWARD CLASS(ES)- 

Question

Scholarships to Scheduled Castes, 
Scheduled Tribes and------. 822
24.
Uplift ot----. 349-50.

BAHADUR SINGH, SHRI—

Question re—
School of Town and Regional 
Planning. 354.

BlkNANA—

Question re—
Central Food Technological Re
search Institute. 824.

BANK RATE—

Question re—
Loan to agriculturists. 332-85.

BASU, SHRI K. K.—

Question (Supplementary) by— 
Loan to agriculturists. 834. 
Mudaliar Commission on Second
ary Education. 342.
Sahitya Akadamy. 318. 

BENEFICIATION—

Question re—
Low grade manganese ore.  389
41.

BHONSLE, GENERAL—

Question re— 
Discipline-cum-spiritual  system 
of Education. 362.

BIJNORr- 

Question re—
Coal deposits at------ (U.P.), 350.

BLIND (S)—

Question
Training centre for the adult------.
365.

BOMBAY—

Que$tion re—
Welfare of Scheduled Tribes. 335-

BOOK (S)-

Question 
, School text 356.

BOSE, SHRI P. C.—
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Education. 362.

Question re—
DEVELOPMENT— Colombo Plan. 349.
Question re—

Ottawa Conference. 352. EDUCATION-.̂

DIALECT (S) — Question re—

Question re— Advanced  courses in Electronics
School text books. 356. and Radio Physics. 313-14.

DIAMOND (S) — Discipline-cum-spiritual system of 
. 362.

Question re—

fields. 360. 

DICTIONARY (IBS) ̂

Kendriya  Institiite of Education,

364-66.
Question re— Mudaliar Commission on Second

Hindi Shabdkosh. ary ------. 841-42.

358. Shiksha  aur jeevika  samhandhi
Patĥpradarshan ke liye sangâ

DISCIPLINE-Cl/M-SPIRITUAL SYS- .  than, (i^ irtT aftfw

#iT8!T) 331-32.TEM OP EDUCATION—

Question re— EDUCATION DEPARTMENT(S)—
Discipline-cum-spiritual sjrgtem of Question rê
Education. 362* abroad. 353.
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EDUCATION, SOCIAL—

Question re—
Eradication of illiteracy. 336-37.

EDUCATIONAL AND VOCATIONAL 
GUIDANCE BUREAUX—

Question re—
Career Information Centres. 354
55.

ELECTRONICS—

Question re—
Advanced courses in—and Radio 
Physics. 313-14.

EMBASSY (lES)—

Question re—
Education  Departments  abroad. 
353.

ENCYCLOPAEDIA—

Question re—
Encyclopaedia  366.

ENGINEERING COLLEGE (S)— 

Question re—
Engineering colleges. 369.
------̂ and  technical  institutes.
353-54.

ENGLISH LANGUAGE—

Question re—
Sahitya Akadamy. 317-19.

EXAMINATION(S)—

Question re—

Central Secretariat  Re-organisa
tion  and  Re-inforcement 
Scheme. 337-39.

EXPORT (S)

Question re- 
Ottawa Conference.  352.

farm PRODUCT (S)—

Question re-̂
U.SJV.------. 348-49.

HLM(S)—

Question r#—

Central—̂Library. 866-6f.

FIVE YEAft PLAN—

Question re—
Uplift dt Backward Classes. 349
50.

FLOOD<S)—

Question 
Floods. 361

FOREIGN COUNTRY (lES)—

Question re—
Education  Departments  abroad. 
363. .

FOREIGN EXCHANGE-

352.
Question 
Ottawa Conference.

FOREIGN FltlM(S) —

Question re—
Oil Surv̂ in the Punjab. 316-17.

GENEVA CONFERENCE-

Question re—

Prime Minister’s visit to  China* 
373-78.

GEOLOGICAL SURVEŶ

Question re—

------ (Kangra District).  314-16.

GEOLOGICAL SURVEY OF INDIA—

Question re—

Survey  of  Himalayan  Region. 
352-53.

GIDWANI, SHRI—

Question by- 

Hindi Vidyalayas, 320-22.
Hoisting  of  Pakistan  National 
Flag. 363.

Welfare  of  Scheduled  Tribes. 
335-36.

GOVERNMENT EMPLOYEE (S) —

Question re—
Central  SecretaHat Re-organisa
tion  and  Re-inforcement 
Scheme. 337-39.

Confirmation of Assistants.  367
68.

(fi)
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GOVERNMENT  EMPLOYEE(Ŝ 
—contd.
Displaced persons. 3̂0. 
Ex-employees of  Civil  Supplies 
Departments. 363.
Plural Marriages. 367.

GOVIND DAS, SETH—

Question by—
Kendriya Institute of Education

364-65.

Question (Supplementary) by— 
Eradication of illiteracy. 337. 
Hindi Vidyalayas, 322.

GRANT (S) —

Question re—
Engineering colleges and techni
cal institutes. 353-54.
Hindi Vidyalayas. 320-22.
Sahitya Akadamy. 317-19.
U.S.A. farm products. 348-49. 
Untouchability. 369-70.
Uttar Pradesh  Sarkar ko  diya 

gay a anudan

 ̂fen »pn 3«i.

Welfare  of  Scheduled  Tribes.
335-36.

GRATUITY—

Question re—
Pensions.  356.

GUNS, SPORTING—

Question re—
Ordnance Factories. 324-26.

GUPTA, SHRI SADHAN—

Question by—
Ottawa Conference. 352.

GURUPADASWAMY, SHRI M. S.—

Question by—

Low grade manganese ore.  339
41.

Zinc deposits at Zawar. 342.43.

HEAVY  MEDIA  SEPARATION 
PLAN(S)—
Question re—
Beneficiation of low grade xnanga- 
nese ores. 357.

HEM RAJ, SHRI—

Question by— 
Geological survey 
trict). 314-16.

(Kangra Dis*

HIMALAYAN REGION— 

Qîstion re— 
purvey of ------. 352-53.

HIMALAYAS—

Question re—
Scientists* tour of the — 
6L

HINDI—

Question 
Encyclopaedia. 366. 

Hindi Shahdkosh,

358.

Vidyalayas, 320-22.

HOUSING— 

Question re— 
Untouchability. 369-70.

HUKAM SINGH, SARDAR-

Question by—
Beneflciation of low grade manga
nese ores. 357.
Counsellors in Part B States. 355.

Discipline-cum-spiritual system of 
Education. 362.

Floods. 361.

U.S.A. farm products.  348-49.

HYDERABAD—

Question re—
Hoisting of Pakistani flag. 330-31. 
Mudaliar Commission on Second
ary Education. 341-42.

IBRAHIM, SHRI—

Question by—
Encyclopaedia. 366.
Shiksha aur jeevika  sambandhi 
patĥpradarshan ke liye sangm-̂ 

than, (fifnar iflhC

% ftwj R̂ssr) asîz. 
Suicides  S66.
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ILLITERACY— 

Question re— 

Eradication of 336-37.

IMPERIAL BANK OF INDIAr-

Question re—
Loan to agriculturists. 332-35.

INCOME-TAX—

Question re—
Crossword  Paheli  Companiyan*

384.

INDIAN AIR FORCE—

Question re—
Floods. 361,
------on Mercy Missions. 364.

INDO-CraNA—

Question re—
Prime Minister’s visit to China. 
343-48.

INDUSTRIAL FINANCE CORPORA
TION—
Question re—
Industrial  Finance  Corporation. 
370.

INFLATION- 
Question re—
Ottawa Conference.  352. 

INSTITUTE (S) —

Question re—  '
Engineering colleges and techni
cal ------. 363-54.

INSTITUTE OF ENGINEERS— 

Question re—
School of  Town and  Regional 
Planning. 354. I 

INSTITUTE OF TOWN PLANNERS—

Question re—
School of Town and Regional 
Planning. 354.

CONFER-INTERNATIONAL 
ENCE(S)— ’

Question re—
International Conferences.  367.

INTER-UNIVERSITY YOUTH PESTI- 
VAL-

FestlvaL
Questicm 
Inter-Univertlty Youth 
371-72.

IQBAL SINGH, SARDAR—

Question by—
Diamond fields.  360.
Industrial Finance  Corporation, 
370.

Scientist's tour of the Himalayas. 
360-61.

JAIPAL SINGH, SHRI—

, Question (Supplementary) by— 
Hindi Vidyalayas. 322.

JAWALA-MUKHI—

Question re—
Geological survey  (Kangra Dis
trict).  814-16.

JOSHI, SHRI KRISHNACHARYA—

Question by—
Hoisting of Pakistani flag. 330-31. 
Indian Air Force on Mercy Mis
sions. 364.
Mudaliar Commission on Second
ary Education.  341-42.

Sahitya Akadamy. 317-19.

JUNIOR COMMISSIONED
OFFICER(S)—

See  “Commissioned  Officer (s),
Junior*'.

KANGRA DISTRICT—

Question re—
Geological survey (------). 314-16*

KASHI  NAGARI  PRACHARINI 
SABHA—

Question rc—

Hindi Shabdkosh  Simhv)
358.

KESHAVAIENQAR, SHRI-

Quefytlon by—
Welfare Extension Project  (Mjr* 
sore). 327.

KONARAKA—

Question re
Sun Temple at — . 327-2P.
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LANGUAGE(S), INDIAN—

Question re—
Sahltya Akadamy.  317-19.

LANKA SUNDARAM, DR.—
Question by—
Prime Minister’s visit to  China. 
343-48.

LEAD—

Question re—
Zinc deposits at. Zawar.  342-43.

LIBRARY(IES)—

Question re—
Central Film ------.  366-67.

LINGAM, SHRI N. M.—

Question by—
Central Film Library.  366-67. 
Education Departments  abroad. 
353.

International Conferences.  367.

LOAN(S)—
Question re—
------ to agriculturists. 332-36.

LOW GRADE MANGANESE—

See “Manganese”.

LUCKNOW—

Question re—
Eastern Command.  357-58

k

MADHYA PRADESH—
Question re—

Beneflciation of law grade manga
nese ores. 357.

Hoisting  of  Pakistani  National 
Flag. 363.

Low grade manganese ore. 339
41.

MAHODAYA. SHRI—
Question by—
Engineering CoUegee.  369. 
Untouchabillty. 369-70.

MANGANESE ORE- 
Question rc—
Beneficiation of low grade — . 
3!<7.
Low grade ------. 889-41̂

MANILA PACT—

Question re—
Prime Minister's visit "r 
343-4B.

Cnina.

MANIPUR STATE—

Qûtion re—
Ancient  relics and  monument*
in ------.  368-69.

School text books. 356.

MARRIAGEXS)—

Question rc—
Plural ------.  357.

MERCY MISSION(S)—

Question̂ re—
Indian Air Force on------. 3t̂

MINERAL DEPOSIT(S)—

Question rc—
Coal deposits at Bijnor  cU.P.) 
350.

Zinc deposits at Zawar. 342-48..

MINISTRY OF EDUCATION— 

Question rc—
International Conferences.  3r»7.

MINISTRY OF HOME AFFAIRS— 

Question re—
Scheduled Castes and  Scheduled 
Tribes.  319-20.

MISHRA, SHRI BIBHUTI—

Question by—

Loan to agriculturists.  332-3fi. 
Scholarships to Scheduled Ca.ne8, 
Scheduled Tribes and Backward 
Classes. 322-24.

MISHRA, SHRI L. N. —

Question (Supplementary) by— 

Loan to agriculturists.  334.

MISSION (S)—

Question rc— 
Education 
353.

Departments  abroad

MISSIONARIES— 
Question rc— 
Mtssionaries.  330.

W
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MISSIR. SHRI V.— 

Question by—
Career  Information
354-55.

Centres.

MOHIUDDIN. SHRI—

Question (Supplementary) by— 
Hoisting of Pakistani Flag.  331.

MONUMENT(S)—
Ancient relicG and ------ to Mani
pur State.  368-69.

MORARKA. SHFtr—

Question by—
P.A.C.’s Ninth Report.  329-30.

MUDALIAR COMMISSION ON SB- 
CONDARY EDUCATION—
Question re—
Mudaliar Commission oii Secon
dary Education.  341-42

MUKERJEE, SHRI H. N.—
Question by—
Colombo Plan.  349.

MYSORE—

Questicai re—
Welfare Extension Project (------).
327.

N,

NAMBIAR, SHRI—

Question by—
Technical aid by U.S.S.R  320. 

Question (Supplementary) by«— 
Central Secretariat Re-organisa
tion and Re-inforcement Scheme. 
339.

NARASIMHAN. SHRI C. R.—

Question by—
Sun Temple at Konarka.  327-29.

NATIONAL CADET CORPS— 

Question re—
National Cadet Corps. 351, 355-56.

NATIONAL  METALLURGICAL LA
* BORATOBY, JAMSHEDPUR— 
Question re—
Low grade manganese ore. 339-41.

NATIONAL  PHYSICAL  LABORA
TORY—
Question re—
Solar energy. 372.

NAYAR, SHRi V. P.—

Question by—

Central Secretariat  Re-organlsa- 
tion and He-inforcement Scheme.
337-39.
Oil survey in the Punjab. 316-17. 

NEW ZEALAND—

Queatiof) re—

Colombo Yo4fUt 

358-60.

NON-HINDI SPEAKING AREAS— 

Question re—
Hindi Vidyalayai, 320-22.

OIÎ

Question 

------survey in the Punjab. 316.17.

OPTICAL  AND  SCIENTIFIC INS- 
TRUMENT(S)—

Question re—
Ordnance factories. 324-26.

ORDNANCE FACTORY (lES)— 

Question re—
Ordnance factories. 324-26.

ORISSA—

Question re—
Missionaries. 330.

OTTAWPl CONPERJ0?CE—

Question re—
Ottawa Conference.  352.

P

PAKISTANI FLAG—

Question re—
Hoisting of ------.  330-31.
Hoisting of  Pakistani  National 
Flag. 363.

PANCHA SHILA—

Question re—
Prime Minister's visit to  China. 
343-48.

PART ‘B' STATES—

See “State (s)̂
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PATIALA  AND  EAST  PUNJAB PUNJAB—
STATES UNION—
Questian re—
Counsellors in Part B States. 355.

Question re—

Oil survey in the ------. 316-17.
Small Savin03 Scheme. 362-63.

PENSION (S)—

Question re— , Q
Pensions. 366.

QUALIFICATION (S)—
“PEOPLE'S ENCYCLOPAEDIA"— Question re—
See '̂Encyclopaedia*'. Scheduled Castes and  Scheduled

PETROL— Tribes. 319-20.

Question re—
RGeological survey (Kangra Dia-

trict). 314-16.
RADIJA RAMAN, SHRI—

PETROLEUM  < :ONCESSION Question by—
RULE(S)— Confirmation of Assistants.  367-
Question re— 68.
Oil survey in the Punjab. 816-17. Displaced persons. 326.

PHYSICAL INSTRUCTION  DIREC Inter-University Youth  Festival.

TORATE— 371-72.

Question re— 
Discipline-citm-spiritual system of RADIO PHYSICS—

education. 362. Question re—

Advanced courses in  Electronics
PILANI— and ------, 313-14.

Question re—
Advanced courses in Electronics RAILWAY(S)—

and Radio Physics.  313-14. Question re—
Ex-employees of Civil Supplies

POSTS AND  TELEGRAPHS  DE Departments. 363.
PARTMENT—

Question* re— RAIN AND CLOUD PHYSICS  RE
Ex-employees of Civil  Supplies SEARCH UNIT—

Departments.  363. Question re—
Rain Research Unit. 348.

PRIME MINISTERr-

Question re— , RAJASTHAN—
’s visit to China. 343-48. Question re—

PROJECT(S)—
Zinc deposits at Zawar. 342-43.

Question re— RAM SUBHAG SINGH, DR.—
Assistance from UNESCO.  £f.l-
52. Question by—

Assistance from UNESCO. 351-?2. 

Hindi Shabdkosh. (f^PUBLIC ACCOUNTS COMMITTEE—

Question re— 358.
P.A.C.*s Ninth Report.  329-30.

Pensions.  356.
PUBUCATION(S)— RANCHI—

Question re— Questian re—
Sahitya Akadamy. 317-19. Eastern Commi"'  357-58.

TfTT
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RAO, SHRI T. B. VITTAL—

Question by—
Coal deposits at Bljtior  (U.P.)
350.

£x-employees of Civil Supplies 
Departments.  363.

Pensions.  356.

RASHTRA  BHASHA  PRACHAR 
SAMITI—

Question re—

Hindi Vidyalayas. 320-22.

RATE OF INTEREST—

Question re—
Loan to agriculturists.  332-35.

RECOMMENDATION (S)—

Question re—
Mudaliar Commission on Second
ary Education.  341-42.

REDDI, SHRI MADHAO—

Question by—
National awards.  350-51.

REGIONAL PLANNING— 

Question re—
School  of Tov̂n and 
Planning.  354.

Regional

REGULAR TEMPORARY'ESTAfiLlSH- 
MENT OF ASSISTANTS—

Question re—
Confirmation of Assistants.  3̂7- 
68.

RELICS, ANCIENT—

Question re—

------ and monuments in Manipur
State. 368-69.

REPAIRS AND MAINTENANCE— 

Question re—

Sun Temple at Konaraka.  327
29

REPORT (S)—

Question re—

P.A.C.’s Ninth ------. 32M0,

Zinc deposits at Zawv. 342-43.

REPORT OF THE  COMMISSIONER 
FOR SCHEDULED  CASTES AND- 
SCH?a)ULED TRIBES—

Quêion re—
Uplift of Backward Classes. 3*9
50.

RESERVE BANK OF INDIA—

Question 
Loan to agriculturists. 332-3o.

RESERVED VACANCY(IES) — 

Question re—  '
Scheduled Caster and  Schediiled 
Tribes. 319-20.

RISHANG KEISHINO, SHRI—

Question by—

Ancient relics and monuments iry 
Manipur State.  368-69.

Engineering colleges and techni
cal institutes. 353-54.

Rain Research Unit. 348.

School text books. 356.

ROY, SHRI BISHWA NATH—

Question by—
Survey  of Himalayan  Hej?{ion. 
352-53. ^

RURAL CREDIT SURVEY—

Question 
Loan to agriculturists. 382-35*

RUSSIA—

Questicm re—
Technical aid by U.S.S.R. 821

SAHITYA AKADAMY-

Question re—
Sahitya Akadamy.  317-19.

SAIGAL, SARDAR A. S.— 

Question (Supplementary) by— 
Sahitya Akadamy. 318.

SALE—

Question re—
Ordnance factories. 324-20. 
U.aA. farm products.  348̂
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^̂AMAJSTTA, SKRI S. C.—

Question (Supplementary) by— 
Geological survey (Kangra Dis
trict). 315.

Sun Temple at Konaraka. 328.

SAXENA COMMITTEE REPORT—

Question 
Eradication of illiteracy.  338-37.

SCHEDULED CASTES-

Question re—
------ and Scheduled Tribes.  319-
20.

Scholarships to Scheduled
Tribes and Backward Classes. 
322-24.

Uplift of Backward Classes. 349
50.

JSCHEDtJLED TRIBES—

Question re—
Scheduled Castes and 
20.

319-

Scholarships to Scheduled Castes,
------ and Backward  Classes.
322-24.

Uplift  of  Backward  Classes.
349-50.

Welfare of ------.  335-36.

SCHEME (S)—

Question re—
Central Secretariat  Re-organis
ation and Re-inforcement ------.
.337.39.

Low grade manganese ore.  339
41.

National Cadet Corps.  355-56.

Shiksha aur jeevika  sambandhi 
path-pradarshan ke liye sang- 
othon (ftnfTT Bfk

fwij HnSir) 331-32.

'Small Savings — 862-68.

Uttar Pradesh Sarkar  ko diya 

gaua anudan 

^ fWT  ̂ SRfJW) 361.

WeUai%  ol Scheduled  Tribes. 
395-36.

SCHOLARSHIP (S)—

Question re—
Hindi Vidyalayas, 320-22.

------to Scheduled Castes, Schedul
ed  Tribes  and  Backward 
 ̂Classes.  322-24.

SCHO'OL(S)—

Question re—
Eradication of illiteracy.  336-37. 
Hindi Vidyalayas. 320-22.

------ of Town and Regional Plan
ning.  354.

SCHOOL TEXT BOOK(S)—

------text books. 356.
See “SchooUs)”.

SCIENTIST(S)—

Question re—

------*s tour of the Himalayas. 360
61.

SECONDARY EDUCATION—

See “Education”.

SECRETARIAT, CENTRAL-

Question re—

------ Re-organisation  and  Re
inforcement Scheme.  337-39.

SECURITY STORES—
See ‘‘Store (s).”

••SHABD SAGAR"--

Question re-

Hindi Shabdkosh

SHARMA. SHRI D. C.—

OuaHtion by—*
National Cadet Corps.  351.  355
56.

Plural marriages. 357.
Small Savings Scheme.  362-63.

SHIVRAJPUR—

Question re—

Low grade manganese ore. 339-41.

SILVER—

Queâoiv re—
Ztikc dffpQsitai at 2aw«r.  342-43.

(78)
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SINHA, SHRI JHULAN—
Question by—
Central Food Technological  Re
search Institute.  324. 

Eradication of illiteracy.  836-37.

SMALL SAVINGS SCHEME—

Question re—
Small Savings Scheme. 362-63.

SODHIA, SHRI K. C.—

Question by—
British War Loan.  365-66. 
Ordnance factories.  324-26. 
Training Centre for the Adult 
Blind.  365.

SOLAR ENERGY—

Question re—
Solar energy. 372.

STANDARD VACUUM OIL  COM
PANY—

Question re—
Oil survey in the Punjab.  316
17.

STARCH—  /

Question re—  .
Central Food Technological  Re
search Institute.  324,

STATE(S)— ^

Question re—•
Counsellors in Part B ------.  355.
Engineering Colleges.  369. 
Kendriya Institute  of Education,

364.65.

Mudaliar Commis.jion on Secon
dary Education.  341-42. 

National Cadet Corps.  351. 
Suicides.  366.

STATE WELFARE BOARD—

Question re—
Welfare  Extension  Project 
(Mysore).  327. , .

STATEMENT(S)—

Question rc—
Prime Minister’s vi«it to  China. 
343-48.

STATUE (S)—

QuesUJlon re*̂
Sun Temple at Konaraka.  327
29.

STERLING Balances—

Question re—

Colombo Yojna.

358-60.

STOCK-VERIFICATION—

Question re—
PJi.C/s Ninth Report,  329-30.

STORE(S)—

Question re—
P.A.C.’s Ninth Report. 329-30.

STUDENT (S)—

Question re—
Kendriya Institute of Education.

364-65.

SUICIDE(S)—

Question re—
Suicides.  366.

SUN TEMPLE—

Question r
at Konaraka. 327-29.

sundargarh—

Question re—

Missionaries.  330.

SURVtY—

Question re—
Diamond fields.  360.
Oil ------ in the Punjab.  316-17.

of  Himalayan  Region.
352-53.

symposium on WIND POWER AND 
SOLAR ENERGY—

Question re—
Solar energy. 372.

TECHNICAL AID-- 

See *‘Aid'\
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TECHNICAL INSTITUTE(S)— 
Question re- -
Engineering  colleges  and
353-54.

TEMPLE (S)— 
Question rc-̂ 
Sun ------ at Konaraka.  327-29.

BOOK(S)—

See “Book(s)”.

THIMMAIAH, SHRI—

Question (Supplementary) by— 
Welfare  of  Scheduled  Tribes. 
336.

TIRODI—
Question re—
Low  grade  manganese  ore. 
339-41.

TIWARY, PANDIT D. N.—
Question (Supplementary) bjr— 
Geological survey (Kangra Dis
trict). 315.
Loan to agriculturists.  333.

TOUR(S)— 
Question re— 
Scientist's - 
360-61.

of the Himalayas.

TOWN PLANNING—
Question re—
School of Town and Regional 
Planning.  354.

TRADE DEVELOPMENT ACT (UNI
TED STATES)—
Question re—

U.S.A. farm products. 348-49«

TRAINING—
Question re—
School of  Town  and  Regional 
PlaTining. 364.

TRAINING CENTRE(S)—

Question rc—
for the Adult Blind.  365.

TRANSLATION (S)—

Question re—

SaWtya Akadamy.  317-19. 

TR3AL DIALECT(S)—

See “Dialect (8)

TRIVEDI. SHRI U. M.—

Question (Supplementary) by— 
Zinc deposit® «t Zawar.  343.

UNEMPLOYMENT—

Question rc—
Stiicides. 366.

U

UNION  OF SOVIET  SOCIALIST 
REPUBLICS—
See “Russia*’..

UNION  PUBLIC  SERVICE  COM
MISSION—

Question re—
Central Secretariat  Re-organis
ation  and  Reinforcement 
Scheme.  37-39.

UNITED KINGDOM—

Question re—

Colombo Yojna. »ftaRT)
358-60.

. UNITED NATIONS AjUCATIONAL, 
SCIENTIFIC  AND  OHLiTURAL 
ORGANISATION—

Question
Assistance from — 
Solar energy. 372.

351-52.

UNITED  NATIONS  TECHNICAL 
ASSISTANCE ADMINISTRATION—

Question re—
Technical aid by U.S.S.R.  326.

UNIVERSITY(IES)—

Question re—
Inter-University Youth 
371-72.

Festival.

UNTOUCHABILITY—

Question re—
Untouchability. 869-70.

UPADHYAY. PANDIT MlTNISHWAft 
DATT—

Question by—

Uplift of Backward Classes. 349
50.
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UTTAR PRADESH—

Question re—
Coal deposits at Bijnor, 350.
‘•Sarkar to diya gaya anudan.

VEERASWAMY, SHRI—

Question (Suw>lementary) by—
Scheduled CasteB and Scheduled

Tribes. 820.

VISHNU TEMPLE (BISHENPUR)—

Question r0—
Ancient relics and monuments in
Manipur State.  368-69.

™ w , 1

WAR LOAN-*

Questicn

British 365-66.

WELFARE EXTENSION PROJECT—

Question re—

------ (Mysore). 327.
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LOK SABHA 

Mondaŷ 22nd November, 1954

The Lok Sahha met at Eleven of the 
Clock

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon

MOTION FOR ADJOURNMENT

Situation in Manipur

Mr. Speaker: I have received notice 
of an adjournment motion on the sub
ject as imder:

“The situation arising out  of 
mass Satyagraha  movement in 
Manipur demanding the restora
tion of the State Assembly and 
the dissolution of the nominated 
Advisory Council; and the subse
quent  terror,  repression  and 
assault on peaceful satyagrahis on 
the 18th  November,  1954, and 
further action involving the arrest 
of Mr. Rishang  Keishing, M.P. 
and  Mr.  Somorendra  Singh, 
former Minister for Jails and thus 
causing a grave infringement on 
fundamental rights and liberties 
of the people.”

I should like to  know how the ‘ 
situation stands in regard to facts.

The Minister of Home Aflain and 
States (Dr. Kaijn): I have, without 
knowing of this adjournment motion, 
asked for a very fiill  report from 
Manipur.  I had some telephonic con-y
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versation yesterday, but what I was 
told shows that most of the language 
used in this adjournment motion  is 
picturesque.  There have  been  no 
terrors, no repressions, no assaults.  I 
was told that there was some sort of 
satyagraha going on, and you know» 
Sir, what satyagraha means and the 
consequences it leads to.

But, may I  suggest that a Short 
Notice Question may be put, and 1 
shall lay on the Table of tĥ House 
the fullest information tliat I get, and 
then you may take such action as you 
like.

Mr. Speaker: I think the hon. Mem
ber who has tabled this  motion is 
likely to feel that a  Short Notice 
Question might bar the further con
sideration of the adjournment motion.

Dr. Katja: I say you may hold it 
over and  after the  Short Notice 
Question is answered ..........

Mr. Speaker: He may ascertsin the 
facts and state the facts first with a 
view to enable me to judge about the 
admissibility of the motion.  Then___

Dr. Katju: That is what I suggested.

Mr. Speaker: Then  he may first 
make a statement.  He may take his 
time—tomorrow, the day after or two 
days after.

Dr. Katju: You may be pleased to 
give two days because communications 
with Manipur are not always easy.

Slirl  M. S. Gvmpadaswamy.  (My
sore): I have received telegrams stat
ing certain facts.  I want the hon. Min
ister to ascertain those facts also, and 
then make a statement.

The  fact  is  that  Mr.  Rishaag 
Keishing was beaten and dragged and 
tiirown into a ditch with head bleed-
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ing and he was arrested later on.  Of 
course, we came to know that he was 
released subsequently.  We want to " 
know whether it is’ a fact. '

Mr. Speaker: He can make a state
ment.

Dr. Katjn: I must wait for informa
tion, Sir.

Mr. Speaker: That means I keep it 
over.

Shri Sarangadbar Das (Dhenkanal— 
West Cuttack): When Members of this 
'House  receive  telegrams and news 
about some terrorism or oppression by 
the police or the magistracy and they 
bring it to the House, is it proper for 
the Minister concerned to say that it 
is picturesque? '

Blr. Speaker: He referred to the use 
of the word *‘terrô*.

Shri Saransadhar Das: Yes.

Mr. Speaker: He did not refer to the 
treatment alleged to have been given 
to the hon. Member of this House. 
We need not concern ourselves with 
that.  ,

So, I keep over the further con
sideration of this motion to, say, the 
25th.

Dr. Katju: Yes.

Shri M. S. Gurupadaswamy: I will 
not be here because I have to go to 
Nagpur.  That is my personal diffi
culty.  It will be better if it is taken 
up on the 24th.

Mr. Speaker: The difficulty is that 
he wants time for collecting informa
tion, and in view of the distance, the 
difficulty  of  communications  with 
Manipur, it would be  reasonable to 
give him some more time.  The hon. 
Member will adjust himself to the date 
that is given here, if he is really keen 
on his motion.

Shri M. S. Gumpadaswamy:  But
this is my personal difficulty.  I am 
going on the 24th to attend my Party

* convention.  After aU, it is not rele
vant, here..  I just Tequest the  hon. 
Home Minister to make his statement 
the day after  tomorrow so that we 
may ..........

Dr. Katin indicated dissent.

Mr. Speaker: He shakes his head. 
He says it is impossible. There is an
other alternative also.

Shri  Amjad  Ali (Goalpara-Garp 
Hills); He  wanted only  two days. 
Today is the 22nd.

Mr.  Speaker: Two  days means 
exclusive of today.

Shri  M.  S.  Gumpadaswamy: At
least, can I  entrust it to somebody 
else?

Mr. Speaker: In case the hon. Mem
ber is not likely to be here on the 
25th, we win take up the matter two 
days after, when he returns.  That is 
the better couĵ.

Shri Namblar (Mayuram): That is
* too late.

 ̂ Mr. Speaker: So, on the 25th, and 
if for any reason the hon. Meml̂r is 
absent on the 25th, it may be some 

. other day.

 ̂ Dr. Kâ : Yes.

BUSINESS OF THE HOUSE 

Allocation of Time 

Mr. Speaker: I have to inform the 
House  that the  Business Advisory 
Committee met on the 19th Novem
ber, 1954, and agreed to the allocation 
of time in regard to Government legis
lative and other business as mention
ed below:

Time allotted

1. Resolution by the Minister of
Commerce and Industry for 
the approval of notification of 
the 1st  October,  1954 en
hancing the export duty on 
' tea—1 hour.

2. The Coffee Market Expansion
(Amendment) Bill as report
ed by the Select Committee.— 
5 hours.
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3. The Hubber  (Production  and 
Marketing) Âmendment Bill 
as  reported  by the Select 
Committee—3 hours.

I shall now ask the  Minister of 
Parliamentary  Affairs  to  move  a 
formal motion  with  regard to the 
approval of this report by the House.

The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinlia):
I beg to move:

“That this House  agrees with 
the allocation of time proposed by 
the Business Advisory Committee 
in regard to the Government legis
lative and other business  which 
has  been  announced  by the 
Speaker today.

Mr. Speaker: The question is:

“That this House agrees with the 
allocation of time proposed by the 
Business Advisory  Committee in 
regard to the Government legisla
tive  and  other  business  whidi 
has  been  announced  by  the 
Speaker tod̂.**

The mqtion was adopted.

Mr. Speaks: So» this becomes the 
Allocation of Time  Order of  the 
House.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL—CoTitd.

Mr. Speaker: The House will now 
proceed with further consideration of 
the motion moved by Dr. Katju on 
the 16th November, 1954, namely:—

“That the Bill further to amend 
the Code of Criminal Procedure, 
1898, as  reported  by the Joint 
Committee,  be taken into con
sideration,”

The amendments for circulation of 
the Bill for eliciting opinion thereon, 
for recommitting the Bill to the Joint 
Committee and for the adjournment 
of the consideration of tiie Bill already 
moved are also before the House.

The House is already aware that 15 
hours have been allotted to the motion 
for consideratix)n of the Bill, out  of 
which 12 hours and 20 minutes have 
already been availed of, thus leaving a 
balance of 2 hours  and 40 minutes. 
This will mean that the general dis
cussion on the Bill will continue upto 
about 2-50 p.m., when the amendments 
and the motion will be put to vote.

How much time will the hon. Minis
ter take to reply?

The Minister of H<»ne Affairs and 
Stâ  (Dr. Katjn): Forty minutes.

Speaker: He wUl take about 40 
minutes. That means, I will call upon 
him to reply at about 2 O’Clock.

Thereafter, the House will take up 
the Govonmeht  Resolution by  the 
Minister of Commeî and Industry.

Dr.  T.anirî  Snndaram (Visakha- 
patnam); Sir, I would like briefly to 
iotervene in this debate, though, as a 
Member of tiie Select Committee on 
this Bill, I had occasion to make my 
contribution to the extent  possible. 
The object of my intervening today 
is to right the record of the state
ments made in particular by my hon. 
friend the Home Minister and also my 
esteemed and  hon.  friend Pandit 
Thakur Das Bhargava, with reference 
to the attitude of newspapermen to 
Clause 25 of the Bill.

In prder that there may not be any 
misuiiderstandings about the attitude 
of thg; newspaper world, particularly 
the I'ederation of Working Journalists 
in India, to this Bill, I would, with 
your ̂ rmission make two or three 
brief quotations from the statements 
made in the debate so far by the hon. 
Home Minister, and also by my hon. 
friend Pandit Thakur Das Bhargava.

[Mr. Deputy-Speaker in the Chair.}

Moving the motion for consideration 
of this Bill, the Home Minister said 
as follows.  I am quoting from page 
404 of the uncorrected record of the 
16 th instant.
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“Leaving that aside, the Joint 
Select Committee have gone the 
whole way to satisfy the Press.”

I wish that the Press were satisfied 
as a result of the deliberations of the 
Joint Select Committee.  Later on, on 
the same day, the Home Minister sftid 
the following. I am quoting from page 
406 of the Uncorrected Debates of the 
16th instant  This is what he said: 

“No one, not a single individual 
has ever said anything against a 
Sessions  Judge.  The  Sessions 
Judge represents the highest form 
of judicial  integrity, of judicial 
independence  in  our  judicial 
system, below the High Court.”

On the following day, my hon. friend 
Pandit  Thakur Das  Bhargava, for 
whose  experiences  as  a  parlia* 
mentarian I have the greatest regard, 
unfortunately enfiered into a contro
versy on this question on the attitude 
of the newspaper world to clause 25, 
in particular, of this Bill.  On the 
17th instant, this is what happened— 
I am quoting from page 737 of the 
Uncorrected Debates:

*"Pandit Thakur Das Bhargava: 
The Press people.  This is what 
fell from the mouth of the hon. 
Home Minister.

Dr. Katju: Yes, yes. That is all 
right.  When they gave evidence 
before the Select Committee, they 
said that they would rather pre
fer to have the case either in the 
High  Court or in the Sessions 
Court.

Shri S. S. More: No, Sir.

Dr. Katju: Very well,  I with
draw that ..........
•  •  •  • 

Pandit  Thakur Das Bhargava: 
What I was submitting was that 
the Press people are not the last 
wprd on the subject.”

Then, later in the speech of my 
hon.  friend  Pandit  Thakur  Das 
Bhargava Dr. Katju intervened and 
said the following.  I am quoting now 
from  i>age 741  of the Uncorrected 
Debates: . .

**I share with the Press people 
the  desirability  in  the  public 
interest that this matter should 
be investigated in the very first 
instance by the Sessions Judge, 
because all Magistrates, according 
to my learned friends there, are 
under the thumb of the police and. 
the executive machinery, and by
God’s grace,  only the Sessions 
Judge  enjoys  the  completest 
impartiality,  integrity,  inde
pendence and  fairness;  and I 
therefore say, let the trial be by 
him.”

I have wearied the House with these 
quotations, because I find I am called 
upon as perhaps the only newspaper 
Member of t(he  Select Committeê 
present in the House during the course 
of this  debate, to set at rest one 
important point.  The House would 
remember that immediately after my 
hon. friend the Home Minister made 
these interventions and statements, the 
Secretary of the Federation of Work
ing Journalists, Mr. Chaturvedi, issued 
a public statement completely denying 
that the Press, as alleged or as stated 
by my hon. friend Dr. Katju, were 
satisfied with the clauses as emerged 
out of the Select Committee.

Dr. Katjn: May I say this? I said 
that leaving  aside what the Press 
called their fundamental objection to 
the change of the procedure at all, 
they said that they did not want this 
thing to be made from a private com
plaint into a complaint by Govern
ment.  Leaving that aside, they were 
agreeable to the  procedure.  They 
have said that if their whole iwsitioa 
is not  accepted on the main point,, 
then the procedure is much better thaa 
the procedure suggested in the Bill. 
That is what I have been saying all 
along.

Dr. Lanka Sundaram: I am glad mŷ 
hon. friend has seen the point I have 
sought to make. I want to continue a 
little longer,, so that I would have the 
record completely clear on this point.

I am in a sort of delicate positioit. 
As a Member of the Select Committeê
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I have got access to the proceedings of 
the Committee.  But I do not know 
to what extent I can make a reference 
4o them.  But with your permission, 
1 would only make one small quota
tion, because the  summary of the 
proceedings of the Select Committee, 
as printed in the proceedings of the 
Joint Select Committee, circulated to 
the House, are unfortunately not com
pletely clear on this point.  This is 
what is written on page 118 in the 
Summary of the evidence printed in 
the Report of the Select Committee, 
«s circulated to the House. Para. 2(4) 
•on page 118 reads:

“It is  preferable to have the 
procedure  laid  down  under 
•section 194 of the Cr. P.C...........”

I would like to emphasise the word 
-preferable’.

Here, I have got the proceedings of 
the Select Committee.  I would not 
•quote  from  it,  but I  require the 
indulgence of the House to say exactly 
*what happened in the  Select Com- 
onittee, when Mr. Rama Rao, spokes
man of the  Federation of Working 
Journalists,  gave  evidaice.  It so 
happened that I was the man who put 
him the leading question. My question 
was:

“Possibly, your case is that the 
existing law is sufficient, and the 
present law of  bringing in the 
state should not be there.”

The  answer  was—I am quoting 
again  what  Mr.  Rama Rao said— 
“••Exactly so”.  In other words,  the 
î hole case of the pressmen is, and 
•continue to be, section 194, but  not 
clause 25 of the Bill as is before ,the 
House this afternoon.

I hope that the hon. Home Minister 
would not forget this important point. 
If he is passing any legislation under 
duress, naturally he and Government 
tiave 6?ot to bear the consequences of 

legislation under duress.  I do 
not  want to  introduce any contro-' 
’versial or heated arguments in  this 
imattffl:, but I feel, in the light, parti- 
<eularly, of what the secretary of tiie 
federation  of  Working Journalists,

Mr. Chaturvedi, said, the Press is not 
completely convinced that this parti
cular clause 25 in this Bill is all what 
they want.

Most of the speeches which were 
. made so far during the course of this 
debate unfortunately overlooked one 
very important point concerning the 
Fourth Estate, and that is what is 
called “pleading privilege”.  No news
paperman worth his salt would ever 
reveal the source of information in a 
court of law, and you know that he 
cannot be sued for contempt of court 
That is an inalienable privilege which 
has been there with the newspaper
men all over the world.  And I hope, 
under the new procedure sought to be 
created  through this  Bill,  parti
cularly,  clause 25  and the related 
clauses 92 and 114, will not tamper 
with this important privilege of the 
newspaper world because  dricê that 
is destroyed, the very foundations of 
journalism, honest,  competent  and 
truthful journalism, would have been 
de3troyed.

Having said this, I would like to 
draw the attention of the Home Minis
ter to one other important point, since 
I have quoted his references to  the 
District Judges of  India.  I  ̂ not 
here to impugn the integrity  of the 
Judges,  especially  the  Judges  of 
Sessions Courts in this country,  I had 
occasion to know some of them per
sonally, and I say,  they are really 
men of integrity, and they do  their 
duty by the people and the State. 
But let not my hon.  friend forget 
what no less a person than the Chief 
Justice of India, Justice Mahajan, said 
recently in the Punjab,  about  the 
manner in which the District  and 
Sessions Judges have complained  to 
him about the interference of Minis
ters and other official sources in their 
day \'p day work. (Interruption) Still 
my hon. friend does not remember it. 
That .is why I had to quote that parti- 
cul̂  ̂paragraph of his speech while 
my Kon.  friend  intervened  'n  the 
debate  when  Pandit  Thakur Dar 
Bhargava was on his feet, on the 17th 
of this month. .

Having said this, I Would * like to 
draw the attention of this House ^



577 Code of 22 NOVEMBER 1954 Criminal Procedure
(Amendment) Bill

578

[Dr. Lanka Sundaram,] 

one of the most important passages 
•f the Report of the Press Commission.
I am quoting from  section 7, and I 
assxire the Hoiise that I am not quot
ing out of context,  because it is a 
point of importance, which I want my 
hon. friend the Home Minister not to 
forget:

“It is also  very  desirable in 
public interest that there should 
be, in suitable cases, a magisterial 
inquiry,  and a  police investiga
tion, m respect of serious allega
tions  against a public  servant, 
even if the public servant himself 
is unwilling to initiate proceed
ings and clear  himself of the 
charges.” .

The House will notice that the Press 
Commission put it in a  very mild 
form.  It made a reference to suitable 
cases only.  The sum and substance of 
the case of the newspaper world, as 
laid out in evidence, in cross-exami
nation,  by the  spokesmen of the 
Federation of Working Journalists, in 
the Select Committee, and also in their 
memorandimi, was that some sort of a 
guarantee  like this must be tiiere, 
instead of automatic presentation  on 
the procedure sought to be initiated 
by a public prosecutor l̂fore a Court 
of Sessions.  I wish the  hon. Home 
Minister would not forget this point 
also.

Mr. Depaty-Speaker:  Who  is  to
decide which case is suitable?

Dr. Lanka Sandaram: That is the 
point.  In fact, my hon. friend does 
not tell the House who exactly is the 
person to decide. •

Mr. Deiraty-Speaker: Therefore, the 
secretary has been clothed with that 
power.

Dr. Lanka Snndaram: I will come 
to that point later.

Shri S. S. More (Sholapur): It ia 
the Cabinet decision.

Dr. Lanka Snndaram: Here the pro
cedure under clause 25 and the rele
vant  section  is that  the  Public 
Prosecutor ̂  the district wiU lay the

case before the Court of Session, Noŵ 
the newspaper world says and  the 
Press Commission has said that there 
must be a preliminary official investi
gation which must precede this.

Dr. Katju: Section  194 on which 
reliance was  placed, refers to  the 
Advocate-General laying the informa
tion before the High  Court.  The 
Advocate-General  cannot  do  that 
without the previous  permission of 
the  Government.  Similarly,  the 
Public Prosecutor is not to lay  the 
information on his own.  He must get 
the prior permission of the Govern
ment to do so.

Dr. Lanka Sundaram: But, stiU the 
point  that I  have  raised  is not 
answered.  Somebody must move at a 
certain stage.  Which is the initial 
stage where somebody moves in the 
matter?

Dr. Katjn: Government.

Dr. Lanka Sandaram: Government* 
that amorphous body which has fiar 
too many limbs which do not move 
sometimes and  which imfortunately 
move in hurry at some other times.

Mr.  Depnty-Speaker:  If  Govern̂
ment is amorphous, then what is the 
substitute?

Dr. Lanka Sandaram: The substance 
of the case of the pressmen is indi
cated in their  memorandum to the 
Select Committee,  With your per
mission, I will make a brief quotation. 
I am quoting from paragraph 9 of the 
memorandum of the  Federation  of 
Working Journalists: It is this:

“In a Welfare State  which is 
assuming  responsibility for  the
• daily needs of Ihe  citizen and 
where vast amounts are expended 
on developmental works, it is difiB- 
cult for any Journalist to avoid or 
evade  the duty  to criticiise or 
comment  upon the  conduct of 
public officials.*̂

I do not want to read the whole 
text  The  important point is  Hiijs. 
The Press, by doiî  is eîosing
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Itself to both civil and criminal action. 
This is what the memorandum says:

“In the criminal court, if  the 
writings are defamatory, the paper 
has a good defence only if it comes 
within the exceptions mentioned 
in  Section  499 of  the IJP.C., 
namely, that it was imblication in 
good faith and without malicious 
intent for public good, of com
ments on public servants in the 
discharge of the public functions, 
and that the comments were made 
honestly and the person making 
the comments honestly believed 
the facts to be as stated therein.
In the  case  of civil libel, the 
responsibility  is  much heavier. 
But these risks are taken, because 
the editor and the Press are con
vinced of the righteousness of the 
cause and are reasonably certain 
of the accuracy of the facts.”

Now,  what  happens  under  the 
Criminal  Procedure  Code as it is 
sought to be promulgated under  the 
present BiU as emerging  from  the 
Select Committee?  I can say that the 
so-called scurrilous Press and papers 
indulging in  character  assassination 
will go underground,  and will dis
appear from the  field temporarily. 
But what happens to the honest and 
upright  working  journalists? They 
cannot take  the risk of publishing 
anything about matters which involve 
public interest, with the result that 
the whole Press  wiH autôtically 
become sulky and  will not be in a 
position to  discharge its duties, not 
only to the public but even to  the 
Government  by  pointing  out cases 
where exactly wrongs are being com
mitted by public servants.  I regret, 
as a working journalist who has been 
for thirty years in  the field—̂and I 
happen to be still a working journalist 
today—I regret such a situation has 
arisen.  I am most  anxious that my 
hon. friend the Home Minister should 
protect himself against  being called 
the principal instigator in this country 
for a police State.  And, even at this 
).ate stnge, I am sur§ he will relax a 
little, possibly relent a little more and 
ao exactly what he has done in the

Select Committee.  I have said so in 
my  minute  of  dissent that I was 
amazed at the resilience shown by the 
Home Minister in the Select Com
mittee.  A  number of points have 
been  softened, and I  am  perfectly 
willing to acknowledge it as I have 
done in my minute of dissent.  But, 
in regard to this particular matter, it 
is not stiU too late in the day, because 
the  second  stage  of  discussion is 
coming on and we have got any nimi- 
her of opportunities to put our heads 
together. I assure him that the honesty 
upright Press of the country is behind 
the Government.  The  elections are 
coming very soon and the immediate 
result  of the  promulgation of this 
particular Bill will be, I am sure—̂I am 
speaking from this side of the House„ 
Mr.  Deputy-Speaker—will not be to 
the  advantage of  Government.  In 
their own  self-interest, they should 
not do anything to tamper with the 
hoary, customary  traditions of  the 
Fourth Estate.  I have already given 
it in my minute of dissent and I repeat 
it here that nothing should be done 
to destroy the pleading of truth.

Having said that, I have one or two 
observations to  make and I do not 
wish to detain the House any longer 
on this point.  I made a reference to 
that in the Select Committee and I am 
also making this here, Mr. D̂ uty- 
Speaker, that verbal slander has not 
been brought within the scope of this 
particular Bill.  It  has  also  bê  
mentioned in the memorandum of the 
Working  Journalists.  To my mind» 
verbal slander and written defamation 
ought to be placed in the same cate
gory.  This is a lacuna which has got 
to be filled up. I asked my hon. friend 
the Home Minister in the Select Com
mittee, and I  repeat  that request
here, that he will set a time limit for 
what he calls bringing in a legislative 
measure to bring in slander within the 
mischief  of the  law  of the land. 
Without that, I am afraid, this parti
cular Bill will be incomplete and will 
not meê  the  requirements of the 
situation. ’

Mr. DeiHtty-Speaker: Slander is an 
offence under the Penal Code.

Criminal Procedure 580
{Amendment) Bill
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costs provided for {Interruption),
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Dr. Lanka Simdaraiii: But it has got
to be adjusted.

Mr. Deputy>Speaker: How?  It need 
not be a cognizable offence.

Dr. Lanka  Sundaram: Just as the 
law of defamation has been altered 
now under this Bill, this has got to 
be readjusted.

Mr. Depoty-Speaker:  The law of
defamation is not sought to be modi
fied here.

Shri S. S.  More:  My  friend is
making a mistake.  In the English law 
slander and  libel are of two cate
gories.  But, as far as our law is con
cerned, they come under the defama
tion clause.

BSr. Depnty-Speakor:  The Code of
Criminal Procedure amendment  does 
not modify any substantial law.  It is 
only procedure.  Till now it has been 
a  non-cogni?able offence.  Under this 
it is sought to be made cognizable, if 
it is against, a public servant.

The  Deputy  Minister of  Home 
Affairs (Shri  Datar): No; only the 
Public Prosecutor will file the com
plaint.

Mr. Depoty-Speaker: That is even 
much short of making it a cognizable 
offence.  The Public Prosecutor has to 
file the complaint in proper cases, if 
the libel is against a public servant. 
That is the only distinction.

Dr. Lanka Sundaram: What I was 
suggesting is this.  This matter has 
been gone into by the Select Com
mittee on the last day.  The minutes 
are clear on this issue.  I do not say 
that slander is not covered by  the 
existing law. As the law of procedure 
is sought to be altered it must also be 
brought on all fours with libel.

The other point is, that s<Hne of us 
in the Select Committee felt and which 
I have mentioned in my minute  of 
dissent, that where the newspa{>erman 
is acquitted honourably, he should be 
given costs.  In fact, I went to the 
extent of saying in the Select Com
mittee that if you give the benefit of 
doubt to the newspaper, then it need

Dr. Katju: I only said  that you 
should raise this on the floor of  the 
House.

Dr. Lanka  Sundaram: I hope the 
hon. House wiU not forget this parti
cular point  because, as you know, 
many journalists are not rich people, 
and the entire weight of the State is 
benind the prosecution and, when they 
are acquitted, they must be provided 
with costs.  As long as the case is 
pending before a court of law they 
stand to lose their jobs.

Shri S. S. More: That should not 
apply to the Press  only: it should 
apply to other political workers also. 
We are also not rich persons.

Pandit Tiiakar Das Bhargava: Why
not'OTdinary men?

Dr. Lanka Sundaram: I  have the 
greatest  admiration  for my friend 
Mr. More’s intelligence but we are dis
cussing here the pressman’s position. 
We are not discussing about a  civil 
wrong or a private wrong.  We  are 
dealing with offences against the State 
and the entire resources of the State 
are placed behind the prosecution.

No one in this country, no news
paper worth the name is willing to 
protect the scurrilous Press.  But by 
acting against the scurrilous Press, do 
not destroy the honest Press ât has 
been a source of strength to the com
munity during the freedom fight and 
which is bound to be the strength of 
the government today or tomorrow. 
My hon. friend may not be there for 
ever; nobody knows what will happen 
the day after tomorrow.  Nobody can 
tell us.  Let us not try to destroy the 
honest and upright Press.  What I am 
anxious is that in the Bill, as it finally 
Fhapes out of this hon. House, nothing 
should be done that will undermine 
the foundations of honest and upright 
journalism  conducted  by  men  of 
integrity and character.

Shri Altefatf (North Satara): I have 
been watching tKe progress of  the 
Bill for the last four days and I find

not be given costs.  But, where there  that there is only one-way trafllc lead-
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ing to the rescue home for the accused 
only.  It is represented that the accus
ed is harassed, his civil liberties  are 
curtailed and that his rights are being 
violated. Appeals have been made for 
sympathy towards the accused so that 
the House may run to the succour of 
this innocent and poor angel.  Big 
ûns in this House are all arrayed on 
the side of the accused.  Great legal 
luminaries who adori;i these benches 
and practise in the High Courts  and 
the Supreme Court are also on  the 
.side of the accused.  I am practising 
ior more than thirty years at the Bar. 
I have also defended the accused. But, 
1 find that there is also another party 
in a criminal trial, not only the accus- 
‘ed.  He  comes  very  often with a 
broken leg, a maimed hand, injuries 
in his head or in some other parts of 
the body.  Sometimes he Complains 
that his father is done to death, his 
«on murdered, or his other relatives 
'.sent to heaven.  Very many timies he 
:says ât his house is set on fire, his 
property  looted  and his valuables 
stolen.  But the miseries of this poor 
•creature do not invoke any sympathy 
or have evoked any sympathy so far. 
It appears as though his pitiful cries 
tgo unheard and that he sits here dumb 
:as if he is the real accused waiting for 
a sentence either of death or banish
ment to be pronounced on him.

.  What I would like to press in this 
House is  this.  The  rights of the 
accused for a fair trial should never 
*be denied and there should be abso
lutely no hindrance in his way for 
proving his innocence. I yield to none 
in that respect  But what I urge is 
that the interest of the complainant 
also should be equally taken into con- 
'sideration.  I  know that a defence 
•counsel or a  pleader is at his best 
-when he is defending an accused, and 
all his  resourcefulness and intellect 
shine at their best in full refulgence 
when he is cross-examining the com
plainant or the witnesses on his side. 
He is so devoted and truthful and his 
"fidelity towards his client is such that 
"he is wholly engrossed in securing his 
Telease.  But there is also another 
-âect to the case, and it is a social 
aspect  While it is the duty of the

advocate or the counsel for the defence 
to defend, at the same time we as 
legislators here have also to look to 
the social aspect, that is, the effects on 
society  which this  particular pro
cedure or way of trial has and the 
consequences that emerge from it.  A 
pleader, when he gets a ready bail 
from the  magistrate or the judge, 
thinks highly of him.  When he sees 
that the judge or the magistrate has 
got an acquitting tendency, he extols 
him, but what are the reactions of 
the masses outside?  If we go to them 
we shall find that when they see that 
the accused, who are  charged with 
heinous crimes, are released on bail, 
they look upon it with a sense of fear 
and dismay.  When they see that 
persons whom they know to be guilty 
are acquitted in the criminal courts, 
there is a sense of horror in them and 
they think that these persons are let 
loose on society to harass and tyrannise 
the common man; that  is how they 
look upon it.

I have discussed the provisions of 
this Bill with certain Bar Associations 
and also with the common man.  The 
common man says  and asks perti
nently: Are these provisions going to 
convict the real culprits and that they 
will not be allowed to go scot-free? 
That is how they look at it.  They ask 
whether a large nun ber of accused, 
whom they know to be guilty and are 
let loose on society, practising tyranny 
and bringing goonda raj  in villages, 
will be affected by this Bill.  That is 
how their mind works,  and that is 
their prime concern.

I at once agree that the agency of 
investigation has to be improved.  It 
must be properly trained and  they 
must  do  it  vigilantly,  without 
corruption, and with honesty.  There 
is no doubt  about it.  I have also 
spoken to the x)eople ttiat they must 
be equally bold and come as witnesses 
against an accused  who has really 
committed the offence.  .

But when all this is done, there is 
also another position which we have 
to take into consideration.  There are
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certain peculiar positions which are 
given to the accused which make the 
side of the complainant really weak 
and vulnerable.  I should like to i>oint 
out that in the times to come—̂though 
as a matter of fact at this stage we 
will not be able to introduce this re
form fully—we shaU have to consider 
whether the accused should also be 
viewed with equality along with the 
complainant.  He is  immune  from 
cross-examination; he cannot be called 
upon to get the oath administered to 
him.  I at oîpe agree that the general 
public in this country is illiterate and 
a is ignorant, and an accused can be 
easily  outwitted by a clever prose
cutor, no doubt.  But is the category 
of  the  accused  as  such entirely 
different  from  that  of  the com
plainant?  Does he belong to quite a 
different stock  than the  one from 
which the complainant and his wit
nesses come.  They also are equally 
ignorant;  they  also  are  equally 
illiterate; and they also can be easily 
outwitted in a criminal  court.  We 
have always witnessed  that.  When 
we see that the accused has committed 
an offence when a certain case is made 
against him, the prosecution has laid 
the evidence and the  witnesses are 
cross-examined and it appears to  all 
intents and purposes that the accused 
has committed an offence—is it  not 
desirable and is it not just that he also 
should be  called  upon—on oath I 
would say?  This time may not be 
suitable for that, but should we not 
make an innovation—of  course, we 
have made to some extent this time— 
that he should be called upon to ex
plain the circimistances and nature of 
it, and state his case and submit him
self for  cross-examination on oath? 
Otherwiise, what will happen is that 
there will be certain circum̂ nces 
which are tmexplained and which he 
alone can explain, and for want of 
an explanation he will get the benefit 
of doubt.  If he is brought in a crimi
nal court, he enjoys all the facilities 
of his being questioned in any way 
and he may not answer any questions, 
but if for the same purpose he is sued 
in a  civil  couit,  the  situation is

entirely otherwise.  Take for instance 
the case of a criminal breach of trust. 
If he is sued in a civil court for money 
regarding  which breach of trust is 
created, of course, he will have to put. 
in his written statement and he will 
submit himself for cross-examination;, 
his accounts would be challenged and. 
he will have to explain the various 
entries and if there are some inter
polations or  changes in the accountŝ 
books, they will all be  brought to- 
light in the cross-examination, but if 
the matter is taken in a criminal court, 
no one can cross-examine him; simply 
the accounts will be seen; there may 
be room for doubt and he will get the- 
benefit of doubt.  I would like to say 
that this situation which obtains 
is rather anomalous in a society which 
is advanced,  in a  society  which is 
civilised and well educated.

I  Would  like to  say  that the 
difference  between  these positions 
must be minimised and they should be 
brought on a par at the earliest possi
ble opportunity.  Of course, education 
will have to be spread, the economitr 
conditions will have to be improved 
and the status of the general public- 
enhanced to a great extent; no doubts 
that will have to be done, but unless- 
this particular aspect is taken into 
consideration, I would  say  that in 
many cases, ̂is question of doubt will • 
leave many accused, who are really 
guilty,  free from  being  punished. 
Therefore, I would like to say that the 
innovation that is being made, that is, 
offering of the accused voluntarily for 
the sake of cross-examination is a step 
in the right direction.  With all that 
it has got its handicaps.  If he does 
not offer himself for a cross-examina
tion, no adverse  comments can be 
made.  That will not in any way be 
taken into consideration by the judge. 
Under these circumstances; of course, 
the usefulness of this particular pro
vision is really doubtful, but with all 
that, what I  congratulate the Home 
Minister upon is that an innovation is 
being made.  When fifty years ago it 
was introduced in England thete was 
also opposition to it to a great extent. 
Birt now that it has been introduced̂
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I would say that we  would like to 
watch  and  know  and  get  the 
experience  as  to  how it works— 
whether it places the accused under 
a greater handicap, whether it helps 
him, and so on.  All these things will 
have to be seen and ultimately  we 
shall have to  move in the proper 
direction as time, opportunity and also 
the circumstances in the country will 
justify.

I would like to say that the change 
that is being made is for the good, 
though of course it does not go far 
enough. We shall always have to bear 
in mind the  objective  conditions. 
They may develop in the course of 
some years. But we shall have to bear 
in mind that we  have not, as yet, 
reached that  particular  status for 
effecting a radical change.

I would then go ô the important 
fact,  a great  innovation,  rather, I 
would say, that is being made in this 
amending Bill.  That is in connecticm 
with sections 161 to 173.  Up to tlas 
time, the accused was in a position to 
have the statement of the complainant 
and his witnesses when they  were 
being examined and had stated any
thing which was different from what 
they have  stated  before the jwlice. 
According to the provision that is now 
being made, under  section 173, all 
these staitements, all the documents 
that are there for the  purpose of 
reliance by the prosecution will  be 
placed not only on the table but in 
the hands of the accused long before 
the actual trial begins.  The accused 
will know fully and quite well where 
he stands, what he has to answer and 
who are the witnesses and what they 
are going to speak against him.  All 
the material necessary for being pre
pared for  cross-examination at the 
trial will be in the  han̂ls of  the 
accused.  As the  Chief Presidency 
Magistrate of Bombay has said, this is 
rather over-generosity.  Another one 
has  said  that  this  is  rather  a 
dangerous  innovation.  I would say 
that in view of the desire for having 
an expeditious  trial, the innovation 
that is  being  made is  wwth the 
experiment, because this will |{ive all 
the material  readily in the hands cl
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the accused before the trial begins and 
the complainant and the accused go 
before the court.  All the materials 
will be there.  The charge will  be 
framed and after the framing of the 
charge, the next date will be appoint
ed on which the evidence wUl be led 
and the  accused  begins to cross
examine the  complainant and the 
witnesses.  There will be sufficient 
opportunity for studying the case.  I 
would rather say that this would not, 
in any way, act as a handicap to the 
accused, because all the material is 
there, aU'information is there and he 
knows  precisely the charge against 
him.

Then  again,  when  the  accused 
appears before the coiui;—of course, at 
that time, there will be nothing by 
which he will be taken by surprise— 
^ r̂e is  absolutely no  difficulty for
* him to cross-examine the witnesses for. 
the prosecution.  It is claimed that 
tbare should be two opportunities tar 
czQBfr«xamination.  I would like to 
faiing to the notice of the House that 
in a sessions trial, there is only  one 
opportimity for cross-examination. At 
the time of the committal, hardly, in 
95 cases out of a hundred, any cross
examination is made.  As a matter of' 
fact, all the material is there when 
the cross-examination takes place only 
once in the Sessions Court.  When it 
is contended that tiie witnesses are 
not being watched, t̂̂ e they  are 
deposing before tiie court, I would' 
also like to submit that the pleader or 
the counsel who is engaged in  the- 
Sessions Court hardly appears in the 
Magistrate’s Court  He sees the wit
nesses and the complainant for  the 
first  time in  the  Sessions Court. 
Therefore,  I submit  that  there is 
really no handicap in the way of the 
accused.  On the contrary, I would 
like to say that before any witness is 
examined on oath, before any witness 
appears there in the court, aU  the- 
material, aU that the witnesses have 
stated/is in the hands of the accused. 
There wiU be now a  very effective 
opportunity  for  the  accused  to- 
approach the witnesses for the prose
cution which is already done in many 
cases. Tliey win now know eicactly 
who is going to say what  *niey will!
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laiow all this.  Here, everything wiH 
be completely in their hands and-"î 
will be very easy for the accused ot 
his partisan to  approach the other 
-side.  It is a risk that is being taken.
I say that in view of the particular 
risk that is being taken, the change 
-that is being sought in section 162 is 
also desirable.  First, it was intended 
that section 162 should be abrogated 
âltogether.  But now, the Joint Com
mittee has in a modified form, restored 
lit and has  provided, that the com
plainant also should be in a position 
no contradict his witness if he becomes 
hostile and speaks  differently  and 
'̂oes back upon his statement before 
the police.  Now; there is a difference 
un the position as it obtained formerly 
iand as it is now.  The whole evidencê 
:«hat is given by the 
'the witnesses before the. police ̂
‘the hands of the accu$aj|.- 
nesses are won over/or 
:and they turn hostile, it is buit jllast 
;and consistent with the priiiciirftr <*f 
natural justice that just as the accused 
lias a right to contradict the prose
cution witnesses if they have said a 
«<!ertain thing before the police and a 
♦different before the  magistrate, the 
KTomplainant also, when he has placed 
•all the cards in  the hands of the 
accused, should equally have the right 
^ contradict his witnesses if they turn 
liostile.

Then it was contended that  the 
police take down anything that wit
ness may not  say and  such things 
are found written in the statement of 
the police.  It might have been so in 
"times that have gone by.  But now, 
■when the statements of the witnesses 
are to be handed over to the accused— 
'they are to be given in the hands of 
the counsel for the defence, the police 
will have to take into consideration 
this particular provision and they can
not now take down a thing which the 
witnesses may not stand by.  Xt is not 
possible. If, imder such circumstances, 
the witness gets back and turns hostile 
and does not say what he has stated 
to the police. I think in the fitness of 
'̂ings—and it  is  consonant  with 
natural justice-̂that the complainant

also should have the rigkt to contra- 
diet that witness.

About the section regarding com
mittal proceedings, it was stated that 
when the depositions of material wit
nesses before the Magistrate are taken, 
the accused is gagged, that he is not 
given the right to cross-examine at 
the time, and is required to  stand 
dumb, and hence the provision is abso
lutely of no use.  I do not see eye to 
eye with those who criticise this pro
vision.  It is a fact, well known, that 
when a party is absent,  when his 
pleader  is  not  tiiere,  when the 
depositions are . taken  even before 
Magistrates  or a  Civil  Court, the 
pleader on the other side asks many 
leading questions.  When the accused 
 ̂is present, and his pleader also  is 
Ik-esent, it will not be possible for the 
prosecution to ask leading questions. 
That will be a check.  The presence 
oif the accused and his pleader wiU 
be  a  check  upon  asking leading 
questions before the Magistrate. Then 
again, it is intended for the purpose 
of speedy trial.  As a matter of fact, 
in 95 per cent of the cases no cross
examination in  committal  cases is
taken before the Magistrate. Here also 
the  procedure  will  not be  in a
different form.  It will be virtually of 
the same type.  When I discussed the 
question with some Bar Associations, 
they have said that instead of mere 
police depositions, there should be the 
statement of the accused before  the 
Magistrate  in  the  presence of the 
accused and his pleader without any 
right of cross-examination.  That was 
said by two or three Bar Associations.

Shri S. S. More: Were they criminal 
lawyers or civil lawyers?

Shri Altekar: They were all leading 
practitioners at the Bar on the crimi
nal side.

Shri S. S. More: No  one who is 
worth his salt will say that.

Shri Altekar: My hon. friend is en
titled to hold his opinion.  There is 
no question here of being true to salt 
but to social justice.  Those who are 
practising at the Ear, practising for*
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several years, have stated that instead 
of having merely  police statements 
for expeditious trial in this way, it 
will be better if there are depositions 
before the Magistrate in the presence 
of the accused.

My hon. friend Shri Frank Anthony 
asked: What is the use of having a few 
depositions of material witnesses at 
the time of the sessions trial?  He said 
that this will not be sufficient in order 
to have a proper understanding of the 
ease for the complainant. But he fails 
to understand, or he has not taken 
into consideration, or has overlooked, 
the provisions of sub-clause (3) of 
clause 29.  There it is stated that all 
the  statements of all the witnesses 
before the police which they want to 
lead in.the Sessions Court, all  the 
documents  that are  sought to be 
relied upon, and in addition to i(t, the 
d̂x)sitions of material witnesses be> 
fore the Magistrate will be supplied 
to the  accused  before the sessions 
trial begins and that will be sufficient 
material for purposes of the Sessions 
trial.  ^

I was told by some Bar Associations 
that this new provision which is being 
made for purposes of Sessions cases 
should  be  for  crimes punishable 
otherwise than by death or transporta
tion for life.  But in so far as heavy 
crimes are concerned, where there is 
capital punishment or transportation 
for life, the  committal proceedings 
should be retained; and after having 
the experience or seeing the results as 
to what  happens in other Sessions 
cases the new procedure should be 
extended  to  these  very  serious 
offences.  When the judiciary and the 
executive are separated—as I find is 
the case in Bombay—and Magistrates 
are relieved of many of their executive 
functions,  they  will find sufficient 
time, and the trial  with respect to 
these committal proceedings in serious 
cases can be expedited and they can 
be finished say in four weeks or so. 
This new procedure that is laid down 
for /the purpose of  Sessions cases 
should be for offences other than those 
for which there is capital punishment 
or transportation for life.

The fundamental principle that it is; 
better to allow ten guilty men  to- 
escape  rather  than to  allow one- 
innocent  person to be  punished is- 
quite right.  But that is an extreme 
case that has been  taken into con> 
sideration.  What is intended by that: 
is that the innocent person should not 
be punished in any way, and that care 
and attention  should be paid to see 
that no innocent person suffers.  But 
that does not mean that the portalŝ 
should be flung wide open for the ten, 
guilty to go scot-free.  Let the guilty 
be brought to book and the innocent 
allowed to go out in an honourable 
way.  The important question that is- 
troubling the minds of several people- 
is how real offenders who have com
mitted crimes would not escape from 
the criminal  courts and be free to* 
make a goonda raj.  We have to look, 
at' this problem in a calm and con
siderate  way  without in any way* 
infringing upqn the liberties of peace
ful citizens.

My hon. friend Shri Gopalan saia 
that 50,000 accused acquitted by the- 
courts, were quite innocent.  I would: 
like to  bring  to the  notice of the* 
House that in cases where the accused 
are allowed to go scot-free by giving 
the bfenefit of  doubt, they are not 
necessarily  innocent.  We  find  in. 
several cases that the judge or the 
magistrate  remarks  that  though 
morally convinced, according to the 
law he is not in a position to convict 
the accused.  Therefore we have to 
pay  great  attention in laying the 
foundations of a procedure which wiU. 
not in any way handicap the defence 
and at the same time will not allow 
the guilty to escape.  That is the' 
important factor we have to take into- 
consideration and in the light of that 
analyse the changes that are sought to> 
be made by this amending Bill.

Whenever any changes are made in; 
the criminal law, a cry is raised bŷ 
the Opposition  that it is intended 
against them.

Shri S. 8. Blore: Why Oppositionr 
Even  some  respected  Congressmeik 
said that
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Shri Altekar: 1 would lixe to say 
' that it is not intended against them 
or their party.  I would say that it is 
not the proper way of approaching 
the question.  It is not intended speci
fically against any party ; it is intended 
against only one class, the class  of 
criminals.  This class is above  any 
party,  above any caste,  above any 
'creed-  It is only intended against that 
:and none else.

Then, a charge was  made against 
liie Select Committee that it has not 
taken into consideration section 109 
and 144 of the  Criminal Procedure 
►Code.  I would like to point out that 
^e Joint Committee was wise in not 
touching these sections, because these 
-are important sections and whenever 
much  important  sections are dealt 
with, that matter must be specifically 
b̂efore the puUic. '

When  this  amending  Bill  was 
.published in the Gazette these sections 
were not there,  Therefore, the Joint 
Select  Committee  rightly thought 
that unless public opinion is elicited on 
these sections, unless they know what 
people think about them, it was not 
•desirable to make any modifications in 
these  sections.  I would like, inci> 
‘4entaUy, to bring to the notice of the 
House  that  certain  remarks were 
made in connection with a situation 
that arose in my constituency, that is 
North Satara  District.  There is a 
:sugar factory there to the manage
ment of  which the peasants had
rented their lands about thirty years 
ago.  The lands were  improved by 
better cultivation and irrigation, which 
naturally  gave high  profits to the 
factory.  The peasants thought that 
they ought to get a higher rent for 
their land.  A compromise talk was 
initiated and ultimately they actually 
arrived at a compromise, and in the 
light of that rent notes were executed 
in many cases. •

Shri S. S. Mmre: It is not correct.

Shri Altekar: At that  time some 
persons who did not belong  to that 
particular region,  came there an(F—I

would not like to use harsh words— 
inspired the peasants to start an agi
tation.  It was stated to be a satya- 

but 1 know the facts.  Many 
villaiers, many peasants in the village, 
were intimidated.  They were asked 
not to  come to terms  and not to 
execute the agreements. The peasants 
said to us;  “We, as a matter of fact, 
are willing to get these executed; they 
are in our interest; but we are being 
intimidated, we are being frighten̂.”

Shri S. S. More: That is not a correct 
statement

Shri Altekar: That is  my consti
tuency and I have first-hand informa
tion of the situation.

Shri S. S. More: I have got super 
first-class  knowledge,  because I too 
have visited that place.  *

Mr. Depnty-Speaker: Both the state
ments may be correct, as they come 
from hon. Members.

Shri Altekar: So, when a certain 
situation is created, when a certain 
agitation is started under the name of 
satyagraha, which disturbs the peace 
in that area, certain provisions of law 
have to be made use of.  Before any 
attempt is made to modify those pro
visions, public opinion will have to be 
consulted.  Unless it is elicited it will 
not be desirable to touch these sec
tions, and therefore the Select Com
mittee has  rightly not aiSected these 
sections.

1 P.M.

Shri S. S. More: Does it mean that 
the House commanded the Select Com
mittee to take all those provisions into 
consideration?  If that is accepted, the 
House was wrong?

Shri Altekar: The  whole criminal 
procedure was there before the Com
mittee.  But the Committee thought 
that as  regards  important  sections 
which provide for establishing peace 
and tranquillity in the country, and 
the amendments in respect of which 
were not published in the Gazette and 
specifically placed before the ̂ public 
and their opinion elicited on them, it 
would not be desirable or justifiable 
to touch these sections unless  such
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publication was made.  That was the 
view of the Select Committee, and I 
think it is right in every way.

Mr, Depnty-Speaker: The hon. Mem- 
*ber has taken sufficient time.

Shri Altekar: I will finish in four 
■or five minutes.  My hon. friend Siri 
R. D. Misra stated that there were ten 
Ibig volumes of opinions that were 
given for  consideration,  that there 
were opinions of various High Courts, 
Bar Associations, Judges and so on, 
and he asked how could the Select 
Committee go through all these  in 
'Sixty-five hours which were at  their 
disposal.  My hon. friend is a pleader 
practising at the Bar.  He must know 
that in order to argue a case for one 
liour before tiie court a pleader has to 
work for several days.  When these 
volumes were  supplied  they were 
-gone through by the Select Committee 
■Members and they were properly con- 
.sidered. Of course with all that labour 
preceding, they have considered  all 
•questions in these sixty-five hours.

There are several other points, but 
1 would not like to take the time of 
*the House.  I would say what I have 
ô say when the clause by clause dis
cussion comes in.  I wanted only  to 
make these general ol>servatlons that 
I have made, and I submit that  the 
Report of the Joint Select Committee 
should  be  accepted  with  certain 
♦changes that I have  suggested and 
would like to suggest.

Mr. Depnty-Speaker: I find still a 
number of hon. Members wanting to 
speak.  But there is no time.  I have 
■to call upon the hon. Minister to reply 
at 2-10.  Even assuming it at 2-15, 
he can conclude before 3 o’clock.  By 
-3 o’clock the question will be put and 
the other work will commence. There
fore we have only an hour or an hour 
and a  few  minutes  for the other 
Members to speak. I will allow fifteen 
minutes for each Member.  I will call 
upon two from this side and two from 
‘the other side  apd  thus do equal 
.justice to both sides.  I will now 
upon Shri SarangadhaT Das. In calling 
'Upon Members I have also to bear in 
mind the  number of  tim̂ that an 
lion. Member has got up.

îri SaraJigadhar Das: (Dhenkanal— 
West Cuttack): I am the yoimgest of 
all!

Shri U. M. Trivedi (Chittor): Those 
who were on the Joint Committee need 
not take up our time now. The others* 
I  submit,  may  be  given  more 
opportunities to speak.

Mr. Depnty-Speaker: They did so 
at the earlier stage; they never parti
cipated in the debate when the Bill 
was referred to Select Committee. But 
the other hon. Members who speak 
have developed the habit of speaking 
again and again and they complain 
against those hon. Members.

Shri Sarangadhar Das: I endorse tiie 
view  already  expressed by many 
Members,  both  on  the  Treasiiry 
Benches and on this side, that it is 
not desirable to pass any piece-meal 
legislation like this but to go over 
the whole of the Indian Penal Code 
and the Criminal Procedure Code and 
bring them up-to-date in conformity 
with our Constitution.

After doing that, the princii>al thing 
that strikes me is this clause 25, that 
is the insertion of a new section about 
defamation.  You know very well Sir, 
that in the Constitution a privileged 
class has been created. The Constitu
tion has given special  privileges  to 
the ex-Rulers.  That is to say, altho
ugh everyone is equal before the law, 
although everyone has one single vote, 
man or woman, the special privileges 
that the  ex-Rulers  used  to  enjoy 
during the British regime have been 
continued: which means that a certain 
class of people have been discriminat
ed in favour, or rather the  whole 
public has been discriminated against. 
So it seems to me it is an age of dis
crimination  through which we are 
going.  Although we do say that we 
want to  establish  an  equalitarian 
society and all that, in practice we take 
recourse to discriminatory action.

I am amazed that many of the Mem
bers on the Treasury Benches havf̂ said
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that this am̂idment should  not  be 
looked at from the  party  point  of 
view.  Because almost everyone on this 
side has opposed certain  provisions 
in the amending BiU, it is taken for 
granted that everyone on  this  side 
criticises the amendment from a party 
point of view.  That view is absolutely 
wrong.  We are all representatives of 
the people; we  represent the public. 
We feel that the public is being repres
sed or oppressed in  a  certain  way, 
while the Members on the  Treasury 
Benches may not feel so.  So when we 
say that a certain measure is objec
tionable, it is not that it is objection
able because it hits the Praja Socia
list Party or some other party,  but 
because it hits the public. I will now 
point out how it hits the public.

Under this clause 25 dealing with 
defamation, power is being given to a 
policeman, a constable, or a patumri or 
a chowkidar to take the permission of 
the Public Prosecutor and sue a mon- 
ber of the public or even a Member 
of this House.

Shri Lokenath Mishra (Puri): Well, 
you are wrong.  No permission of the 
Public Prosecutor is there.  His per
mission is not necessary.

Shri Sarangadhar Das: He will go 
to the Public Prosecutor—the Chowki
dar will—and  he will  easily get the 
permission.

Dr. Katju: I imagine, if I may say 
so with respect, that my friend has not 
closely studied the provisions in the 
Report of the Joint Committee.  The 
Public Prosecutor is to get the per
mission, before he files a complaint, of 
the superior officer or whatever it is. 
The Public Prosecutor has nor right of 
his own to file a complaint

Shri Sarangadhar Das: I have not 
said that.  I have studied the Report 
thoroughly.

Dr. Katjn: I withdraw it then.

Shri Sarangadhar Das: It is easy for 
any Government servant to get  the 
Publie Proeecutor to recommend to

the higher officer or the higher autho
rity and get the permission, ..............

Dr. Katja: What is the harm?

Shri Sarangadhar Das:  While we
cannot get it.

Dr. Katjn: Who are you?

Shri Sarangadhar Das: A member 
of the public. 1 am a member of the- 
public.

Mr. Depaty-Speaker: Nobody pre
vents.

Shri Sarangadhar Das: I have said 
so many times  that at the present 
time in all the Governments there is 
corruption, there is nepotism, there is 
incompetency.  These  things  have 
been proved by the Public Accounts: 
Committed, by the  Estimates Com
mittees and by all Committees, and 
Auditors. You cannot say that we are 
exaggerating things as you were say- , 
ing three or four years ago.  This ha» 
all been proved.  But, no action is 
taken.  If a member  of  the  public 
criticises  some  one—a  Minister  or 
Secretary—immediately,  they  come 
down upon him and say that he is to 
be prosecuted and punished while a 
member of the public has no right to 
do anything or to  prosecute a con
stable who defames him unless he gets 
the permission of the Government to- 
prosecute the constable or patwari or 
anybody.  In this matter, there is dis
crimination.  Government  servants 
from top to  bottom  are protected 
against any attack from any quarter 
while the public are being gagged that 
they can’t say anything.  The moment 
they say, they come within the mis
chief of this section.

I wish to know  from the Home 
Minister what the  Governments  of 
West Bengal, Madras and Bombay have 
said about this section.

Dr.  Katjo: About the defamatioo 
matter?

Shri Sarangadhar Das: About section 
25.  There are certain things that are 
not  printed in the  book.  Certain
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things have been  kept  back.  (An 
Hon. Member: Secret.) I challenge the 
Home Minister to place these opinions 
on the Table of the House.

Pandit  Thakur  Das  Bhargava
(Gurgaon): If they are printed, who 
cares?  In  regard to  commitment, 
almost all the  Governments  have 
opined against it. Yet we have got the 
commitment proceedings.

Dr. Katju: I think those documents 
have been circulated.

Pandit Thakur Das Bhargava: Your 
report says that almost all the Govern
ments have concurred in this opinion.

~Dr. Kat̂: The  opinions of  the 
Governments that you want will be in 
Book D or Book C.

Shri S. S. More. These opinions are 
conveniently  summarised.  That  is 
what he means to say.

Dr.  Katju:
In extenso't

ê wants the whole,

Some Hon. Members: Yes.

''Shri Sarangadhar Das: The opinions 
of the three Governments, particularly, 
West Bengal,  Madras and Bombay, 
should be laid on the Table of the 
House.

Dr. Katju: On defamation? I shall 
give them to you.

Shri S. S. More: The original.

Dr. Katju: I cannot multiply the 
original.  Original is one.  I can give 
a copy of rt tomorrow.

Shri K. K. Baso: True copy.

Dr. Katju: Is it in order, Sir, for 
any hon. Member to say that he wants 
a true copy, signifying .............

Mr.  Deputy-Speaker:  Any  copy
becomes ‘true’ if  the words ‘true 
copy’ are added at the end.

Shri Sarangadhar Das: Therefore, I 
feel that this clause should be deleted. 
The provisions that we have now, as 
far as criticising government servants 
are concerned, and whatever punish
ment is to be  meted  out to them 
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according to the present law is suffi
cient.  There is no use making this 
provision so that there may be no 
criticism.  In recommending this, I say 
to those of my friends who had asked 
not to look at it from a party point 
of view, that, no matter which party 
is in power, there would  be people 
outside who can see things, who can 
listen to grievances from the public 
and express them.  Today a certain 
party is in power. There may be some 
other party later on.  Some day my 
party may come  to power. {Some 
Hon. Members:  No chance.)  Please
do not get away with the feeling that 
when I state  like that that I am 
anxious to come over there.  That is 
not the point. (Interruptions)  That 
is not the point.

Mr. Deputy-Speaker: Order, order. 
The hon. Member may address  the 
Chair. He can come here at any time.

An Hon. Member:  That is not a
crime.

Shri  Sarangadhar  Das:  They are 
taking my time.

Mr.  D̂pnty-Speaker:  The  hon.
Member may go on.

Shri Sarangadhar Das: No matter 
what party is in power, there will be 
people in a democracy who will criti
cise that party and  so, when this 
recommendation is made by me that 
this provision should be deleted from 
this amendment, I say this for the 
good of every party. I do not wish to 
take any more time.  My time has 
been taken away by these people.

Mr. Deputy-Speaker:  ten minutes
for each hon.  Member.  Thirty-five 
hours have been allotted for the clause 
by clause discussion.

Dr. Krishnaswami (Kancheepuram):
I shall attempt to finish in ten minutes 
or even earlier.

My hon. friend the Deputy Minister 
of Home AfEairs, intervening in the 
debate the other day, said that  the 
amendments  were  calculated  to 
improve the tone of the administra
tion of our criminal law.  He spoke 
of the yellow Press, not a wise thing
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to do, especially as we are likely to 
dub most papers with which we dis
agree as  yellow.  He talked of 36 
crores of our people who are interest
ed in the administration of criminal 
law.

There is a great misunderstanding 
of the attitude of the  Press, on the 
provisions of this BiU.  If I refer to 
the views of journalists, it is with a 
vi€w to correcting an error into which 
the Home Minister  and his deputy 
have fallen. The Home Minister main
tained that the Press was anxious to 
have a section similar to section 194 
of the Criminal Procedure Code,  The 
statement issued by  Pressmen two 
days ago is that they are not in favour 
of section 194 at all.  What they were 
told by the Select  Committee was 
that  there  was a  provision in the 
United  Kingdom  authorising  the 
Attorney-General to  prosecute after 
obtaining permission  from the Home 
Secretary.  The Pressmen pointed out 
that ttiere was a similar section in the 
Code of our country.  But—and this 
is the important point—̂they were not 
in  favour of an  amendment being 
introduced when there was already a 
provision to that effect in the shape of 
section 194 in our Criminal Proĉ ure 
Code.  They suggested further that it 
would be better if there was no dis
crimination  made  between  public 
servants and private citizens.  In  so 
affirming, they were on solid ground 
and the minority of the Press Com
mission appears to have given doughty 
support to this  standpoint and has 
done better justice to the  cause  of 
freedom than the  majority of their 
colleagues on the Press Commission. 
The minority has said:

“There seems to be no support 
for the view that the criminal law 
as it stands does not give suffi
cient protection to public servants. 
The difficulty that might be felt 
by public servants serving out
side the  ; country  cannot be a 
ground for  conferring the pri
vilege of exemption from normal 
processes to all public servants. 
The  Criminal  Procedure Code

prescribes special procedure under 
section 197 in the case of prose
cution of some public servants, 
magistrates and judges acting in 
the  discharge  of  their official 
duties, but they should not be 
allowed the benefit of the extra
ordinary  procedure  of  being 
exempted altogether from exami
nation prior to taking cognisance • 
of the offence in cases in which 
they are the complainants.”

It is not just that public servants 
should be placed in a special category, 
that the State should incur expenses 
on their behalf, and that the resources 
of the State should be utilised for this 
purpose.

Mr.  Deputy-Speaker:  I  suppose
that it is when the public servant is 
accused while  acting in his public 
capacity that this privilege is given. 
Is he not normally entitled to get re
imbursement?

Dr.  Krishnaswami:  Yes,  he  is
normally entitled to get reimburse
ment if it is proved in a Court of law 
that the allegations levelled against 
him are unfounded.  But here, the 
expense is incurred by the State once 
it initiates proceedings.  There is no 
provision made for tne public servant 
paying damages to the State or com
pensation if the case against him is 
proved.  It is a significant difference. 
When we are contemplating reforms 
in the realm of criminal jurisprudence, 
we must take account of the time 
spirit, the  constitutional provisions 
uncfer which we are working and more 
particularly the  fundamental  rights 
and the new administrative and politi
cal set-up in which we are living.

My hon. friend the Home Minister 
knofWs better than  any other hon. 
Member in this House that Govern
ment have been taking steps to sepa
rate the judiciary from the executive. 
True we have our quarrels with the 
Government on the pace at which such 
separation is taking place, but nobody 
disagrees with the  objective.  Any 
r̂orm of  our  Criminal  Procedure 
should necessarily take account of the
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new administrative set-up and should 
not run counter  to  the  new  set-up 
visualised.

The Criminal Procedure  Code has 
been in vogue since 1898. All amend
ments that have been made until now 
have not touched the framework of 
the Code.  The new  amendments 
introduced by my hon.  friend and 
approved by the Select Committee are 
of a fundamental nature and in many 
respects go  against all  established 
canons of civilised jurisprudence.  I 
shall deal with only four aspects of 
the new reform, committal proceed
ings, disputes relating to immovable 
property, and the new  provision— 
modification of sections 161 and 162 
and the modification of the new pro
visions relating to  punishment for 
perjury.

I have not been able to understand 
the purpose served by amending the 
procedure relating to committal pro
ceedings.  The basic foundation of a 
committal procedure is essentially the 
grivity of che offence alleged to have 
btisn committed by the accused.  The 
more grave an offence, the more strict 
scrutiny is required,  and therefore 
double scrutiny has been envisaged, in 
all  established systems of criminal 
jurisprudence.  Now, it is irrelevant 
who the complainant is.  What  is 
relevant is the nature of the offence. 
Can there be any rational justification 
for distinguishing between a private 
complainant and a  policeman?  We 
have to ask  ourselves why  this dis
tinction has been made.  It is an inno
vation.  It has been justified on two 
different grounds by my hon. friend. 
Firstly, he  relies on  statistics and 
suggests that 90 per cent, of the cases 
are committed automatically to  the 
Sessions Court;  secondly, he points 
out that iwlice reports are likely to be 
more disinterested  than complaints 
made by private persons.  I am afraid 
that the first ground would have little 
validity in the new set-up.  In  the 
past when the magistrates were under 
the control of the executive, there was 
reason for expecting that ̂ ey would 
perhaps unconsciously act under the
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influence .of the executive and there
fore automatically commit all accused 
to stand trial in a Sessions Court. But 
in future they would be under  the 
judiciary.  But the second point has 
some substance.  May I ask my hon. 
friend a question?  If  police reports 
are so disinterested in character as to 
entitle their being  classified into a 
separate category, why have a com
mittal procedure at all, or rather why 
have a shadow of a committal pro
cedure?  A novel procedure has been 
recommended by the  Select Com
mittee.  My grievance  against the 
Select Committee is that they have 
not had the courage to go the whole 
hog with my hon. friend the  Home 
Minister and drop the committal pro
cedure  altogether.  If  you are  to 
provide for a committal  procedure, 
you cannot take  away the valuable 
rights which have been given to the 
accused in the interests of fair hear
ing under our Criminal Law.  The 
advantage in the previous committal 
proceedings was that the accused could 
cross-examine and  obtain discharge. 
The Select Committee have amended 
the Bill to permit the accused obtain
ing discharge, but how is he to be 
discharged if he is to be merely a 
silent spectator of events, if he cannot 
cross-examine witnesses, and if  the 
documente  that  are placed  in his 
hands do not give a complete picture 
of the case against him?  The accused 
is made under the new provisions to 
state his whole case and is put in a 
very disadvantageous position.

There is  another  aspect of the 
matter which I hope the House will 
consider.  We must realise the diffi
culties of magistrates.  The nature of 
the charge depends, after all, on the 
type of the evidence before the com
mitting magistrate.  But if untested 
evidence is fdaced before the court the 
magistrate might commit the accused 
on a more serious charge for trial in 
the Sessions Court  I should like this 
aspect of the matter to be gone into 
more thoroughly, and when the time 
comes for clause by clause discussion,
I hope to have to say something about 
it  I trust that  the Deputy Minister 
of Home Affairs and my friend the
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Home Minister will keep an open mind 
on this issue and will attempt to meet 
the wishes of the vast majority of us 
in this House.

This is not a party question.  This 
is something which transcends party 
barriers.  This is a  question which 
deals with the fundamental principle 
of a fair hearing for the accused.  It 
is idle prattle to suggest that 36 crores 
of our people are interested in seeing 
that the guilty are punished and that 
in the process if an innocent man is 
punished it is not a matter of serious 
consequence.  What, after aU, is the 
basic consideration which has motivat
ed my hon. friend in simplifying this 
procedure, or at any rate attempting 
a  simplification  of  procedure?  The 
motive of Gk>vemment seems to  be 
speed.  By all means let us  have 
speed, but let us not have speed at 
the  expense  of  justice.  Because, 
fundamentally we have to realise that 
unless people are confident that they 
are going to have justice in our courts 
of law, there will not be any respect 
for law.

I should like now to deal with the 
amendment  deeding  with  offences 
relating to immovable property.  The 
amendment in the shape it has emerg
ed from the Select Committee is  the 
most confusing and muddled piece of 
reform that I have ever come across. 
The old section of the Criminal Pro
cedure  Code  laid  down  that the 
magistrate had the power to enquire, 
after taking evidence, as to which of 
the parties was in actual possession. 
Who was entitled to be in possession 
and  the title to  property  were 
questions to be  determined by the 
Civil Court.  The  Criminal Court, 
according to the old  Act, exercised 
what in the lawyer’s parlance is term
ed preventive jurisdiction.  My hon. 
friend the Home Minister was logical 
when he suggested that the magistrate 
was not to decide possession,  but to 
attach the property and then leave it 
to the parties to go to the Civil Court. 
This proposal had attractive features 
about it, but there was <Mie considera

tion against it which I believe was 
taken into account by the Select Com
mittee. They thought, as many in this 
House do, that this procedure would 
in aU cases lead to litigation in Civil 
Courts, which might be avoided if the 
magistrate puts somebody in posses
sion.  The other party might vanish 
into thin air as has happened in many 
cases of which we are aware.  How
ever the framers of the new amend
ment err in assuming that they have 
foimd* a short-cut to litigation.  I have 
never come across in all my know
ledge of Criminal Procedure or Civil 
Procedure of a magistrate being asked 
to decide a case within two months, 
and if he does not decide it within that 
period, of being completed to refer 
it to the High Court.  How is the 
Select Committee or Parliament in a 
position to determine the time-limit 
for these cases?  We can simplify the 
procedure, but the High Court, after 
all, which exercises  the  supervisory 
control  over  the  subordinate 
magistracy, is in the right iwsition to 
determine whether a particular case 
has  been  dealt  with in leisurely 
fashion, whether a particular case has 
been  disposed  of  summarily  or 
whether a particular case has not been 
heard properly.  Besides, what is the 
logic of the Select Committee suggest
ing that the dispute should be referred 
to the CivU Court, and to determine 
what?  Is a Civil Court to determine 
who has been in  actual possession? 
Possession is a matter of fact  It is 
not a question of law. We are, accord
ing to the Select Committee, to have 
a reference to the  Civil Court and 
worse, that Court is to have a time
limit fixed for deciding this fact of 
possession in three  months.  Then 
later legal possession has to be deter
mined, and I suppose afterwards the 
legal title has to be adjudicated upon; 
we are to have naturally a multiplicity 
of suits. This is indeed speedy reform 
with a vengeance. I make this recom
mendation to the House that*it should 
accept the new section 145 as amended 
by the Select Committee, omitting  of 
course the two months* period, and 
retain  the old  section 146 of the
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Criminal Procedure Code which  has 
advantages no envisaged by my hon. 
friend.

I now pass on to  a consideration 
of the most controversial reforms pro
posed by my hon. friend.  My task 
has been  rendered  easier hy the 
labours of my hon.  friend Pandit 
Thakur  Das  Bhargava  whose 
researches into sections 161 and 162 
extorted the admiration of the House. 
I shall confine myself to one or two 
points which have not hitherto been 
raised in this debate.  The old pro
cedure furnished the accused with an 
opportunity of using statements made 
to police officers, only for the purpose 
of contradicting prosecution witnesses 
who went into the  box.  This is a 
most valuable right.  The prosecution 
could  not use the  statements as 
primary  evidence; it could not use 
them even  for the  ourpose of  dis
crediting witnesses.  I remember that 
in the original Bill there was a pro
posal to use such statements for corro
borative purposes.  I am glad that the 
Select Committee  turned down this 
proposal. But what is the amendment 
that is suggested by the Select Com
mittee?  The amendment makes the 
position of the accused, in some res
pects, much worse than what it would 
have been  even imder Dr. Katju’s 
original Bill.

Why should these statements be used 
for the purpose of discrediting wit
nesses?  After all, statements made 
to the police are the basis on which 
a prosecution is initiated.  If  the 
accused is able to cast doubts on the 
veracity of these statements oh which 
the prosecution is initiated, why should 
he not go scot-free?  The Select Com
mittee has given  the right to the 
police to use these statements for the 
purpose of  discrediting prosecution 
witnesses.  Imagine what the effects 
would be. The statements made to the 
police may be under duress.  As you 
are weU aware,  constituted as our 
investigation  department is, consti
tuted as the police is, stat̂nents can 
be extorted from witnesses.  U  the 
witnesses  are  confronted by  Hie

accused, this fact would be brought to 
light, and this in itself would tend to 
act as a salutary checks on the police 
“fabricating cases”.  But if the police 
declare certain witnesses to be hostile, 
as can be done under the new law, 
then what is likely to happen is that 
the fact of police duress is likely to 
be ignored, and may not count at all 
in future, in our courts of law.

Further, hostile witnesses may run 
the risk of facing prosecution on  the 
ground of their having been perjured 
witnesses. These are facts which have 
to be appreciated by the House, so that 
it may realise that this radical amend
ment, which has been made by the 
Home Minister and the Select Com
mittee, tends to deprive the accused of 
a valuable right and puts a premium 
on evidence given under duress.

I  believe it was my hon. friend 
Pandit Thakur Das  Bhargava who 
referred to police reports and police 
statements and said that many of these 
statements were  summaries of what 
were alleged to  have been  made to 
policemen.  What ground is there for 
your giving  additional  rights to the 
police . to use such «!tatements to dis
credit hostile witnesses?  If the basis 
on which a case is built C\̂llapses, then 
the accused must be  released.  There 
is no sense in attempting to weight the 
scales against the accused.  I do feel 
that here we are against one of  the 
fundamental premises  which governs 
my hon. friend’s thought process.

The Home  Minister-*has in many 
speeches, pointed out that he is one of 
those who feel that the accused  are 
having a gay time in our courts of 
law, that many of them are acquitted, 
and most of the accused deserve to 
be convicted.  Holding such views as 
these, I am not  surprised that he 
should have pleaded for more powers 
being givfen to the police. I am all in 
favour of investigation of crimes, but 
I do feel that these powers which are 
given to the police will work to the 
detriment of the accused; that a fair 
hearing that we wish to assure the 
accused, and which is enjoined on us 
by the  Constitution,  wHl not be
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possible.  “Procedure  prescribed by 
law” will be reduced to a farce, if we 
accept these suggestions of the Select 
Committee.  I  yet  hope  the  hoiL 
Home Minister  will keep an open 
mind, and at least partially revise his 
approach to these questions pertaining 
to criminal procedure, so that Parlia
ment may not be led into error and 
the people  may not curse us for
having abandoned a welfare State in 
favour of Police Raj.
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Hnrf ?f ?T̂T3̂ mpff  # I
M W?  ̂ fir  r̂nM  ^

^ T̂RTT  qrfv]<Vj|/?

wnfW WT̂  ipm >T̂e 

 ̂ -qpT  ̂    ̂ ?*T?r

n̂r  ̂?WR  orhrf  ^
 ̂   ̂ mm

»M ?T?r if riTRT  ̂3nf̂
 ̂ wm,  ifNr it f
rTT̂ ̂   ̂FTRIT ft W?!T

f  vihrrr ?rf *5?̂

 ̂ Mirw ifeSWi, 3nrw ^
IT  ̂f ^   ĤRT #
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^ Kl  f,  ^

f, f, f 

?ra?iT jwi nm,   ̂   ̂   ̂̂  ̂  
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people and their right to be protected 
from the arbitrary interference by the 
executive  and,  particularly,  the 
oppressive and  corrupt police.  As 
expected,  it  made  the police  the 
supreme arbiter of the destinies and 
allowed them a free hand in harassing, 
oppressing and terrorising the people 
of those days in the name of investi
gation and security for good behaviour 
and so forth.  It gave the magistrates 
the unrestricted right of restricting 
the civfl liberty and the public and 
even the private activities of the citi
zens.  True, there were certain good 
provisions.  The provisions regarding 
trials, with certain exceptions, were, 
on the whole, satisfactory and even 
commendable.  But, this was only to 
be  expected  because,  however 
oppressive a tyrant may be, concilia
tion must necessarily form a part of 
his tactics of oppression and exploita
tion.  The better provisions—whatever 
provisions there  are—for protection 
against the executive, and particularly, 
against the police, came much later 
and as a result of the discontent of 
the  people  against  oppression. 
Mr. Deshpande will perhaps correct 
his lofty impressions about this British 
law when I tell him that such pro
visions as those prohibiting use  of 
police  statements for corroborating

srft TO q? 3R?r

Shri  Sadhan  Gupta (Calcutta— 
South-East): In the short time  that 
is available now, it would be impossi
ble to go into the details of the clauses 
or even perhaps to refer to all -the 
claus(es of the Bill  that are mis
chievous.  Therefore I shall confine 
myself to the salient features in the 
Code and refer to clauses as little as 
possible.

It has been mentioned by more than 
one hon. Member that this Code is a 
British law.  I can say at once that 
I am not a stutipathak of British law 
like Mr. Deshpande.  Of course, I 
,once was.  I could not help that be
cause the propaganda let loose by the 
British and even supported by some 
of our national leaders had convinced 
me that the law that the British gave 
us was at least just, whatever tyranny 
they might have imposed ui>on us. 
But, through my practice in courts 
and particularly through my political 
experience, I have  learnt to detest 
British law, at least as far as  the 
punishment of crimes  and procedure 
in the matter of crimes is concerned. 
The British came not on a mission oif 
philanthropy but with a definite and 
sinister object, the object of looting 
as  much as  possible  from  our
impoverished land. For this, machinery 
was  necessary  and  the  Criminal 
Procedure Code  was  part  of sudi 
machinery. The  first  Code, as far
as  procedure  in  the  mofussil 
courts  is  concerned,  was  enacted 
in  1861.  With  the  memory  of
tlie Sepoy Mutiny  which had  just
shaken British power to its roots, with 
a spirit of  nationalism smouldering 

sometimes even bursting forth 
in minor  explosions,  with growing 
indignation and hatred against  the 
British indigo planters and tea planters 
and other ruthless representatives of 
British imperialist and capitalist enter
prise, the Code was what it was ex
pected to be, a law full of a spirit of 
contempt for the civil liberties of

prosecution witnesses and only limit
ing them to contradiction were  not 
given to them* out of grace, but were 
forced in order to conciliate a seething 
people.  Even  the right  of habeas 
corpiw, which is the elementary right 
in every civilized jurisprudence, was 
conferred only the other day on High 
Courts, apart from High Courts in the 
Presidency towns and even in  their 
case the jurisdiction was confined only 
to the limits of the presidency area 
of the town. I said that the provisions 
regarding trials were on the  whole
satisfactory, but even there,  serious
mroads were made.  AU sorts  of
ŝ ial courts  were  created where
difficulty was apprehended.  There 
were  courts of special magistrates;

trial was not made universal, and 
of course, when need arose, the Code 
WM freely superseded by laws pro
viding for special courts and special 
tribunals, of which we cherich such
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horrid memori«s.  This Code has an 
ugly history and an anti-national back
ground and it is being sought to be 
amended.  There can be hardly any 
doubt whatever that such a detestable 
Code does need amendment; it needs 
amendment to  provide a procedure 
which will secure justice with speed 
and little expense, and as a necessary 
corollary to the need  for securing 
justice, there should be adequate and 
full opportunities to the accused for 
defending himself.  In a land which is 
supposed to be independent and demo
cratic, it must also de-bureaucratise 
the administration of justice and pro
vide for the association of the common 
people with its administration as much 
as  possible.  Above  all,  it must 
guarantee that the innocent citizens 
do not have their civil liberties inter
fered with or be harassed by the police 
or even those guilty citizens have not 
their civil liberties imduly interfered 
with or unduly harassed. It must also 
establish equality between all citizens, 
from the highest to the lowest, in the 
economic, political or administrative 
hierarchy.  The tests by which  this 
Bill must be  judged are precisely 
these very tests.  The Home Minister 
has given a list of the good things 
that the Joint Committee has  done, 
but what we are concerned  with is 
not whether the Joint Committee has 
made a very reactionary Bill a little 
less reactionary, but  whether  the 
Joint Committee has given us a Bill 
which secures speedy and inexpensive 
justice and offers  adequate oppor
tunities of  defence to the accused. 
Does the Bill rid judicial administra
tion of bureacuracy and associate the 
common  people  with  it?  Does it 
secure equality among the citizens in 
any aspect of the administration of 
justice?  Does it protect citizens from 
interference with their civil liberties 
and from harassment at the hands of 
the executive and  particularly the 
police?  In all these respects, this Bill 
has not only miserably failed, but has 
in fact rendered the British Code more 
reactionary than it has hitherto been.
I shall not deal with the details of 
this matter.  It has been at
length by various ĉpeahers.  In  the

name of justice, speedy justice, really 
nothing has been done except to inflict 
injustice on the accused; how in the 
case of defence of the accused,  the 
rights of defence have been curtailed 
and so on and so forth.  In the matter 
of judicial democracy, in the matter 
of associating the common people with 
the administration of justice, what has 
been done is not to extend the jury 
system, but to  abolish the assessor 
system.  No one is in love with  the 
assessor system, but I  must say that 
where the jury system is not intro
duced, the assessor system is at least 
a better system than a tri-al by the 
judge alone, because whatever  the 
limitations within which an assessor 
works, he has an opportunity of giving 
an opinion and he gives an opinion 
which is supposed to help the judge in 
arriving at a conclusion.  That is not 
a good thing, but that is a better thing 
than  having none  of the common 
people  associated in the matter  of 
justice.

In the matter of using statements 
made before the police, it has come up 
for considerable criticism.  I shall not 
deal at length with that aspect of the 
matter, because I have no time, but 
there has been a recent judgment by 
a judge in this very city in which he 
said this about the manner in which 
the police carries on investigation.  It 
was in a Press r̂ ort and it appeared 
in The Statesman of Friday.  About 
the manner in which the investigating 
officer succeeds m getting witnesses, 
the judge said that it does not require 
much imagination to infer that facts 
procured in this fashion not only could 
hardly be called fair or independent, 
but it amoimted to almost extorting 
from witnesses that the accused was 
a murderer.  That is how a Sessions 
jUdge of this city feels.  It is pro
vided that even in the case of state
ments like this—extorted statements— 
on the strength of that, prosecution 
Witnesses  can be  declared hostile. 
What is the justice in  it?  A  prose
cution witness may be telling the per
fect truth.  Yet on the basis of a 
statement which he  perhaps never 
made or whidi  has been extorted 
from him, he w£U be declared hostile
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and everyone knows—you know as a 
lawyer—that once a witness is declar
ed hostile, his evidence is of no use. 
Why should the defence be deprived 
of a favourable evidence because tt.e 
police chose either to extort a con
trary statement or to write down in 
the name of the witness a  statement 
which he had never made?  On this 
ground I strongly object to this pro- ' 
vision.

I have no time to go into the other 
provisions, but I will just refer to the 
provision about  defamation, and in 
particular Dr. Katju sought to support 
his section 198B and so forth on the 
ground that the  Press Commission 
wanted it.  May I point out at once 
that the Press Commission or rather 
the working journalists in the  Press 
Commission disagreed with it,  and 
it is really the  working journalists 
who are concerned with the measure 
and not others,  and the  working 
journalists’ opinions are entitled to the 
highest respect.  Dr. Katju also said 
that the Federation of Indian Working 
Journalists  wanted  the  procedure 
under section 194. That is not correct. 
The position that the Federation took 
is amply illustrated in the proceed
ings of the Select Committee and it 
is also reiterated in their statement, 
.’hey have clearly indicated that they 
are unreservedly opposed to any kind 
of distinction  between  citizen and 
citizen,  whether  President,  Vice
President or Rajpramukh.  I entirely 
endorse the view because there is no 
sense in putting the President, Vice
President, Governor or  Rajpramukh 
above  everyone.  If the  President, 
Vice-President or Goverror is entitl
ed to respect, he must win the respect 
by his own  character, by his own 
personality  and not  by  virtue of 
office.  Can Dr.  Katju point  out a 
single country in which the President, 
Vice-President  or  Governor enjoys 
these unusual rights,—rights in res
pect of defamation,  rights even in 
respect of their position as witnesses?

witness is  entitied to have his 

evid ĉe evaluated and VBTty is
entitled to have the witness’s evidence

evaluated without anjr consideration as 
to his political standing which is di
vorced from his personal standing. What 
is provided is that the President or a 
Governor or a Rajpramukh must be 
treated on a footing entirely apart— 
as if they  were  descended from 
Heaven, in the matter of treatment of 
witnesses. They could not be examin
ed in open Court.  They will not be 
made to come and get into the witness 
box.  They  will be  examined on 
commission.  It is clear what kind of 
impression it will have on a Court.
It would put a premium on  their 
evidence.  For all you  know, the
President  may be a  characterless
person in our  society  where  the 
President is elected  by the Legis
latures and where the Legislature is 
under party control.  It  would be 
possible for him to bribe his way to 
Presidentship.  It  does  not follow 
that a President will always be like 
the President we have or that a Vice
President will always be like the Vice
President we have.  Therefore,  why 
should such persons merely by virtue 
of their office  have a  privilege, a 
privilege which they do not merit as 
personalities?

In conclusion, I want to say that 
here is a Bill which in the name of 
speed, strips the accused of his ele
mentary rights of defence, in the name 
of  justice,  makes  the  executive 
supreme, in the name of giving an 
opportunity  to  expose  corruption, 
seeks to stifle and  strangulate the 
voice of criticism.  All this may be 
good for Congress Governments.  I 
know all this would be excellent for 
Congress Governments.  They have at 
least some Ministers in their ranks 
who, though  they get only Rs. 50a 
before the war, could yet display such 
financial wizardry that they could put 
up palatial buildings.  All this  may 
provide a shade, a much-needed shade,, 
for many a shady deal.  But I warn 
the Government that  people do not 
think it is  good for  them.  The 
timorous ripples of doubt that arise 
from the Congress ranks as a whole 
and the protests that arise from our 
ranks only reflect, very inadequateljr 
reflect, the indignation of the people.
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The Government may find that ulti
mately they have created more trouble 
than they  reckoned for.  I would, 
therefore, request them once again not 
to play with the rights and liberties 
of the people and I would request 
that good sense may dawn on them 
and they may yet withdraw the Bill 
and present a proper Bill which will 
secure civil liberties, which will secure 
speedy and inexpensive justice, which 
will secure the accused the rights of 
defence and which will secure demo
cracy in judicial administration or at 
least  do  away  with  the  rank 
bureacuracy  that  prevails  in  the 
judicial administration.

Mr. Depoty-Speaker: 1  am sorry 
there is no time to  call upon other 
hon. Members.

Shri L. N. Misdlira (Darbhanga cum 
Bhagalpur): I have been waiting for 
a long time.  You promised me.

Mr. Deputy-Speaker: Of course. How 
long will the hon. Member take?  It 
would not be right for me to give only, 
say,  five  minutes.  Yes,  the  hon. 
Minister.

Dr. Katjn: If I have the  slighest 
consciousness that the Bill was calcu
lated to produce results which were 
painted in such lurid colours by my 
hon. friend who ĥ preceded me, I 
tell you I would tear up the Bril.

Dr. Lanka Sundaram: You said that 
last time.

Dr. Katjn: So much eloquence  has 
been heard on this, I thought very im- 
sentimental matter, that sometimes I 
am amazed-  The Bill contains no less 
than 43, what I  might call, major 
amendments, and 20  minor amend
ments.  Hon.  Members have spoken 
about piecemeal legislation.  I heard 
it, and wondered, because every single 
section of the Code of Criminal Pro
cedure has been read over, considered, 
pondered over, opinions invited and, 
rightly or wrongly, we took a parti
cular view. To think of this thing as 
4 piecemeal legislation, as a tink^  ̂
-with the infinite problem, is, if I may 
ây so, without meaning any offence.

really a misuse of language and not 
the proper way of dealing with this 
Bill.

Something was said about the Law 
Commission. Hon. Members have been 
supplied with  four  bulky volumes, 
at least  three of them  are fairly 
bulky, very closely printed.  I had the 
figures collected and I found that 2T 
State  Governments have sent con
sidered opinions on every single pro
vision in the BrU.  13 Chief Ministers, 
in theu: personal capacity or as official 
heads of their cabinets, five Governors, 
our  Attorney-General, 11 advocates 
from the States—I know personally 
that they have written after consult
ing the senior and junior members of 
the  Bar—and  the  Judges  of the 
Supreme Court have done the Govern
ment of India the honour of having 
gone through the Bill and sending the 
Government their individual opinion.

Shri S. S. More: The opinicms of the 
Supreme Court Judges on the pro
visions of the Bill are not printed. 
Only the replies given by them to the 
memorandum that has been circulated 
have been printed in Book C.

Dr. Katjn: Mr. More will be welcome 
to the Home Ministry.  He shall have 
the whole file placed before him.  All 
the Members will be welcome.

Dr. Lanka Snndaram: It is all over.

Mr. Depnty-Speaker: They say those 
opinions have not been circulated.

Dr. Katjn: They are  there.  The 
Members have been  supplied with 
these four fat books.  If you do not 
have them, I shall let you have them 
this evening.

Mr. Depnty-Speaker: Has any hon. 
Member on this side not been satisfied 
with the opinions given, and has he 
written to the  Minister  for those 
opinions?

Shri S. S. Mm: The hon. Minister 
made a statement that the Judges of 
the Supreme Court replied to the pro
visions of the Bill.  My submission is 
that before that, a  very eathaustive 
memorandum tras  circulated by the
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Home Ministry under the signature of 
Dr. Katju, aAd the  opinions were 
elicited to that memorandum and not 
to the particular provisions in the Bill.

Shri N. C. Chatterjee  (Hooghly): 
Their Lordships of the Supreme Court 
have never tendered their opinion on 
the provisions of the Criminal Pro
cedure Code (Amendment) Bill. What 
we have been supplied is, Book C, 
printed from page 309 onwards, which 
is in reply to the memorandum which 
Dr. Katju had circulated prior to the 
introduction of this Bill.

Mr. Depaty-Speaker: Are there any
independent  opinions given by the 
Judges of the Supreme Court regard
ing this Bill?

Dr.  Katju: The Bill  follows the 
memorandum.  Book B contains the 
opinions received on the Bill. Book C 
contains the opinions received from 
the Bar.

Mr. Deputy-Speaker:  Whatever is
there, is there in the Bill. There is no 
other opinion apart from what has 
been printed.  Very well.

Shri N. C. Chatterjee;  The  hon. 
Minister has said that the Judges have 
been kind  enough to  record their 
opinion on the provisions of the Bill. 
What I am pointing out is that it is 
only on the memorandum.  It is only 
fair if you could be good enough to 
supply us copies of their opinions on 
the Bill.  They are very important 
and are entitled to the highest res
pect.

Dr. Krishnaswami: We should like 
to have the opinions of all the Advo
cates-General.

Dr. Katju: Very good.

Mr.  Deputy-Speaker:  The  hon.
Minister  may  make it clear.  If 
opinions have been received from the 
Judges of the Supreme Court only on 
the memorandum, it is better  say 
so. If on the other hand opinions have 
been received on the provisions of the 
Bill, apart from the memorandum, and 
if they are being referred to here, it 
is but natural for the other side to

Dr. Katju: Every opinion tiiat has 
been received has been summarised 
either in Book C, or Book D and there 
is no other opinion.  The Bill closely 
follows the memorandum, with some 
minor changes.  I was suggesting that 
all the Judges of High Courts have 
considered this measure. One hundred 
fifty  Judges,  five  Judicial  Com
missioners and 67 District and Sessions 
Judges have sent their opinions on 
the BilL

Dr.  Krisdmaswami:  Have
approved of the Bill?

they

Mr.  Deputy-Speaker:  All  the
opinions are there in the papers circu
lated.  What is the good of asking for 
a synopsis?

Dr. Kritihnaswami: He was referring 
to the opinion of the Advocate-CSeneraL

Mr. Deputy-Sp<̂er: He said there 
is no other opinion except the ones 
circulated.

Dr. Katju: Everything you find in 
these books.

Mr.  Deputy-Speaker:  The  hon.
Minister should be a little more pre
cise.

Dr. Katju: Do  you  depend upon 
these gentlemen to do me any favour. 
I was suggesting  that  nearly 500 
opinions have been  noted and sum
marised  in  these  Books C and D, 
Apart from that  there are opinions 
which were collected in the previous 
years.  Now what would a Law Com
mission do?

Shri S. S. More: They would cross
examine the witnesses.

Mr. Deputy-Speaker: I am not pre
pared to allow this  kind of inter
ruption.  Does the hon. Member want 
the Minister to proceed or not?  I am 
not prepared to allow the hon. Mem
ber to go on interrupting.  He will 
kindly resume his seat

Shri S. S. More: It is my right.  I 
have every right as a Member.
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Mr. Dep«ty-Speak«r: The hem. Mem
ber has no right to go on interrupting 
and make the  work of this House 
impossible.

I am  shortly  going to put the 
motion to the House.  I shall  then 
allow the hon. Member to raise not 
one hand but both the hands.

Shri S. S. More: Under what rule?

Dr. Katjn: Any suggestion now at 
this stage after about eighteen months 
of travail and closest examination by 
all the Judges, Advocates, associations 
throughout the country, a number of 
letters printed in the . newspapers, 
editorial  articles,  that  the matter 
should be referred tojthe Law Com
mission would do no particular good 
to this Bill, or this particular piece 
of legislation.  I do not want to use 
provocative language, but this appears 
to me to be only a dilatory motion.

This  Parliament is  not going to 
surrender its authority, to abdicate its 
functions, law-making  functions, to 
anybody.  Supposing a  Law Com
mission is  appointed  today.  Very 
well, it takes, two years, three years, 
four years, or only six months.  It 
makes certain proposals.  It will  be 
open to Government to say: We agree 
with the recommendations of the Law 
Commission or we do not agree with 
them.  The whole report will be sub
jected to examination.

Let me give the House an instance. 
Before this Bill was introduced in the 
memorandum which was circulated it 
was suggested that defamation may be 
made a cognizable offence, the  idea 
being that in addition to the  public 
servant defamed  who may go as a 
private complainant, Government must 
also have an opportunity of having 
the matter investigated by a Judge. 
Now that was mentioned in the memo
randum in the month of September 
1963.  The matter  went on.  There 
were discussions about it and opinions 
were received on the memorandum. 
This very question was considered by 
the Press Commission. Now the Press 
Commission was an independent body. 
The Press Commission has submitted
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a one thousand page report  Most of 
its  recommendations  have  been 
welcomed.  At any rate, no one would 
dare suggest that it was not an inde
pendent body.  It was presided over 
by a distinguished Judge of the Bom
bay High Court.  All its members 
were  eminent  public men.  I will 
single out one name, that of Shri C. P. 
Ramaswami Ayyar, a most distinguish
ed lawyer in his own time, a great 
advocate, a civil administrator, a great 
figure  in  our  public  life.  By a 
majority of seven to four the Press 
Commission has reported, not on the 
procedure,—I shall come to the pro
cedure later—but on the main point, 
that it is desirable that there should 
be another mode of investigation into 
this matter, it is said in so many words 
that in addition to the public servant 
defamed, Government  should  also 
have a right to institute criminal pro
ceedings  and to  have  the  matter 
judicially investigated.

Having said so on principle,  the 
procedure they have suggested is not 
a reference to the Advocate-General 
or a reference to the Public Prose
cutor, or the launching of proceedings 
before a Sessions Judge or before the 
High Court.  They say that Govern
ment should  authorise the superior 
authority,—if I am an inspector, then 
my Superintendent, if I am a Superin
tendent of Police,—then the Inspector- 
General,—to go and  launch a com
plaint  for  investigation  into that 
matter.

This particular  provision  about 
defamation which has been approved 
by the Joint Select Committee, was 
referred to as foolish, as retrograde, 
as reactionary, as destructive of the 
liberty of the Press and so on and so 
forth.  No one then said that this is 
a matter which apart from Govern
ment has also been considered by an 
independent Commission and there
fore the verdict of the Commission is 
entitled to some weight.  It is the 
verdict of an independent, impartial 
semi-judicial body, which has brought 
an objective mind to bear upon  this 
matter.
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This brings me, Mr. Deputy-Speaker, 
to another point.  As I said, tiie Bill 
goes deep into procedure in a variety 
•of its aspects. I do concede that every 
single Member is entitled to rise and 
say; “I condemn this particular pro
vision.”  Very good.  But no one has
said, excepting  one or two that in
this particular matter the Government 
is  fortunate  enough  to have the 
majority view in support of it.  So, 
it is not purely  the view of Govern
ment; it is also  the view of a Com
mission.

Hon. Members have been saying: 
*‘The Law Commission should go into 
this matter so that there may be an 
investigation by an independent body 
and a  variety of  opinions may be 
collected.  The Press Commission has 
been sitting for  twenty-two months 
and its recommendations wiU  come 
before Parliament in one form or an
other.  This particular  matter has 
come before you because it deals with 
a subject of general interest, relating 
to criminal procedure.

My submissoin, therefore, is that in 
regard to this Bill, the matter  has 
been under investigation, has  been 
under consideration for the last three 
years—from the beginning of 1951.  I 
say with all seriousness and with the 
fullest sense of responsibility that no 
one here is anxious in the slightest 
degree to let any innocent man suffer. 
No one is in the  slightest degree 
anxious to interfere with the main 
proposition that the accused is entitl
ed to the benefit of doubt; he is en
titled to be presumed innocent till he 
is proved guilty.  But the state  of 
affairs in the country everywhere is 
not sound so far as the administration 
of  criminal  justice is concerned, 
because there is so much delay.  I am 
not saying you should in any way 
. hamĵr the accused in putting forward 
of his case.  But suppose you find 
that two or three years elapse.  I had 
a case yesterday or day before yester
day where commitment proceedings 
lasted thirteen months.  It was a very 
abnormal case. The usual  is five, 
six or sev» months; and ê  trial

Criminal Procedure 628 
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before the Sessions Court commences 
four, six or seven months later. There 
are ver> few cases in which a murder 
case is disposed of  within twelve 
months by the Sessions Judge.

I am not  dealing  here with the 
quality of justice.  But it is desirable, 
as one hon. Member from here and one 
from  there  said, that  the  matter 
should be disposed of without delay. 
If you keep an innocent man in jail 
for twelve months, can you imagine 
of a more shocking piece of cruelty, 
with the trial and a sentence of death 
hanging over that man’s head from 
day-to-day?

That is the object of the whole Bill, 
and I do submit that in this matter 
the Law Commission will not be able 
to render you any assistance whatso
ever, because the matter has been so 
fully examined from every conceiv
able, every possible aspect by Judges, 
by Public Prosecutors, by the highest 
officers, by the Attorney-General, by 
Bar Associations.

My friend Mr.  Gopalan said—his 
amendment  is  of  a  limited des
cription—̂he says: circulate it or rather 
refer it back to the Joint Select Com
mittee for consideration of the matters 
mentioned by me.  And there specific 
reference has been made to four, what 
we call, preventive sections  of  the 
Criminal Procedure Code.  In a way 
you may be right in saying it is really 
substantive, or it is substantive cum 
procedural.  The Joint Select  Com
mittee took the view that it was an 
important matter, it was necessary 
that public opinion should be collect
ed upon it, and it also said this—̂I do 
not know whether it says so or not in 
the Report—but at the meetings it 
was suggested, let this stand out, let 
it be referred for public opinion, to 
the public at large, to the State Gov
ernments, to the professional opinion 
and the Government should bring for
ward another Bill.  And then it was 
said in one Bill all things have been 
said about this matter or that matter, 
if anyone suggests that something is 
imperfect somewhere or requires recti
fication it might be done.
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But what I was suggesting was that 
those four matters, what you call the 
preventive sections, that is sections 107 
to 110 plus section 144, they stand 
upon a pedestal of their own.  They 
are unconnected with the main things. 
What is the meaning of the Criminal 
Procedure?  How should a case start, 
how it should be  continued, what 
method of trial should there be—̂that 
is all that is Criminal Procedure in 
substance.

Please remember that this is not in 
any way connected with the Penal 
Code.  The  Penal  Code  is quite 
different.  You may 2̂point a Law 
Commission, or you  may take any 
method of investigation into the Penal 
Code, and the Penal Code may say 
that  notions of  criminality have 
changed, a black-marketeer  for in
stance should not merely be given a 
punishment of a fine of fifty rupees 
or one month’s imprisonment, having 
regard to the seriousness of his crime 
he should be sentenced to seven years, 
or  that times  have  changed, new 
crimes may have  developed,- some 
crimes  may  be  minimised  (some 
crimes against property), some crimes 
may be intensified or may be magni
fied and so on. But that is all regard
ing the Penal Code.  It has nothing 
to do with the Criminal Procedure 
Code.

Similarly you take evidence.  I am 
saying this because some observations 
were made that all these three things 
were connected with one another.  I 
respectfully submit it is not so. What 
is the Evidence Act  When I went to 
the law college I was told that Evi
dence Act means this: suppose a wit
ness says ‘I have heard it’, produce him 
to tell what he has heard; if he has 
seen it, produce him to tell you what 
he has seen.  This is the gist of the 
Evidence Act.  It has nothing to do 
wilji the Criminal Procedure Code. 
The two things are different.

An Hon. Mraber: Law simplified!

Dr. Katjn: My respectful submission 
is that you cannot hold up the Crimi
nal Procedure Code because the Evi
dence Act has now become  eîty

years old and may require considera
tion in the light of public opinion or 
professional opinion.

I will not deal with this matter any 
further because my hon. friend  the 
Deputy Minister has already dealt with 
it, and that is quite sufficient for my 
purpose.

What happened at the time of con
sidering the motion for reference of 
the Bin to the Select Committee has 
again happened.  There also these 
points were .raised, and I submit—I 
do not say it binds anyone—̂but con
sideration of a motion for reference of 
a Bill to a Select Committee means 
whether the House agrees with the 
broad principles of the Bill or not. At 
that time also there  was a specific 
motion for circulating the Bill  for 
eliciting public opinion.  The House 
turned that motion down.  And then 
my hon, friend Mr. Chatterjee wanted 
its reference to a Law Commission. 
That was also turned down, and the 
House said ‘we will go into it’.  And 
the Joint Select Committee consisting 
of forty-nine Members,  mostly emi
nent lawyers, coming from all parts 
of the country, acquainted with the 
conditions prevailing in different parts 
of India, they considered the matter 
in a most painstaking manner, every 
single thing.  The House knows, and 
the Members of the Select Committee 
will bear me out, everyone brought a 
perfectly open mind to the discussion; 
there was no question of guidance of 
any sort or description there; and a 
report has been produced before you.

The virtue of that report is this—̂I 
had made a sort of summary here— 
that out of all the points raised, the 
difference of opinion is so slight  As 
I said, there are  forty-three major 
amendments  and  twenty  mixui; 
altogether sixty-three.  Out of these 
the one which excites the greatest 
comment is defamation, and there are 
six Notes of Dissent on it.  On two, 
one about honorary magistrates  and 
another about  summons procedure, 
there is one Dissenting Minute. Other
wise this is a vast majority. Similarly 
on two, that is section 107 and warrant
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procedure, there are just two Dissent
ing Minutes.  The biggest one, as I 
said, was on  defamation.  tW of 
course has excited the greatest interest; 
I do not know why.  Because it is 
really not a matter for lawyers; it has 
got some politics into it ,f

Anyway, the Bill now comes before 
you not on the authority of the poor 
Government or of the Home Minister, 
but it is backed by a large section of 
Members of this House and the other 
House who have bestowed pains over 
It, who have bestowed time over it, 
and taken a completely detached view 
of the matter.  Let us assure you—and 
I think my friend Mr. More will bear 
me out, and everyone will—that every 
single Member of the  Joint Select 
Committee was, day in and day out, 
throughout the sHtiiogs, most empfastic 
that  nothing  shoiiild  be  done to 
jeopardise the interests of the accused 
person-  Every  single  amendment 
that has been made—̂though it may 
be condemned now, I do not blame 
that̂ was effected in order to protect 
the accused.

I will give you just one illustration 
tmd that brings me to the main point. 
My hon. friend for whom I have got 
êat regard, dealt at length with the 
commitment procedure, and he said 
that he has been long in favour of 
doing away with the commitment pro
cedure  altogether, that the accused 
should go from the police direct to 
the Sessions Coiu't.  He said that the 
original suggestion that was made in 
the Bill as drafted was a sound one 
and should have been accepted.  He 
says that something  has now been 
“done, hotch-potch,  neither fish, nor 
lowl nor good red herring.  He said, 
I am ashamed of that procedure; that 
as what he said.  I rubbed my eyes. 
As a poor advocate, I always thought 
that the stronger the case, the more 
moderate the language and the weaker 
the case, the ̂ ater jroW shout and 
the Judge pays you for it.  I submit
7 considered this because this is one 
of the big points raised in the debate 
Iby  everybody.  He said Dr. Katju’s 
xirigiiul Bill was quite idl right, and 
jthte BiU is quite all  wrong. Why?

494 LSD.

Because, it is something extraordinary; 
it does not allow the right to cross
examination,  I am a siinple man. He 
might have thought that this point 
was  clear.  Shri  Frank Anthony 
caught  it,  Shri  N. C. Chatterjee 
caught it, Pandit Thakur Das Bhargava 
caught it; everybody caught it.  Were 
these 49 people of the Joint Select 
Committee blind, including Shri S. S. 
More that  they  did not catch this 
point?

Shri S. S. More:  He is  inviting
, an  interruption from me.

Dr. Katja: Why did they do so?

Pandit Thakur Das Bbaii;ava: All 
ihe Stafe Governments supported it;

Home Minister himself support
ed it

Dr. Kadn:  I w<m’t Thî
may put the question to themselves 
as to why the Joint  Select  Com- 
,mittee had agreed to it

Let us take the picture.  Let me 
.assure you that I am not wedded to 
it.  When we have the claû  by 
clause discussion, you .may make any 
diange you like.  But, please con
sider this from the point of view of 
the Joint Select Committee,  The 
original BiU was constructed  upon 
two or three principles.  First,  the 
diary statements, which, we all know, 
are the very foundation of  every 
criminal trial.  Say what you like, if 
any prosecution witness departs  in 
anyway from the diary  statement, 
the case is finished. You may say that 
it is something cooked up  by  the 
Police Inspector.  If the  defence 
counsel is able to bring about a con
tradiction or divergence between the 
diary statement or the substance of 
the diary statement and the statement 
made by the witness at Uie trial itself, 
the case is finished,  ât is.  the 
reâ n why they  tfiat a î py of 
the diary stafement shoiild be îven 
to the accused at the earliest possible 
opportunity.  The scĥ e of the Bill 
as in:esented to the House was that 
in order to stop suborning or winning 
wer of  witnesses,  tbe  statement
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Bhould be recorded as early as possi
ble under section 164 before a Magis
trate on oath. You know, Sir, that by 
merely recording, you do not make 
that statement admissible against the 
accused.  What you do is, you bind 
the witness down to a particular state
ment.  If he contradicts himself, he 
may be confronted by the section 164 
statement and lie may be  punished 
for perjury; but it is no  evidence 
against the accused.  The evidence 
against the accused is that statement 
which is given at the Sessions trial or 
befor.e the Magistrate.  The original 
Bill proposed that in order to make 
a witness not sell-his soul or depart 
from his statement, he should be exa
mined before a  Magistrate.  The 
House knows what happens.  At the 
original debate, many of my  thon. 
friends here, perfectly rightly, said 
that a statement under section  164 
should be considered to be  tainted, 
that the accused is not there, that the 
witness is under the influence of the 
police and he may be made to  say 
anything or do anything and so on. 
We tfiought over this.  We said that 
there is a great deal of force in it. 
What has to be done?  The witness 
should be examined in a freer atmos
phere: he has to be examined before 
a Magistrate,  Under the original Bill, 
suppose there were four eye witnesses, 
the eye witnesses may have  been 
taken to four Magistrates on four diff
erent occasions.  We said that we will 
cut that out and we will bring all the 
four witnesses before the Magistrate 
when he takes up the case.  Under 
the original Bill, please  remember, 
the case had to go before one Magis
trate in order to enable him to say 
as to whether the case should go to 
a Magistrate or the Sessions  Judge. 
We said, let the statement under sec
tion 164 be taken before the so-called 
committing Magistrate in the presen
ce of the accused, in the presence of 
' his lawyer and in a free atmosphere, 
where no objection can be taken that 
the witness was entirely under  the 
thumb of the police and  that  tiie 
Police Inspector was, so to say, rid
ing  the Magisteate hiinŝJf  and

inducing the Magistrate to take down 
anything that the Insoector suggested. 
The question at once came up, what 
about cross-examination.  The Joint 
Select Committee considered it; I was- 
not very lukewarm about  it.  The 
Joint Select Committee was basically 
inclined to protect the interests of the 
accused.  They said that it is true 
that at least in 90 per cent, of the 
cases, there is no cross examination 
before  the  committing  Magistrate. 
The more serious the case, the graver 
the offence, the defence counsel  is 
most reluctant to  cross-examine.  In 
10 per cent, of the cases, there may“ 
be nominal cross-examination.  In 
one or two per cent, of l̂ie cases, a few 
questions may be put.  But under 
section 288,—I think Pandit Thakur 
Das Bhargava referred to it—the ac
cused having got the right to cross
examine. that statement made before 
the committing Magistrate  becomes 
admissible as positive, definite evid
ence against the accused and can  be 
transferred to the Sessions file.  The 
Members of the Joint Select  Com
mittee said, we would  rather  not 
have it.  Only that statement should 
be evidence against the accused which 
is made by the witness before  the 
Sessions Judge.  Otherwise,  what 
happens?  A witness makes a state
ment before the committing  Magis
trate today.  There is no cross-exa
mination.  He goes to the  Sessions 
Court and he departs from his state
ment before the committing Magis
trate.  If the prosecution can  make 
out or if the Sessions  Judge  has 
reason to believe that the witness has 
been won over, the Sessions  Judge 
says, you can cross-examine him. He 
is confronted with his statement be
fore the committing Magistrate  on 
oath, on which there has been  no 
cross-examination.  The  Sessions 
Judges takes up that statement  and 
writes in his judgment tliat the state
ment of this witness before me is false,, 
the satonent which he lhas  made 
bef<nre the committing Magistrate is
• right and I convict the accused  on 

that stiitement  This is> what  the 
Scions Judge does.  Ask Shri N. a
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you committed this murder?”  “No, 
Sir”.  Then he asks; “Have you heard 
these witnessas come before  you? 
Have you got to say anything in this 
case?”  He says: “I  reserve  my 
defence, and I shall say it before the 
Sessions Judge”.
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Chatterjee; he will tell  you. The 
Members of the Joint Select  Com
mittee were not prepared for  this. 
They said, what is the good of  this 
cross examinatiuii, the cross examina
tion never takes pL'ce in 90 or 95 per 
cent, of the cases; yeL the  accused 
runs the risk of the statement  being 
made evidence against him in the Ses
sions trial.  It was from that point of 
view that the Members of the  Joint 
Select Committee said  that  there 
should be no cross-examination. When 
you consider the Bill clause by clause, 
if any opinion is expressed that this 
should be struck out,* I shall be pre
pared to strike it out.  Let it be open. 
Wait.  In 95 per cent, of the cases, by 
choice, there will be no cross-examina
tion. And there will be this risk, viz., 
%e statement being taken over to the 
Ŝsions file, if the witness makes the 
slightest departure from the  ̂com
mittal statement.  Now, I am  only 
saying this because the Members  of 
the Joint Select Committee did not 
have much opportunity to speak here 
and a gobd’Jiiiany KafsH things  wêe 
being siid against them» and ! thought 
somebody should put the cŝse on their 
behalf.  That is the gist of the matter.

That tarings me to Mr.  Anthony’s 
point  Mr. Anthony said: “Look  at 
this poor accused person.  He runs the 
risk of being examined twice—once by 
that dreadful man, the Magistrate, and 
another time by the Sessions Judge.” 
He was saying this in his melodrama
tic manner, in his wonderful manner.
I tell you I sometimes hear his speech
es in my dreams.  He was saying all ’ 
that, and I scratched my head.  I 
say that in a majority of cases  the 
accused saĵp before the Magistrate: 
“Sir, I reserve my defence.  I shall 
answer before the Sessions Judge.”

Shri Frank Antbony  (Nominated— 
Anglo-Indians): And an adverse  in
ference is raised.

Dr. Kat̂: He keeps silencê mum.
I am not paying what he can do or 
what hfi cannot do, but hk risk is 
nominaU non-apparent.  What  does 
the Magistrate say?.  The M̂istrate 
asks him: “Have )rou. cîomitted this 
theft?”  He says: ^9, .  5ir”.  “JIave

Pandit Thaknr Das Bhargava: Most 
unusual.

Dr. Kaiju: I am perf3ctly willing 
to mee; him half v̂ay or  the  whole 
way,. What does he want?  What do- 
you want?  Bring it.  If you say the 
Magistrate should look at him and not 
put any questions, then very welL

Then, there is another point.  My 
hon. friend Pandit Thakur Das Bhar- 
gava who, as the newspaper says is a 
legal luminary, Said: “Have you ever 
heard of a man being dist̂î ed on 
incomplete evidence?”  I teU you, I 
again rubbed my eyes  in  wonder. 
What is discharged?  Here is a retir
ed Judge, Mr. Chatterjee.  Ask him> 
I have got here many opinions given 
by Supreme Court Judges.  Correct 
me if I am wrong. '

Pandit Thakur Das Bhargava: It is
perfectly wrong.  Since you ask me 
to correct you, let me correct you 
now.  This is perfectly wrong that I 
stated that any person can be  dis
charged Qn incomplete evidence. Any 
person can be charged on incomplete 
evidence.  I can understand that if 
there is a prima facie case.  But any 
person cannot be discharged ©n  in
complete evidence unless evidence is 
finished.

Dr. Katju: Very well.

Pandit Thaknr Das Bhargava: Don’t 
put absurd things in my mouth.

Mr. Depnty-Speaker: There is  a 
world of difference between charging 
and discharging.

.  Dr. Katju: I only say that the law 
today as U stands is, on the strength 
.of the judgments of all'  the  High 
Coû in India and the  Supreme 
Court, that it is not the function of a 
>Caygistrate--a  Qammittinĝ Mî Ss- 
trate—to ̂o into the rights ̂r iRrrongs»
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the truth or otherwise of the prosecu
tion case.  If three witnesses come in 
a murder trial and say that they saw 
with their own eyes the accused cut
ting the throat of the deceased, and 
on the side of the accused three wit
nesses come who say that on that day 
at that hour they saw the man  in 
Calcutta while he is supposed to have 
committed the murder at Delhi, then 
the rulings are perfectly clear that it 
is not the function of the Magistrate 
1to say which set of witnesses is telling 
the truth.  He must commit the case 
to Sessions, because there is a prima 
facie evidence,' and it is only the Ses
sions Judge who can go into it  Now, 
that is the law.  Now, I suggest to 
you that here the Magistrate will have 
b̂ ore him the diazy statem̂ts, the 
statements under section  164—̂then
any statements which he may himself 
record.  The poor Joint Select Com- 
in̂tee I tell you has done wonders. 
'You do not recognise it  Wliile cn»s> 
examination is forbiddrai in. ths inter
ests of the accused, permksion is giv
en to the accused,-----

Shri Patsudcar (Jalgaon): In the in
terests of the accused?

Dr Katjn:  ... .to his lawyer  to 
suggest any person that he may ask 
through the Magistrate___

Pandit  Thakur .  Das  'Bhargava:
Where is the permission?  It is not 
given in the clause.

Dr. Katju: The Magistrate can exa
mine the witness.  The Magistrate can 
put questions to the witness.  Very 
well.  Now, the original proposal in 
the Bill was that the Magistrate should 
send the accused to the Sessions. Now, 
Member after Member, I think includ
ing Mr. More, got up and said: “Sup
posing there is not a bit of a case, not 
a scintilla of evidence against  one 
man, won’t you allow him to point 
out this to the Magistrate?”  The 
'Magistrate reads the diary, reads the 
statements, reads all other evident, 
;and says to the Public Prosecutor or 
:the Prosecuting Inspector; **You have 
«ot 20 accused here.  What aboî  
Sham Narain?  There is no evidlebee

against him.  Will you point out to 
me if there is any evidence against 
him?”  And he says: “There is none.” 
Then, why drag poor Sham Narain to 
the Sessions Court?  Please remem
ber the Joint Select Committee people 
fought for that one unfortunate per
son.  If you want that nobody should 
be discharged, I am very happy. Send 
everybody to the Sessions Court.

Now, this is the whole burden of 
the song—for three days it has been 
sung in this Parliament, in this Lok 
Sabha—that the commital proceedings 
suggested by the Select Committee is 
wonderful, unheard of, a monstrosity, 
but I tell you that this monstrosity has 
been constructed solely in the inter
ests of the accused.

Shri  PataikAr:  No,  no.

Dr.  Ka^a: Otherwise, I am perfec
tly williî if the Members of  the 
iSeledt Comkniltee will agree with me, 
to go back and say that every case 
should be committed to the Sessions— 
no question of cross-examination, no 
question of examination, straight.

Now, I am finishing my time. There 
is just one other point, and that is 
about section 162.  Here again,  the 
tendency is to make the most of a 
slight molehill and then create  an 
impression throughout the  country 
that the whole Parliament is absolu
tely against this Bill.  Why? Because 
everybody is questioning section 162. 
I think three or four gentlemen refer
red to it and said: ‘The diary state
ment is something put into the mouth 
of a witness.  It is nothing but  the 
cleverness of the investigating inspec
tor”.  Very well, I accept it.  If that 
is so, then why try to damage my 
reputation by contradicting me  by 
l̂is? What I am saying is this.  I am 
the witness,  I go before the investi
gation.  I am interrogated and with- 
-owt reading it to me, the interrogating 
fospector sets down something.  Ac- 
«or̂ g to you, goodness knows what 
he sete down:—jiist what he  fit.
%en I come before the and
1  W   somerttiing hi«i
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hurts you, the accused.  But then why 
do you confront me with that diary. 
You, on behalf of the accused, seek 
to destroy me through  that  diary. 
Either you say that I am responsible 
for the diary  statement  or  not. 
Please remember, the argimient  is 
this, that for the purpose of the ac
cused and cross-examination by  his 
counsel, every word of the diary  is 
mine and for every change that  I 
make before the Magistrate I ought to 
be condemned by being shown that 
diary statement  Sometimes a maa 
says at the time of the commission of 
the crime he saw in’esent there six 
people.

Mr. D̂ ty-Speaker: Is it ootr one 
of the carcSnal principles of thê yi4r 
ence Act that a statement can be used 
against the man though he may not be 
able to use it in his own favour?

Dr. Katjir; The argument here  is 
that the statement is not that of the 
man, but is that of the  wretched 
Inspector.  I tell you what happens is
• this.  Whenever a man is'c<»tfronted 
with a diary statemieot, at least 50 
per cent, the witness doiies aiKl then 
the Police loopector, aiKl be is made 
to swear aî 1o read the w
ask̂ ‘*1̂  not Sham 
so and so?”  “Qf coursê he says, *̂t 
, is certain he «îd  Then foe Is

iriis mjrinaif-

buted  to  the  witness  in ̂ e   pblice 

diary,  but for the purpdî 6f cfqOs- 

ex̂ unination by the prosecution coim- 
sel, with the sanction of the Magis> 
trate, Ibat is not permitted.

• Shil Sadhan Gupta: Because he is 
your own witness.

Dr.  There is no îch thing
as *‘own” witness. There is no one as 
own witness.  Do you mean to say it 
is a civil case?  In a criminal case, 
ih&e is nô one as own witness.  So, 
t  ̂is—sometimes I- fafl *wr want of 
proper words—twisted  memory or 
twted mentality, which goeft ' into 
thaee critical matters.̂
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The one thing wiiich you and I are 
interested in, as also Members  of ’ 
Parliament, is that justice should be 
done.  Justice should be done; it is 
not as if the accused should escape, 
or the prosecution should suffer.

Shri M. S. Giirapadaswamy (My
sore): But you are denying it.

Dr. Katju: You are all here. Here 
is a trial, and the judge does not say,.
I want to convict the accused, or  I 
want to release him—̂that  is  dis
honesty.  Here in Parliament when 
we are considering this Bill, I respect
fully submit, our attitude should  be 
that there should be a fair proper trial* 
the guilty man being punished and 
the innocent man escaping.  ^

One word more, and I have done.

Dr. Krisimaswami: You can go on. 
(Interruptipfu)
Dr. Kaljii: Lots of tilings hav«. been 

said about sedtbn 14̂. tl  ŝ d~ 
that it wî quî corii6î. I think my 
hoQ̂ frieind there said it  Probably, 
they do not know ttmt these inquiries 
into possession  have  taken  eight 
months, twelve months or  thiiteezb 
months. But th# procedure wl&idi faes: 
now .been devised by the Select Com
mittee is easy.  You ̂ t all tifie aflSr 

êiryttiing; tĥ JM̂igiBtrate 
gi« fhŝ   he can , ma3:e  ̂fals 
jiî  ope  ê oth<̂; hê ŝ soy
H he> inind,

ivêfo|foî ttie 
- a]̂ SOB̂ Acts

â some  in 
'Uttar Pradê where if ~a question 
Vises, the Civil Court, whidi is & 
more familiar with the  matter pre- 
piures aQ issue as to who was hi pos
session on, say, 10th January; and if 
anyone has anything to say, he sa3rs 
it, then the witnesses are examined 
and they say what they have to say; 
and the case is aU finished.

Before I sit down, I wiH refer to 
one other  point  raised  by  Shri 
Sarangadhar Das from Orissa.  He 
challenged me to produce the letters 
sent by the Macias Goyeminent, .tiie 
Bomt̂y Governihent âd the  West 
Bengal Government  May I just be 
permitted to read a few extracts ftcsD 
them?  "
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In respect of defamation cases, the 
West Bengal Government have stated:

“In respect of public servants, 
the provisions are much too wide.” 

When the Bill went, the  proposal 
was that it should be made cognizable. 
Please remember this.

“Any criticism of a public ser
vant will  ̂immediately cogniza
ble by the police, even in cases 
where the criticism is ill-founded. 
Such a provision may defeat the 
"ends of justice and may encou
rage employees whose conduct is 
Tslameworthy.”

This, you would find in Book P.

“It is suggested that the provi
sions relating to the  F̂esidejjt, 
the Governor̂ the  Kajpr̂ ukh 
and a Minister may stand..,.”

A Minister—poor  leUow—has been 
(he butt of all criticism here. ;

. but that in respect of public 
servants, the provisions may ap
ply only when the prosecution is 
authorised by the State Govern
ment.” ^

In the original Bill, the provision 
was that it should  be  cognizable, 
namely that the polihce can prosecute 
anybody.  The , West Bengal Govern
ment suggest̂ ̂ that this  provision 
should be Iftiere, with the sanction of 
the State Government  My  hon. 
fnend Ĵ i N. C. Chatterjee wiU find 
it on page 122. .

The Madras Government—I  think 
it was my hon. friend  Shri N.  C. 
Chatterjee -who said he had heard it 
said that Rajaji was against this—say:

‘This Government supports the 
principle...

They support the proposal to make 
it cognizable.

-----to n ê the offence  of
defamation against public  ser
vants cognizable.  There is. how- 
«ver, no need to maĵe the ofPcnce* 
-which is punishable with simple 
imprisonment for two years, triable 
only by a Sessions Court”

Please note this. The Madras Gov
ernment say, they suw>ort the pro
posal, but they do not support trial 
by a Sessions Judge; they say that it 
should be an ordinary Magistrate.

As for the Bombay  Government, 
they say:

“This Government agrees with 
the amendment.” 

r These iu:e the three things that I 
wanted to place before the House, and 
I have done so.

In conclusion, I respectfully ask the 
House to do some justice to the Joint 
Committee, to recognize their labours* 
and to get along with this Bill.  I 
need not assure you that every single 
amendment which has l>een  tabled, 
or which may be tabled, will be con
sidered only on the merits. 1 am not 
bringing—Government ai;e not  bring
ing—in any militant, mopd  against 
any ameniiîent  Let . us get  along 
with to Bill.  ;;

Mr. Devatŷ p̂eoker: -Before I put 
the motiorf for <̂nsidere*ion. I shall, 
put the amendments io the vote of 
the House.

So far as Shri Vallatftiaras*s amend
ment̂-namelŷ that the Bill, as report
ed by the Joint Committee, be cir
culated for the (Purpose of "eliciting 
opinion thereon, is concerned, I rtile 
it out of order, as being dilatory.

Then, there is am̂ dment. No. 31 
which rea(te: ,

‘'That the Bilb as reported by 
the Joint Committee, be circulated 
for the purpose of eliciting opinion 
thereon along with the  amend
ments which the Joint Committee 
failed to consider, for the reason  ̂
that ‘these amendments raised im- * 
portant issues and opportunities 
for eliciting opinion thereon ha4 
not yet been given*.”

These matters were raised by means 
of an amendment to the  original 
motion for reference to the Joint Com
mittee.  The Joint CoinmitfM  said 
that these are of such vital import
ance, Giat opinion has to be taken on 
them iodependenll.vr.  The hon. Mem*
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a substantive motion, and I want it to 
be put.

4̂3 NOVEMBER 1954 Criminal Procedure 644
{Amendment) Bill

ber wants that this Bill should now 
Tse circulated for eliciting opinion on 
those points, that after it comes back, 
it should be recommitted to the Joint 
Committee, then it must come back, 
^d so on.

Though I am not inclined to rule 
this out of order as being dilatory, 
because these matters could have been 
considered but for their importance, 
1 want the hon. Member to tell me 
and the House whether I need put his 
amendment to vote.

Thakur D'̂s Bliargava: It is
Tiot a dialatory motion at all.

Mr. Depoty-Speaker; I am not rul
ing it out of order.

Mr. Deputy-Speaker: Yes, I shall 
put it immediately.  The question is:

“That the Bill, as reported by 
the Joint Committee, be circulated 
for  the  purpose  of  eliciting 
opinion thereon along  with  the 
amendments which the Joint Com
mittee failed. to"*consider, for the 
reason that ‘these amendments rais
ed important issues, and opportuni
ties for eliciting opinion thereon had 
not yet beeri given*.”

The Lok Sahha divided :  Ayes  38;
Noes 141.
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Dâ ShjicB. K.

Das, ShriN.T.

PMar. Shri 

Pfb, Shri S.C.

Deshmukh. Shri C. D. 

Dholakia. Shri 

Dhmiya.Stei 

Dube, Shri Mulchand 

Dube* Shri U. S.

Dutey, ShriR. G.

Dwvedi, Shri D, P. 

Dwix'edi.ShriM. L.

Gandhi, Shri Feroae 

Gandhi, Shri M. M.

Gandhi, Shri V. B.

Ganptfti Ram, Shri 

Gamarn, Shri C. D. 

Ghoah,ShriA.
’ Ghidani Qadn, Shri 

Q(wiideT;̂ K. S. 

GevmdDaa.Seth

[3 FJH;

Nayar, Shri V. P.  .  ■

Pandey, Dr. Natahar 

Patnaik, Shri U. C. 

Raghavachari, Shri 

Randaman Singh, Shri 

Rao, ShriP. Sttbba 

Reddi, Shri Ramachandra 

Singh, Shri R. N.

Sinha, Shri Nageshwar I*rasad 

Snbhiahmanyam, Shri K. 

Svmdaram, Dr. Lanka 

Verma, Shri Ramji

HemRai, Shri 

Ihrahim, Shri'

Jayashri, Shrimati 

Tena, Shri K. C.

Jena, Shri Niranian 

Joshi, Shri M. D.

Toshi, Shrimati Subhadra 
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The motion was negatived.

Mr. Depnty-Spcaker: TheThe question
is:

*That the Bill, as reported by 
the Joint Committee, .be recom
mitted to the Joint  Committee 
with instructipns to report by the 
last day ofof the first week of tbt 
next sessibn7*T j

' ' “iy
negatived.negatived.

The question

'That tftie Bill,. as reported by 
the Joint Committee, be  recom- 
'mitted to the Joint  Committee 
with instructions to report in res* 
pect of amendments which  the 
Joint Committee failed to consider 
as ‘some of these amendments* as 
mentioned in para. 55 of  the 
report r̂aised mportant  issues 
and opportimities  for  eliciting 
public opinion thereon had  not : 
yet been given* in spite of instruc'* *, 
tions by the  House to  the Joint 
Committee to report about all such 
amendments.”

toot negatived.negatived.

bit. D̂ty-Speaker; The question
s:

“That the consideration of the 
Bill, as reported by  the  Joint 
Committee, be adjourned till sudh 
time as the matter of the appoint
ment of the Law Commission is 
decided by the Government and if 
the decision is in the affirmative 
tilb sych time as the final ceport 
of the Law Commission is present- 
 ̂to the House.” "

The motion was negatived.The motion was negatived.  '  ̂

Bfr. Depaty-Speaker: The questkm
is:

“That the  BiU  further  ta 
amend the Code of Criminal Pro
cedure, 1898, as reported by the 
Joint Committee, be taken  into 
consideration."

The miotion xvm adopted.miotion xvm adopted.

RESOLUTION RERE ENHANCED 
EXPORT DUTY ON TEATEA

aeree (fSbA(fSbATlie Minister of O
K«riii«to): I beg to move............

Mr. Bepoty-Speakerr Oa Mialf Ilf 

Shri
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Shri Kannarkar: Yes, Sir.  I beg 
to move:

“In pursuance of  sub-section
(2) of section 4A of the Indian 
Tarijff Act, 1934 (XXXn of 1934), 
the Lok Sabha hereby approves 
of the notification of the Govern
ment of India in the Ministry of 
Commerce  and  Industry,  No. 
S.R.O. 3161, dated the 1st October, 
1954, by which the export duty 
on tea was enhanced from four 
annas to seven annas per pound 
with effect from the date of the 
said notification.**

This is a very simple motion.  As 
hon. Members are doubtless  aware, 
the tea industry has, for some time 
past, been passing through a period 
of high prices in the London auctions. 
The present price in London auctions 
is about 81d. per pound as against 
49d. per pound in January 1954. This 
increase in price appears to be due 
essentially to a genuine increase  in 
world demand.  The consumption in 
the importing countries in 1953 was 
989 million pounds as against 863 mil* 
lion pounds in 1950.  The demand is 
increasing while the production  has 
not kept pace with the demand, ^e 
general opinion iii the tea circles is 
that the jNresent high prices of tea in 
the London auctions are likely to

If the price levrt.ĉ be saiî 
ĥve t:̂ permteil̂ y, êrê
jiî catî  lor mop̂rjg tip a 

tfoiliciBeaSe of 
tlutŷ  ' TThe" Ĉl<m-Ôvenrftiwt ’ 
creased the export duty thrice durî 
recent months, firstly from 45 cen̂, 
to 60 cents per poimd in May 1954 
again to 75 cents per pound in Sep
tember 1954, and lastly to 100 cen̂ 
(Re. 1) per poimd on the 19th of this 
month.

The question of increasing the duty 
was examined even at the time of the 
last budget.  But it was considered 
that a change at that ttme was not 
desirable since the industry had then 
barely a year to recover the losses 
sustained during the depression.  It 
was ^o not quite clear ttien idie- 

Ihe rising trehd was temporary 
di  to be sustain̂

If one were sure that the present, 
hî level of prices would be main
tained for any length of time a sharp, 
increase in duty would have  been, 
justified.  The Government, however,, 
took a long term view in order  to. 
safeguard the interests of our foreign 
trade.  It was, tl̂refore, decided to. 
make only a moderate increase  in 
duty from 4 annas to 7 annas  per 
pound in order that this level of duty 
can be sustained for a fairly  long . 
period without damaging our export 
prospects.

I may also mention to hon. Mem- 
b  ̂in this connection that the re
actions  of  the  tea  trade since the* 
increase in duty have not been un
favourable.  The course  of  prices, 
since then have also convinced  the 
Government that the recent increase- 
in duty could be borne easily by the- 
tea industry, without at the  same 
time any detriment to our  export 
prospects.  The present increase  in. 
duty k likely to bring in Rs. 5 crore&; 
to Government 

I have nothing more to add at thê 
moment.  This is a  fairly  simple* 
measure based on sound reasons ,and».
I commend the resolution to  hoiu 
Members for acceptance.

Bfr. Depaty-Speaker: * Resolution̂ 
moved:

 ̂ Vln pursuance of sub-section (2) 
;̂.see±i<m 4A pf ̂ e Ihdian Tariff 
TAct.,1934 (MCXn̂ bf iW . the 
t <55hok Sidaha herebyl'aĵiprb̂ of the 
*̂“ficrtiflcation of the Government of 
India in the îlinistry of  Com
merce and Industry, No.  S.R.O. 
3161, dated the 1st October, 1954̂. 
by which the export duty on tea 
was eidianced from four annas to 
s^  ̂annas per pound with effect 
from the date of the said notifica
tion.’*

There is an amendment stanciing iii* 
the name of Mr. Liiigam—  .

"That in the original resolu
tion, the following be added at 
the end, namely:

*but  is  of  opinion that  '&ê 
revenue derived from the enhfiiic- 
ed export duty  bi
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exclusively for the dê dpine?it 
of the tea industryV-

I am afraid it is out of order for 
'the reason that it tries to suggest a 
method of  utilising  this  income. 
'There may be various methods.  Are 
"we to go into the general discussion 
as to the purpose for which this in
-come is to be utilised?  It is beyond 
the scope of this  resolution.  A 
“similar amendment Weis sought to be 
:moved to a Government resolution by 
Shri S. V. Ramaswamy in the Fifth 
Session—it was for approval of the 
•export duty levied by Government on 
•coffee.  That was on coffee and this is 
on tea.  It was held by the Speaker 
that it was beyond the scope of the 
resolution before the ^
pbserved: .'r '

 ̂ *̂In Substance  aiî dm  ' *
"  aitt̂ pt to ^
* to a sjtecific porposife 
believe, obviously .
scope of the original resolution 
•which requires the approval . qf 
this House to what Government 
haye done in the matter of having 
this export duty.  It has nothing 
to do with the application of the 
funds so deceived.  That is  the 
point.”

Therefore, I am obliged to rule this 
amendment out of order.

On this resolution discussioh  will 
proceed and hon. Members will note 
that as this is a resolution, the limit 
t)f time for any hon. Member is fifteen 
minutes and the hon. Mover will have 
the right of reply.

Sliri S.  Gumps tty:
<CMysore): It was in the year 1047.

Mr. Depaty-Speaker: Is tea produc- 
^ in the Mysore State?

Shri m. s. Gnmpadaswamy: No,
Sir.  It was in the year 1947 that an 
export duty on tea was levied at four 
annas per pound. Since then, the rate 
hat Doeti icaintained and therfi was 
no diattge In the levy.  In the cbiirse 
itf an theie or eight

years—only at one time did this indus
try get a setback; in the year 1952, 
there was depression, and as a result 
of the depression, the Lndustiy had to 
suffer to a great extent.  In 1953-54,

[Pandit Thakur Das Bhargava in the 
Chair]

according to the figures, we find that 
the industry has prospered and it has 
been progressing.  The  Government 
of India, as the hon. Minister just now 
said, considered the question of hav
ing a higher levy on the export of tea 
in the last budget.  But the proposal 
was dropped on the ground that  the 
industry had little time to recover it
self from the losses sustained during 
 ̂ time of the depression.  Now, tea 
prices both for internal as well  as 
ext̂ al sales, have been maintained 
at a high level notwithstanding  the 

.  production has been  con
siderably increased.  The production, 
 ̂I understand, for the first  six 
months of 1954 is in the order  of 
364:4 million pounds, as  compared 
wito 348 I million pounds previously. 
In spite of this increase, and especially 
in. spite of the ihtrease of 16 million 
■pounds in the current season’s North 
Indî tea crop, there  not been 
considerable scaling down  in  the 
price of tea either internally or in 
the export market  The main reason 
is due to a great demand for tea in 
U:K.  There is a firm and  strong 
demand for tea there and it has been 
maintained.  Also, in America,  the 
consumption of tea is  progressively 
increasing, and we find  from  the 
figures that in this year, there  has 
been an increase of 15 per cent in the 
consumption of tea in America. The 
present proposal is to enhance duty 
from four annas to seven annas.  I 
do not know what wilLbe the effect of 
this enhancement.  I am not  sure 
whether the advantages  which  are 
going ito be gained by this enhance
ment will be offset by the correspond* 
ihĵ' diCTdvaritages in other  respects*. 
Fdr %ximple, the people in  many 
countries of the world which are im- 
portlnjf our tea, especiaUy those  in
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America, are very much price con- 
îous.  Even if theire is a little rise 
in the price of tea, it may adversely 
êct our export to America.  Now, 
ive are building up  a  market  in 
America.  There is a good  demand 
for Indian tea and if you want  to 
maintain that demand, you must  be 
b̂le to keep up that market.  But 
1 am not sure whether this higher 
levy on tea export would mean for 
ŝ any  contraction  of  American 
market for Indian tea.  As I  said, 
Americans are extremely price con
scious.  They do not take much tea if 
the price quoted, increases.  I want to 
Ibe clarified on this point whether this 
increased levy would mean increases 
in the price of the exported tea.

We have already lost the market in 
Csmada and we are not sure whether 
we can regain that .market  thou#i 
attempts are being made by the Gov
ernment of India  to  regain  t̂hat 
market.  And I am not sure that if 
the price of tea rises a little, it will 
not upset the possibility of having a 
market in Canada.  But the Govem- 
3nent of India is attempting to  find 
market for tea in Ireland.  I hope 
thfeir efforts will bear fniit, but I have 
got my own doubts whethBr our pro
paganda machine is sufficiently fit and 
whether our measures are sufficiently 
•adequate to promote Iiidian exports 
to those countries.  I am not  sure 
what will be the effects of this extra 
levy.  Of course, for some time  to 
<cdme, this levy may not prove a very 
great burden on the tea industry but, 
in the long run,' if the same levy  is 
maintained—I must say there  is a 
tendency that once there is a levy, 
that levy is maintained—it may work 
as a drag on export trade.  So if there 
is no price stabilisation at a reasonable 
level, I am very doubtful whether we 
could maintain for long the advan
tageous position that we are enjojing 
in the world market today. So, I taice 
this opportunity and submit that the 
Government should make an attempt, 
here and now, to form a well inte
grated price policy.  That  polky 
should be linked wltti export poliey. 
*430 far, I find tiiat there is woefal lade 
such a pĉky.

Enhanced Export 5̂^
• Duty on Tea

The hon. Minister of Commerce and 
Industry is not here: he has  been 
always eloquent to say that consumers’ 
interest must be protected.  We are 
all interested, and we are all consum
ers for that matter, and  tea  and 
coffee in tiiis poor country are drinks 
of the common man. We are interest
ed to give good and cheap tea for the 
consumers.  But I want to know— 
except saying that he wants to pro
tect the interests of the consumer— 
what he has done in that  direction. 
Has he taken any steps to bring about 
a lower price for tea or to  bring 
about an assured supply of good tea 
for the consumers?  In this respect, 
the importers of Indian tea are in a 
much better position.  Tĥ have tak
en much more interest in protecting 
the interests of the consumers;  For 
example, in America, efforts are being 
made to invent a new  tea-making 
equipment.  It is very interesting for 
the House to know what America has 
done in this respect.  The Tea Council 
and the National Restaurant Associa
tion of America have been  taking 
keen interest in supplying  proper, 
efficient tea-making equipment for the 
restaurants and cafeterias.  iTie pur
pose of this is to bring down the price 
of tea for the people, to encourage tea, 
and to give good tea.  After 1  ̂dis
cussion on this question, ihl̂  have 
agreed finally that there have to be 
certain specifications for tea-racing 
machine—I do not want to go into 
those details and bore the House—but 
I want to  know  from  the  hon. 
Minister.......... '

Shri Karmarkar: >̂ at is this tea- 
making njiachine? Is it kettle, pot and 
stove or something else?

SItti Amjad  AH
Hills): Sun-cooker.

(Goalpara-Garo

Sliri Karmaîar: I am anxious to 
know what my hon. friend means.  Is 
it >̂art from kettle, pot and stove— 
sQfiaething more?

Sl»i N. Bf. Ungam (Coimbatore): 
Tea mamifacturing nuudUne.

Shri Karmarkar; Blending?

Shrf M. S, ChmiiHidaswamy: Sir, I 
may wve this information ttiat after
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a lengthy discussion the Tea Council 
and the National Restaurants*  Asso
ciation of America have agreed that 
the present machine, or manufactur
ing apparatus should  satisfy  these 
conditions: it should make good tea, 
provide both hot tea and cold tea, be 
automatic and fool-proof, provide its 
own store of boiling water for at least 
400 cups an hour, have enough capa
city to serve at peak demand periods. 
The underlying philosophy is to  in
crease the number of satisfied  cus
tomers and to decrease the cost of tea. 
Other eflforts are also being made in 
America.  It îay be interesting to the 
House to know that America is con
ducting experiments on these  lines. 
They have already succeeded in pro
ducing tea concentrate, and according 
to that tea may be prepared on a large 
scale, kept in storage and  if people 
want hot tea it may be mixed with 
hot water, and if they want cold tea, 
it may be mixed with cold water and 
served. Preparation of  concentrates 
has been found to be much better in 
quality than ordinary tea. I want to 
know from the hon. Minister  what 
efforts are being made here in tibese 
directions? What has he done to pro
tect t̂e. intereirts  of  the  ccoisimî 
ers.  Now, we go to reŝ urants pnd 
cafeterias: we order for a cup of tea 
imd we always 
And at what priceV 
should be made in; ̂ î̂tirecttQn 
îlĴoving* the brlnglhg
down the price of tea.

Unfortunately, the amendment tabl
ed by îri Lingam has been  ruled 
out.  If it had not been ruled out we 
woû have been in a better position 
to discuss how and in what manner 
the proceeds of this extra levy could 
be utilised.

Now, Sir, the Minister has  been 
telling us all alon̂ that the îantation 
industry should be controlled aiMl re
gulated—rubber, coffee, tea,  every
thing. Yes, ̂ hfere ̂ ould he regulWtion 
and proper control.  I do not say that 
there should not be  cdoitrol
and regtaation. Bwt what steps has he 
takfin tb controlt  Ig be going  to

bring about control by mer̂ y settiiigr 
up a board?  So, I say here is  an 
ideal opportunity  for  you  to 
make  a  start  with  co-opera*̂ 
tives in the plantation industry. They
* are ideally suitable  for cooperatives. 
Now, what do we find in these indus* 
tries?  We find chaos of  individual! 
proprietors.  Then what is Govern
ment going to do with the proceeds, 
of the levy?  Are they going to intro
duce co-operatives in the tea planta
tions?  Are they going to make use 
of the proceeds for the development 
and improvement of the tea industry? 
We do not know.  The whole amoimt 
will per|||i|» go into  the  General 
revenues iiid ttle tea industry  maŷ 
remain as it was and as it is.  So, I 
want to know from the hon. Minister 
whether the money tihat he is going: 
to get by this exira levy will be uti
lised for the purpose of  improving, 
the conditions of labour, or improv
ing the organisational  up of  the- 
industry.  I want a categorical answer 
to this question.

Sbrl N. ML Lingam: The Resolution 
b̂ ore lixe House may be simple  as; 
the hon. Minister for Commerce 
described it, but I feel that this is. the 
only occasion when the House could 
usefully discuss some of the problemŝ 
:co|toM̂,with, tJie industry.--  My 

to the-̂

: ̂  ihiil 
sively for the develĉ ment of the tea 
industry” has been ruled out of order 
on technical grounds,  fiut I thought 
the House had a right to know the 
purpose  for  which  this  additional 
levy was being imposed by the Gov
ernment.

The step taken by the Government 
is lu&t̂ed on the ground that worldl 
prices were far higher than the inter
nal prices and so Govermnent had a 
right to mop up the extra profit.  No
wonder that the hon.  the  Finance 
Minister is here at the  proî>ect  of 
gêîig another five or six cT{»es wliksh; 
by the way, ma  ̂good for the falS 
in exports in other eoBonoaiticB.
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But these questions apart, I want 
particularly to draw the attention of 
<Jovemment to three or four aspects 
of the industry wliich have not receiv
ed adequate attention so far.  It is 
'Common knowledge that the produc
tion of tea during the last three years 
has been progressively going down. In
1951  the production was 629 2 million 
lbs; in 1952 it was 620 million lbs; in 
1953 it was 608 million lbs.  So, while 
•on the one hand the production is going 
-down progressively, on the other the 
internal consumption as well as exter
nal demand is increasing.  I want to 
luiow from Government what  steps 
they have taken to bridge this widen
ing gap.

About the future of the industry I 
-wish to say a few words.  The struc- 
~ture of the industry at present is well 
luiown to the House.  It is an indu.s> 
try dominated by foreign  interest. 
 ̂ per t̂, of the industry is owised 
Vy fonjiigDers.  About  ten' aĝ cy 
liouses control almost all aspects  of 
•the  industry—marketing,  brokerage, 
shipping and tea blending.  I do not 
propose to go into the details of this 
•question at present, because it is a 
major question and it cannot be solv- 
•ed by a discussion here.  But it  is 
êry necessary that the House should 
■fcnow that the major part of ̂ e indus- 
-try is owned by  foreign  interests, 
ôw, there has been a tendency  for 
•these interests to avail of. the fortunes 
of the industry when times are good 
:for it and to transfer the industry to 
Indian hands whenever adversity over
takes it.  For instance, during 194i2 
^d subsequent years many European 
•planters went to Nayasaland, Tangan- 
•yika and other areas in South Africa 
^d opened areas there.  When there 
is a t̂ .of amending Section 31 of the 
‘Constitution they get nervous  and 
l>egin to sell their estates.  When a 
particular State levies  agricultural 
income-tax there is a change of ̂ ds 
in the ownership of estates.  So, I 
-want to know what measures Govwn- 

have in contem̂ ation to  run 
industry prDperiy wben  the 

êign owners lewe; 
knô vw wen Qoft in <be  mâor 

M  tiie  indartiy ««•

Enhanced Export 656 
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blending, tea tasting, brokerage, there 
are very few Indians.  Indians  have 
been practically shut out from  all 
these aspects of the industry.  As
suming for the sake of argument that 
the industry is nationalised and  the 
European owners leave the country, I 
want to know how the Government̂is 
going to manage the industry.

Government also knows that in the 
managerial posts of the estates 90 per 
cent—95:5 per cent, to be  accurate— 

is occupied by Europeans.  If these 
interests suddenly make  up  their 
minds to leave these estates, then a 
huge agricultural industry, which is 
the second largest foreign  exchange 
earner for the country, gets paralysed.

So I want the Government to take 
a long range view of the prol?lem, to 
visualizê a date when the  industry, 
whether it is nationalised or not, has 
to be fritmaĝ by Indians.  So I 
thtin to take steps to train pidians in 
tiie various aspects of the industry 
such as tea blending, tea  marketing 
nnH tea .tasting.  I idso ask them to 
see that the European estates increas
ingly «nploy Indians in the  higher 
ranks of estate management Unless 
this is done we may be overtaken by 
a crisis over which we will have no 
control, and such a crisis will have 
far-reaching repercussions on the eco
nomy of the country.

Then I want to draw the attention 
of the Government to another aspect 
of the question.  We are in tJie regu
lation period.  We are a signatory to 
the International Tea Agreement, and 
“the present regulation period of 1950- ,
1955 ends in March, 1955.  During this 
regulation period a limited expansion 
of tea estates is allowed.  But I am 
sorry to note that Government has 
not fully availed of this  extension 
permitted under the International i*ea 
Â eement. There are nearly 40,000 
«cres to be absorbed, and although 
there are several small  estates  un
economic units, requiring  develop
ment, neither the Tea Licensing Com
mittee nor the Tea Board has taken 
any dê te  to xehabiJitate these 
States,
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Of about 6,800 estates in the coun
try, the estates of less than fifty acares 
number 4,830.  Of the other estates, 
estates of acreages between fifty to 
one hundred and fifty number 244; and 
estates of acreages between one hund
red and fifty to three himdred num
ber 274.

I want to know what steps Govern
ment have taken to see that  these 
small estates become economic imits 
and that they are able to face com
petitions from their bigger neighbours. 
It is a sad commentary on the fimc- 
tioning of the Tea Licensing Commit
tee or the Tea Board, whichever was 
responsible for it, that this area for 
extension permitted under the Inter
national Tea Agreement has not been 
utilised in the country,

Th«i, it is not known whether the 
estates, even the bigger estates, are 
having a phased programme of deve
lopment. It is possible that the foreign 
inter̂ts make hay while  the  sun 
shines, mark their time, and  when 
'adverse conditions supervene  leave
the country not caring for the  well 
being of the estates.  Has  Govern
ment taken steps to see that there has 
been a phased replacement of plants 
in the estates, so that the yield is not 
affected and the estates remain in a 
sound condition?

In this connection it is germane to 
point out what other  countries  are 
doing in the matter of expansion of 
tea. Companies which formerly opera
ted in India and Ceylon have started 

 ̂ plantations in Nyasaland and Tangan
yika.  Encouragement to establish tea 
plantation is given by the  Govern
ment through allocation  of  Crown 
lands, financial credit and other faci
lities.  Plans to make Iran self-suffi
cient in tea during, the next ten years, 
which would require a 250 per cent, 
increase in production,  have  been 
made available under the U.N. Techni
cal Âistance programme.  Work on 
production of tea is going on also in 
Brazil, Peru, U.S.S.R. and

When coimtries in the world  are 
wide awîe to the need of extending

their area under tea, it is regrettable- 
to see the Cjrovernment not taking any" 
steps in this matter.  We have  not 
only our exports in view while sug
gesting this, but I have in mind the 
vast internal market in the country 
itself.  If the internal market  rises, 
rapidly, there will be a crisis in the 
tea world; because even if extensions 
are allowed now, it takes seven ix> 
eight years for the tea to mature.  So 
if our internal consumption goes  up„ 
either dur exports fall or the ihiternal 
market starves.

So I urge upon the Government to 
have an integral picture of the indus
try in the conditions prevailing today 
and having in view the large internal 
market and the world demand,  the 
needs of the smaller estates to em
bark on a scheme of rehabilitation and: 
expansion.

One point more and I have done. I 
would suggest in this connection that 
Government have a Plantation Deve
lopment Corporation, so that  long
term loans could be  advanced  to- 
estates to rehabilitate themselves, in 
particular to modernise their machi
nery, so that this sector also, which 
unfortunately has not been receiving 
much attention as other sectors imder 
the Five Year Plan, may prosper and 
absorb more men in employment and 
contribute to the prosperity of  the 
country.

Sbri K. K. Basu: (Diamond  Har
bour): We are called upon to give our 
approval to the Notification regarding 
the increment of the export duty on 
tea.  The Mover of the Resolution, in 
justification of this, has tried to ex
plain that because of high prices in 
the international market the Govern
ment feels that it is proper in the in
terests of the State that a large pro
portion of these high prices should be 
mopped up as government  revenue. 
So far as this principle goes we do not 
t>bjed to it.  We also feel that some- 
titnes it is necessary when the indus
tries benefit from  an  appreciative 
market outride that Gbv6rtiinent mû 
have a shire in it. But the whole pt̂- 
positibn which we would l£ke to em
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phasise, as my friend Mr. Gurupada- 
swamy said» is that it might recoil. 
As far as the reports in the interna
tional market go, which even an orga
nisation like the F.A.O. supports, the 
expansion of market so far as the con̂ 
sumption of tea is concerned is not 
going to diminish in the near future.

Therefore, *I do not think that there 
is any worry so far as the danger of 
an immediate crisis or slump in  the 
external market on account of  the 
high prices due to the enhanced ex
port duty, is concerned.  In the United 
States, where they take in 11 million 
pounds more of tea, so far as consump
tion is  concerneci,  it  is  said that 
there is no fall noticed as compared to 
the last year and that it is still gofiig 
up, in spite of the increment in duty. 
In Britain, also,—̂because the time is 
short, I am not able to quote  tfce 
figures—it is said that the demand so 
far as Indian tea is concerned, has not 
yet been met.  We are experiencing 
the same thing so far as the 6ther 
European countries are concerned. - I 
also f̂ l that, in view of our  new 
trade policy with the U.S.S.R. and the 
Eastern democracies, it may be pos
sible to sell a good quantity of tea in 
that area.  What is difficult to under
stand is this.  In their notification,— 
this has been again stated by the hon. 
Minister in moving this Resolution— 
Government says that in the present 
.high level of prices, a higher duty 
than seven annas would be justified. 
Taking a long-term view, they have 
made only a moderate increase which 
they feel could be sustained - without 
any damage to the industry.  If, in 
the interests of the industry,  they 
have taken a moderate step, we have 
no quarrel with that.  As the speaker 
. who spoke before me pointed out, we 
must see to what extent these indus
tries, which are essentially dominated 
by Europeans, should be allowed  to 
make extra profits, which might, as 
the Government say, have b̂ n mop
ped up by a further enhancement of 
duty. We know, in Ceylon, Hfey have 
raised the duty from 45  cents  to 75 
cents in twro instalments,  tii <>ur case, 
if you speak in terms of i>ercentage»

it is from four annas to seven annas,, 
in the total, so far as the abstract value 
is concerned, it does not work up to. 
that extent.  Perhaps the Government 
feels that in the economic interests of 
the country and from the trade point 
of view, it may not be possible to en
hance further. These trades,-which arê 
essentially  dominated by  European 
interests—even Indian comoanies under 
foreigners  and  sterling  companies, 
operating in our country—are making 
enromous profits.
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What we are concerned with is, to-- 
what extent are the Government com
ing forward to mop up that money, in. 
the interests of the  nation.  As 
Indians, we feel very sore on  this - 
point.  I come from a part of  the 
country where the largest  possible- 
r̂centage of European domination in. 
these interests can be seen.  When, 
there was a crisis in 1952, there was: 
a clamour by tiie tea planters, and̂ 
they said that even then, they could, 
not give all the benefits to the work
ers and they were withdrawn.  In. 
view of the slump in the international 
market, Grovernment said that there 
was justification in that. But, as soon 
as we got an appreciative market, we 
must consider the question.  But,- the 
Government have not come forward 
with a proposal that now that they 
were getting a. higher profit than they 
used to get in 1952, the benefits that 
they used to give to the workers in
1952 should be restored.  I am told 
that in 1952 there was an arrangement 
that the Plantation Labour Code Act 
should not come into force for two 
years.  Only in this year, it has come 
into force in certain parts and that 
also has not been fully implemented* 
That is my information.  Here is  an 
industry in which even in 1952—if 
time permits, I wUl give figures—̂ most 
of the tea  plantations  owned  by 
foreigners and other  sterling  com
panies managed by big business hous
es and managing agency houses  in- 
Calcutta and South India have given 
a minimum of 10 per cent, dividend. 
Usually, we kno'̂r, these' tea planta
tions v̂e neariy 50 per cent, or 7(̂ 
pet p̂t. v̂idends.  But, in  this:
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particular industry, we find that 14ie 
wage given for a iabpUTCT is-giv«n 
Rs. 1-11-0 in Assam and "Its*
West Bengal.  This is ah industry'in 
which the figures published by  the 
industry itself show that  tTî  are 
making siich huge profits.  Why does 
not the Government come  forward 
and see that this extra profit that the 
Government might have mopped up 
by the enhancement of the  export 
duty is not piled up?  Why does not 
the Government see that this money 
is properly used?  Whatever meagre
• concessions had been given to  the 
workers in 1952 and which were with
drawn as a result of the damour  of 
the plantation owners, becaiise of the
-slump in the international  market, 
ôuld have been restored and  the 
Plantain labour  altotUd  l»ve
•  properly in̂leiiifettted, < to view
• of the appreciative market now. Why 
ôes not Government see to this?

The speaker who spoke before me 
îd about Indianisation.  It is really 
; a problem.  The entire process of the 
•tea industry,  excepting the  coolies 
>and a few persons who write up the 
ledgers, the whole technical staff is 
-dominated by foreigners and  hardly 
any Indians  are  trained  in  that 
branch.  A national Government, if 
-ttiey want to work in the interests of 
the nation, should pay attention  to 
this question.  The hon. Member who 
spoke before me referred to this ques
tion and I fully endorse whatever he
• said on this.  They have  earned 
-enormous profits before 1947.  We 
thought that after 1947, the situation 
in our country would change.  We 
feel that if these sjonbols of foreign 
exploitation are not withdrawn from 
our country, our freedom has no mean
ing. We feel that our Government has 
a. definite role to play so far as the
: Indianisation of  staff is ccoieemed.

I do not want to go into  details 
-about the manner in which they work,
i only like io say Hm.  Becĉtly, you 
Ĵ ow North Be]̂al was Itopilfid.  |n 
 ̂certain tea ĝrd̂iv̂eFe abofut 100 
coolie familî were IniCf
mere inuîated.  jbried lo ocn̂e

and take shelter in the godown of that 
particular tea garden.  But, the Euro- 
.̂pean manager of the tea garden threw 
:th«n out saying that these  people 
were making it dirty.  They were 
sent back to their huts which were al
ready inundated.  The  next  night 
when the flood came, the entire 100 
people were completely swept  away 
and there is no trace of them.  This 
happened in the Tandu garden in the 
Alipur Doars.  This is the way  in 
which even today, seven years after 
freedom, these European  plantation 
owners have behaved.  They have the 
gumption to behave in such a way in 
free India.  I feel that the Govern
ment should not be soft to these in
terests.  If you feel that in the in
terests of the trade and in view of the 
international* market position, you do 

âritjto increase the export duty, 
tfc is ̂ e ihin̂.  But, you have a duty 
to see that the extra profits earned as 
a result of the appreciative  foreign 
miarkets are properly utilised in  the 
interests of the labourers.  We know 
that even in the international market, 
the price of tea has gone up from 12 
annas to 14 annas per pound. We know 
that the best quality tea is  never 
allowed to be taken by Indians, but 
is sent out.  Government also appoint
ed a Committee to consider the pos
sibility of having the auction market 
in Calcutta instead of in London. We 
hope that that Committee would be 
able to send up their recommendations 
soon and that the Government will act 
on them so that the Indians who pro
duce  tea  may  have  an  opportu
nity to taste the best quality  tea. 
Even for the second and third rate 
tea that we get, the price has gone 
up.  Why should the  Government 
allow these concerns to make enor
mous profits?  Why should they not 
reduce the price here in the interests’ 
of the workers, in the interests of the 
labourers and also in the int«ests of 
the consumers.

4 P.M.

3o to ,̂s the  Government have 
eqme fô ard for the appro\)̂ of the 
.ftphancem̂t In duty, I fê Uiat it is 
ju«tiJtod mxd  should  be  approved.
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Tkere is no reason to think thgtt with 
the foreign markets, this increment of 
three annas may  recoil against our 
trade. Because it is reported that still 
there is demand going up and produc
tion in Ceylon, Indonesia and Pakistan 
all together cannot cope up with the 
demand outride, we feel there & justi
fication for a further increase, but as 
the Government thinks that it might 
recoil ultimately on the international 
market, they want to be rather modest. 
However, we feel that it is the duty of 
the Gk>vemment to see that the extra 
revenue which the Exchequer makes 
because of higher duties—I am told 
they will have a windfall of Rs. 5 to 
Rs. 6 crores—is used in the interests 
of the workers who have to bear the 
burden when there is a crisis and who 
suffer under abominable conditions in 
these plantations.

words, I support theWith these 
Resolution.

Shri A. V. Thomas (Srivaikuntam): 
The proposal to increase the duty on 
export of tea from four to seven annas, 
I feel is a very modest one, and I 
must congratulate the hon. Minister 
responsible for making the imposition 
light. At one time I myself felt that 
the levy was going to be rather heavy.
1 am glad thijy have considered the 
recent slump in the tea market and 
have allowed the tea market time to 
recover  and the gardens to  recoup 
some of the losses, and then when the 
prices are quite high they have re
sorted to this duty of three annas.  I 
welcome the proposal.

While on this matter, I would like 
to bring  one other matter  to the 
serious  note of the hon.  Minister, 
There is at present a quota allowed for 
the export of tea to foreign countries, 
and recently quite a number of specu
lators unconnected with tea growing 
have come into the market and have 
raised the prices of these quotas to a 
considerable  extent.  In  fact,  the 
current market price for these quotas, 
which at one time used to be Ih to
2 annas or somewhere in the vicinity, 
has risen to rupee one a lb. and most

494 LSD.

of these quotas have been cornered by 
speculators who have stepped into the 
quota market, the  result being the 
producer is not able to get the full 
benefit of the current prices. That is, 
he has to pay a rupee for his quota 
and seven annas for export duty, in 
all Rs. 1-7-0 and taking the price of 
tea at Rs. 3, he gets only Rs. 1-7-0 for 
that quantity of tea for which he has 
no export quota.  I understand the 
Tea  Board, on the advice  of the 
Minister, had been  considering this 
question very seriously for some time, 
but I am afraid no solution has been 
found yet  It mfgTit be  possible  to 
think of some new method.  That is, 
the estates which  produce tea and 
have utilised their  quota should be 
given special licences for their sur
plus tea.  During the past few years 
many estates have improved their pro
perties by various methods of culti
vation and increased the crop, in some 
cases from 500 to 600 lbs. an acre to 
one  thousand lbs. per acre.  Their 
quota was based on figures obtained 
from these estates years ago. Although 
certain increases have been made here 
and there, that does not fully justify 
the grant of quotas to these estates 
who really have done good work in 
increasing their production.  I wish 
special attention is given by the hon. 
Minister, and as I suggested a little 
while ago, by issuing special licences 
to estates who produce tea but who 
are short of quotas. If this is done, I 
am quite sure the speculators will go 
out of the market and the real benefit 
of this quota and the present price 
will accrue to the producer and in 
consequence to the labour and others 
connected with the estates.

The hon. Minister just now said that 
he  expected the current prices  to 
continue because there is a shortage 
of tea. There is, we know, an Inter
national  Tea  Market  Agreement, 
which restricts the planting of tea in 
certain countries, and as was said a 
little while ago, although this Agree
ment had been in fbrce, certain groups 
took advantage • of this and started 
planting of tea in countries where the

Enhanced Export 664
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restrictions dt) not apply. I think it 
is high time that this International 
Tea Agreement is scrapped.  I fully 
trust the hon. Minister will give his 
serious attention to this matter also.

India has got plenty of land avail
able which is suitable for the culti
vation of tea.  And  also we have 
the labour that may be necessary— 
on the estates, especially now, taking 
into consideration that our people are 
not wanted in Ceylon, and quite a 
large  number  of  labourers  from 
Ceylon estates are expected to be sent 
back. Well, we have to provide for 
them.  This is one of the ways by 
which work can be provided for them. 
I, therefore,  impress on the  hon. 
Minister and request him to consider 
the two questions of quota and the 
scrapping  of the  International  Tea 
Agreement.

Shri V. B. Gandhi (Bombay City- 
North): Some of us here in this House 
are among those who do not very 
much approve of this  habit of the 
Government of stepping in frequently 
whenever  some larger profit  is in 
sight—̂I mean this habit of the Gov
ernment of coming out with a Noti
fication every  time a large profit 
arises, even when this profit is the 
result of some freak development in 
the market. '

Shri A. M. Thomas  (Emakulam): 
Government ought to have come out 
with a proposal giving retrospective 
effect.

Shri V. B, Gandhi: Very well, Sir, 
I want to be brief.

I will say that in a general way it 
can be conceded that export duties 
do  have a legitimate  place in the 
fiscal  system  of  a  country,  and 
especially in the fiscal system of a 
country  like  India  which  experts 
staple commodities, products of agri
culture and commodities which have 
an international market. But, except 
fin war times imposition of ex|>ort 
duties can be justified under ordinary 
circumstances only where there is a

g«ieral trend which promises to be 
a  continuous trend towards  higher 
prices and a trend that arises out of 
basic factors—factors like supply, cost 
of production and demand. Here, in 
this present case I do not want to 
say ofthand that this enhancement of 
export duty is not justified, but I do 
say that Government should make dut 
a more  convincing case for  this 
enhancement of duty than they have 
done.

It seems to be the claim of the Gov
ernment that the present high prices 
in London and also in this country for 
tea are prices that are going to stay 
for some time. That claim has to be 
examined, and is not entirely beyond 
question. Here, as against the claim 
of the Government, is the opinion of 
someone who should know something 
about tea, and that is of Mr. John 
Brooke, Chairman  of Brooke Bond 
Company  Limited.  Mr.  Brooke’s 
analysis of the present development of 
this high-level market in tea is this. 
He traces the present development to 
three things. First, he says there was 
a short-fall of 1953 production leading 
to  dangerously low stocks  in the 
United Kingdom. That is number one. 
Number two he says: there were un
precedented rains in North India lead
ing to disappointing crop returns, and 
also  there  was  consequential  dis
location  of  communications  which 
caused delay in the crops reaching the 
market. And thirdly, he says, there is 
a certain amount of increased world 
consumption.  He places this as the 
third one, and then he also says, even - 
that is probably distorted by a heavy 
buying on an upward market.

Now, what are the facts? The facts 
are such as would support this ana- 
Ijrsis of Mr. Brooke. Actually, so far 
as the supply position Is concerned, 
in the Calcutta market, North India 
supplies the commodity. For the nine 
months to the end of September 1954, 
the supplies went up to 364 million 
pounds, ai "ompared  to 348 million 
pounds in  ̂53 for the same period. 
The average for the  previous three



our way ot thinking, this basic con
cept of Government underlaying this 

action.. .

Shri A. M. Tbomas; What is that/ 
royal ‘we*? j

Shri y. B. Gamfhi: Some of us. As\
I said, some of us in this House feel\ 
that way. I do not want to arrogate \ 
to myself any opinion individually.  /
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years,  for  the  same  period,  was 
355 million pounds. So, here you have 
an average of 355 million pounds for 
the three years previously. 348 million - 
pounds last year, and this year’s sup
ply ils 364 million pounds*.  In the 
London market, the present position is 
that although last year the stocks were 
as much as 92*5  million  pounds on 
22nd October, this year they were as 
low as 68*6 million pounds.  But then 
they have gone up to  73*4  million 
pounds in the following week.

Now, exports from other countries 
also are increasing,  that is to say, 
competition for Indian tea is grow
ing.  For instance, Indonesia, in the 
eight months ending August this year, 
exported 55’80 million pounds, which 
is 13-10 million pounds more than it 
exported last year.

Taking all these  factors together, 
what view can we come to, except that 
the present development is a develop
ment which does not promise to be 
continuous, and it may very well prove 
to be a freaK development and there
fore, Government  would have to be 
very cautious.  The purpose that I 
have in view in saying this today is 
that Government  should make haste 
slowly.

There is another aspect, on which I 
shall very briefly touch, and that is 
our position in the American market. 
Shri B. C. Ghose, a member of the 
Tea Board has already expressed his 
concern over  what may  happen to 
our position in the American market 
as a  result of these too  frequent 
changes. In America, we have a fairly 
slender position,  because we supply 
only about 37 to 40 per cent, of the 
115  million  pound  annual  market 
there. And it is Shri Ghose’s view that 
unless we try to do something to bring 
stability, the  American businessmen 
are bound to be price-conscious as a 
result of these too frequent changes.

Thio habit of rushing t6 impose ex
port duties too  frequently is some
thing which we do not approve. To

The basic concept of Government 
underlying  this  action  is  ethically 
doubtful. What is wrong if business 
and trade which have to take some 
risks take some rewards sometimes? 
So  far as the larger  objective for 
Indian tea is concerned, it is that we 
should expand our market abroad, and 
that expansion is only  possible  by 
paying attention to “qualit3̂. Quality 
can be ensured, if the trade is allov̂ed 
to retain some of the profits, out of 
which it can provide itself with the 
expensive machinery that is required 
for the production of quality teas.

Finally, I shall repeat that Govern
ment should make  haste slowly in 
these  matters, and care should  be 
taken to see that larger objectives are 
not sacrificed to some immediate pros
pect of a gain in revenue.

Shri Karmaricar: I should say at the 
outset that I was happy to see there 
was almost  unanimity on the sub
stance  of the motion, namely  the 
increase in the export duty to the ex
tent indicated. My hon. friend oppo
site went further and said that we 
might have gone ahead a little further.

Shri K. K. Basn: You yourself said 
so in the Press Note.

Shri Karmackar: I am rather sur
prised at what has  just now fallen 
from my esteemed friend Shri V. B. 
Gandhi. When he rose to speak and 
had finished half his argument, i was 
reminded of an  anecdote, which is 
popular and is well-known in the Bar 
also. It is this. A very learned advo
cate, not exactly knowing what he was 
doing—perhaps not in a position to do 
so also—̂ went on arguing the oppo
nents case. Thereupon, a clerk of his. 
came to his table, tû ed him aside
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and told him, that was his opponent’s 
case. The advocate said, yes. Sir, that 
is precisely the point I am trying to 
make, I am trying to anticipate all my 
opponent’s  arguments,  now  having 
finished that, I come to my own argu
ments.  Similarly, in the case of my 
hon. friend Shri V. B. Gandhi, I was 
waiting to find  his own argument. 
Except that he has been very seriously 
wrong in reading through the facts, I 
could not find any other ground to 
explain his arguments.

If you want the plain facts that lie 
at the root of this action of Govern
ment, they are as follows. The prices 
have gone up, the tea exporters are 
making pwrofits so we want to come in 
the picture and mop away part of 
their profits. It is a perfectly legiti
mate thing to do. In India, we have 
not,  however,  relied  upon  export 
duties as a source of income. As hem. 
Members already  know, in a lot of 
cases, we have found it necessary and 
proper to decrease the export duties, 
as in the case of  manganese ore, 
linseed oil, castor oil, cotton seed oil, 
pepper, jute goods, hessian, sacking 
etc. So, we have not relied upon ex
port duties as a primary source of 
revenue, though if it comes, it is wel
come.

In this case, the-simple proposition 
is this, that when prices are soaring 
high,  and  the  imposition  of  an 
increased export duty does not mili
tate  against  the  national  interest, 
certainly we have a right to impose it, 
and it is the only right thing to do.

I will not go very deeiJ into the 
argument developed by my hon. friend 
Shri V. B. Gandhi. His facts may be 
all right, as they are, but I am afraid 
he has gone to a wrong source, namely 
to the president of a tea manufactur
ing concern, for the argument that he 
has used. Naturally, one should expect 
the interests concerned to say that an 
increased export duty is not justified.

When I have said that, I have really 
done all that might have been expect
ed of me by way of a reply to the

relevant points  raised, because ulti
mately the substance of the motion is 
.the increase in the export duty, and 
aU the other hon. Members who parti
cipated in the debate have supported 
that. But courtesy does' certainly re
quire me to touch briefly on some of 
the points made.

My hon. friend Shri M. S. Guru- 
padaswamy, who, I thought, and I still 
think, is a better authority on coffee, 
if at all, rather on tea, mixed himself 
up...

Shri M. S. Guropadaswamy: Both.

Shri Karmarkar: Then woe be to
the coffee industry, if he is as good an 
authority on coffee as he appears to 
be on tea; judging by his speech today, 
I think coffee will badly suffer at his 
hands. But that apart, there was one 
very interesting point which he made, 
interesting not from the point of view 
of relevancy to the debate, but be
cause of its inherent interest. He made 
a point that in America, they are try
ing all sorts of gadgets. I wish some
one takes an  interest in the matter 
and tries these gadgets which serve 
as automatic coffee ot tea servers. 
They put in a coin in these machines, 
and as soon as they switch on a key, 
in oozes a cup of coffee brimful, then 
comes the milk, and sugar is already 
there, and automatically, you get a 
cup of well-prepared coffee. He was 
obviously  referring to that without 
knowing exactly what it was.  What 
he was proposing was to popularise 
tea by so selling it in restaurants to 
make it easy for the consumer to get 
it. If someone were to introduce that 
type of machine in India, that iyi>e of 
gadget and equipment, I am quite sure 
my  esteemed  colleague  would  be 
happy to have an immediate import 
licence granted. That does not relate 
to the development of tea. That can
not develop tea in America; the tea is 
blended here and sent out. We have 
to see what all things have to be done 
so that our trade may prosper and 
.«at should be our concern.



One other point was made by our 
esteemed friend  Mr.  Thomas.  The 
question which we  have' under con
sideration is the general question of 
the development of the tea industry 
as also the rehabilitatioti of that sector 
of industry which has not been doing- 
well as also the question of labour 
and quotas and all that. In the near 
future, we are thinking of introducing 
a measure which would, we hope, in 
some  measure do justice to  these 
points.
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Then, as usual, whenever the ques
tion of tea is concerned, whenever 
soap is concerned or whenever some
thing else is concerned, up is bound 
to come the question of foreign per
sonnel. In respect of that, I am happy 
to tell the House that in regard to 
the Indianisation of the tea gardens, 
we have taken up the matter very 
strongly with the tea growers.  We 
have been assured that a scheme for 
rapid Indianisation would be worked 
out shortly. That is, of course, part of 
a larger question which my esteemed 
colleague took up, as the House very 
well knows, immediately he came into 
office and I am happy to say that we 
have succeeded in some measure to
wards  persuading the parties  con
cerned to increase the pace of Indiani
sation of this industry. We would not 
like to make an  exception in this 
matter  and we would always  be 
interested in seeing that this pace of 
Indianisation  of  foreign  concerns 
increases as it goes by.

One other point I must refer before 
sitting down. That is to say, what are 
» we going to do with money, this ex
port duty.  Normally, it goes to the 
Consolidated Fund of India and, as 
the  House is aware, the  Finance 
.Ministry is not chary in granting us 
funds whenever there is any necessity 
for the development of any particular 
sector of the industry. Xx>gically it has 
to come from the Consolidated Fund. 
If you require funds for amenities to 
labour  and other things,  we can 
secure those funds  either from the 
general  budgetary resources  or by

taking recourse to some other method 
for increasing the resources for this 
particular purpose. That is all, I think, 
I need refer to in the course of this 
debate.

Coffee Market Expansion 672
(Amendment) BUI

Again I must express my apprecia
tion of the almost universal support 
and unanimity of Members excepting 
Mr. Gandhi—who said that he did not 
question the increase in export duty 
but had some general observations to 
make—and I think I had better deal 
with his arguments outside the House 
rather than in this House.

Mr. Chairman: The question is:

“In pursuance of sub-section (2) 
of Section 4A of the Indian Tariff 
Act. 1934 (XXXII of 1934), the  ' 
Lok Sabha hereby approves of the 
notification of the Government of 
India in the  Ministry of Com
merce  and  Industry,  No. 
S.R.O. 3161, dated the 1st October, 
1954, by which the export duty on 
tea '̂fas enhanced from four annas 
tt> seven annas per  pound with 
effect from the date of the said 
notification.”

The motion was adopted.

COFFEE MARKET EXPANSION 
(AMENDMENT) BILL

The Minister of Ck>mmeroe and In
dustry (Shri T. T. Krishnamachari):
I beg to move:

“That the Bill further to amend 
the Coffee Market Expansion Act, 
1942, as  reported by the  Select 
Committee, be taken into conside> 
ration.”

This Bill, as hon. Members of this 
House know, has  been allotted five 
hours. I am sure hon. Members are 
going to do justice to the measure 
during that time. I do not Want to 
stand very much in the way of the 
time that would be usefully employed 
at the hands of the hon. Members at 
this stage. But, I would like to men
tion that so far as the Select Com
mittee is concerned, it went into the
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matter thoroughly. It heard a lot of 
evidence, which has now been placed 
before the House, and it has made 
certain  changes  in  the  Bill.  The 
changes have been listed in the report 
of the Select Committee.

One important change is that the 
(Juestiĉ of consultation has been pro
vided for, which was not provided in 
the original Bill,  though the words 
used are such as not to attract the 
attention of a court if for any reason 
Government  had to make  a quick 
decision and the Board could not be 
consulted for that purpose. The Select 
Committee has also enjoined on the 
Government to do certain other things, 
like providing  representation on the 
Coffee Board for the small grower. 
This, it is proposed to be done by 
means of the rules. In fact, one of the 
matters on which hon. Members of 
the Select Committee, some of them, 
and also the  representatives ,of the 
industry who came to give evidence 
showed concern was the question of 
the selection of the growers* represen
tative.  At the present moment, the 
Bill as it stands, provides a certain 
amount of representation for each area 
to be made, the representatives, to be 
selected by the appropriate Govern
ments. The intention, in order to meet 
the wishes of the hon. Members, is to 
put down in the rules that the appro
priate governments should invite the 
representatives of the growers who are 
constituted into associations to send a 
panel to the Government from out of 
which the Government will have to 
choose. I do propose, before the Bill 
is finally disposed of, to read out an 
appropriate  draft  for  this  purpose 
which might give some confidence to 
the hon. Members about the working 
of the scheme.

In fact, this question of tying up 
representation statutorily with parti
cular bodies makes it very difficult 
because these bodies sometimes exist, 
sometimes they lose their vitality and 
it is much better to do it by means 
of rules. As the House knows, as there

is a Committee of the House in regard 
to the scrutiny of the rules, nothing 
can be done without the House being 
aware of it and the rules being scruti
nised by the Committee,

With regard to the minutes of dis
sent, I do not propose to dilate on 
them considerably because the minutes 
of dissent really border on two ques
tions. One is that there should be an 
elected Chairman and not a Chairman 
nominated by the Government and the 
other thing is. that each Association 
should sencf its representatives direct.

In regard to the latter point, as I 
have mentioned already, we are now 
proceeding to  provide for the small 
^wers, it may be  that the smaU 
growers’ associations will not be there, 
it may be that there is a plethora of 
associations and lastly with the limited 
number of members for each area it 
will not be  possible to recommend 
all such associations. The question of 
reconciliation  of  such  interests  is 
rather difficult and the majority of the 
Select Committee therefore felt that 
the present method indicated in the 
Bill namely, that of a provision in 
the rules, would meet the situation 
adequately.

So far as the chairmanship is con
cerned, this is the pattern that we 
have followed in the Tea Act; and, at 
the present moment, we have got a 
highly paid officer in the Chief Coffee 
Marketing Controller.  His position is 
rather nebulous. He has absolutely no 
powers so far as the Board is con
cerned, though he is also the Chair
man of the Marketing Committee.  I ' 
have said, at the time of the introduc
tion of this Bill, the difficulties that 
I found, particularly in the year 1952, 
in the way of Government’s wishes in 
order to protect the consumer being 
carried out. Here is a case where' we 
have a statutoiV Board, where the re
presentation  is  by  means  of  the 
growers electing  their men, with a 
little watering down of that represen
tation by other people nominated by 
Government,  where  Government’s
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wishes and even Government’s pur
poses cannot be made plain, while the 
responsibility for any mismanagement, 
for any high prices, for any fault, goes 
to  Government.  The  position  is 
extremely anomalous. I have explain
ed it at length when I moved this Bill 
and I do not propose to say anjrthing 
more about it now.

Lastly, I would like to add that 1 
have seen certain tendentious reports 
in the papers about there being over
stocking, about the Board’s wishes in 
regard to  exports having not  been 
taken heed of by Government, about 
the deterioration of quality etc. I feel 
I have got to say something about it. 
So far as exports are concerned, the 
Board’s wishes have been fully met 
with. The Government have sanctioned 
the export of 10,650 tons out of which 
the last 1,650 tons was suggested only 
recently and the auction has to be held 
sometime in December. In fact, I can 
give to the House a table if they want, 
to show  that the requests  of the 
Board have been met with almost im
mediately.  The time allowed is only 
for the report to be made to Govern
ment and Government to consider it 
and their wishes have been accom
modated by the Government in this 
particular matter. The position so far 
as exports are  concerned is rather 
satisfactory and there can be no com
plaint.

So far as the internal sales are con
cerned, Mr. Gurupadaswamy is very 
much exercised because he felt that 
the figure that I gave the House about 
the sales in the first four months of 
the year was a flash in th'e pan and 
it is true that the sales thereaftetr 
lagged behind but during the last two 
months they have bucked up again. 
So, the sales this month have been 
record sales. I think the figures I have 
got in my hands show that very nearly 
2,240 tons have been sold in Novem
ber and the estimated sales on this 
basis for December  are about 1,750 
tons- What will be  the stock lying 
with the Board at the end of the year 
may be on the border-Une of 4,000 
tons, which is needed for the purpose

of a carry-over stock. We expect next 
year the crop to be about 24,000 tons; 
it may be a little less.  This year’s 
figures of consumption would certainly 
touch 21,000 tons. We have got to have 
a carry-over which will tide us over 
in times of difficulty.

In regard to the  deterioration of 
stocks, I am afraid whoever has been 
putting it out in the papers has not 
been doing the coffee  industry any 
service. Coffee is collected at a parti
cular period of the year and consump
tion has to be spread over the entire 
period of the year, over twelve months. 
Very  naturally,  initially  when  the 
coffee is collected, it has a particular 
flavour  and as time goes  on, the 
flavour goes. Maybe some people like 
the original flavour and some people 
like the other types of sUghtly stale 
flavour. We cannot keep it fresh aU 
the twelve months. The Chief Market
ing Officer has been careful enough to 
see that all stocks in Mangalore were 
exported so that in Mangalore, where 
the monsoon is the heaviest, no large 
stock is carried over. Such deteriora
tion as does exist is a normal deterio
ration and not excessive deterioration, 
and that friend of the coffee industry 
who puts out in some papers may have 
the idea of using this fact for attack
ing the Government, but he is doing 
no service to the industry;' very possi
bly the prices in auction wiU drop 
because of the scare that the quality 
is poor. But whatever he has done has 
not done much damage; the prices are 
rising and the auctions are going on 
reasonably well.  I would like to tell 
hon. Members that the price fixed by 
the Board was Rs. 2-2-0 per pound 
and we have agreed with the Board 
that so far as the small grower is con
cerned, he has been paid Rs. 2-8-0 
per pound, and so far as the large- 
scale grower is concerned, he has been 
paid so far Rs. -̂3-0 per pound and 
they are likely to be paid another four 
annas early next month. It is antici
pated  that the payments to ‘  fthe 
growers  might be in the region  of 
seven to eight annas more, that is, 
making in all a rate of Rs. 2-15-0 or
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Rs. 3 nearly.  I think the  blame 
attached to Government in this regard 
is meaningless, but I might tell the 
House that this  position has been 
achieved with a large amount of strain 
and with a large amount of watchful
ness on the part of Government. It is 
not as if we have somebody on the 
Board who can look after the interests 
of both the growers and the -consumers 
and render accounts to the Govern
ment and therefore unless the Board 
has a Chairman who is resjKinsible to 
Government and who will be a sort of 
liaison between Government and the 
Board, the  Board cannot  function 
properly, ,j

As amendments are moved and as 
the discussion will go on for nearly
4 hours and 45 minutes, naturally I 
will have an opportunity of replying to 
all the points that have been raised 
by the speakers that may intervene 
hi this debate. At the m<»nent I have 
nothing more to say excepting to com
mend my motion to the House.

Mr. Chairman: Motion moved:

"‘That the Bill further to amend 
the Coffee Market Expansion Act, 
1942, as reported by the Select 
Committee, be taken into  consi
deration.**

Shri m S. Guniiiadaswamy (My
sore): I beg to move:

“That the Bill, as reported by 
the Select  Committee, be circu
lated for the purpose of eliciting 
opinion thereon.”

The hon/ Minister just now said that 
many of the criticisms that have been 
levelled against the Ministry, against 
himself and  against his policy are 
meaningless. I was veiry much sur
prised at the very  attitude of the 
Minister against  the very legitimate 
criticisms that have been levelled by 
responsible quarters. It is this menta
lity that has been responsible for ruin
ing this industry and the story of the 
attitude of Minister to this industry is 
sad and dismal. I do not want to re
peat on the floor of the House the

treatment that he has been giving to 
the various interest?  concerned in 
the coffee industry. The Minister said 
that he is taking much interest in this 
question. But I am sorry to say that 
too much of his interest, too much of 
his direction and  regulation is res
ponsible for the ruination of the in
dustry.  If his interference, direction 
and control have improved this indus
try even by ap inch or by an iota, I 
would have congratulated him.  After 
all, I view the whole question from 
a dispassionate angle. If after assump
tion of his office as Minister of Indus
try and Commerce he has solved even 
10 per cent, of the iwroblems that beset 
the coffee  industry, I would  have 
really  thanked  him.  Unfortunately, 
along with the assumption of his office, 
he brought new troubles to this indus
try. ê created those troubles and he 
takes pleasure in creating troubles. I 
cannot understand the psychology be
hind it.  I think there are  certain 
people who take pleasure in creating 
troubles.  This is the sjonptom of a 
sadistic mind. I do not want to say 
much about it but content myself by 
saying that the entire attitude and 
approach and the way in which the 
Minister is dealing with the problems 
of the coffee  industry is something 
extraordinary. Nobody has got a good 
word about it. He has been saying that 
the coffee  industry has been saved. 
Who saved it? Saved from whom? He 
has always been  misleading in his 
figures and he is twisting the figures 
for his own ends. He has said even 
today that there has  been a little 
stock in the country  and that the 
deterioration is normal. Of course, if 
stock is kept for long, deterioration 
will be there, but what is the purpose 
of keeping these stocks? Who is res
ponsible for it?  Is it due to some 
natural  reasons  that  the  Stocks 
accumulated? Is it because that they 
could not be cleared? Why were the 
stocks  not  cleared  in  time?  Why 
were the stocks allowed to deteriorate? 
He has advanced a very amusing and 
amazing argument  that some people 
Mke fresh coffee and some others like
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stale coffee,—coffee prepared out 
Old stocks. It i* very curious! I can 
understand this argument in the case 
of liquor.  If you keep the  liquor 
bottles for long, the quality, the taste 
and the price will increase.  In the 
case of coffee the argument is some
what amazing.

Shri Namblar (Mayuram): He might 
not have tasted liquor.

Shri M. S. Gnnipadaswaniy: I have 
not tasted liquor myself.  Again and 
again there were demands made by 
the coffee interests that there should 
be more exports and that the exports 
must be allowed in time when there 
is a good market for coffee in foreign 
countries. But he said “No”.

Sardar A. S. Sftlgal (Bilaspur): What 
about consumers?

Shri M. S. Gumpadagwamy:  Why
this bogey of consumers? I am a con
sumer, Mr. Karmarkar was taunting 
me...

The Afinister of Gommevee (SM 
Kannailuir):  Not taimting but ex>
plaining.

Shri M. S. Gumpadaswamy:  But
what else is it? Mr. Karmarkar was 
sajring that Gurupadaswamy does not 
know about tea.

Shri Karmarkar:  No. I said you
knew more about coffee than tea.

Shri M. S. Gnmpadaswamy: I leave 
it at that.  My point was that he is not 
protecting the interests of the consu
mer.  I ask, what is it he has done for 
the consumer?  Nothing.  Today,  you 
have lost nearly Rs. 2J crores.  If you 
had allowed only the export in time, 
you could have got Rs. 2\ crores.  I 
would not have come in the way of the 
Minister if he had raised the export 
duty on coffee for mopping up certain 
profits made by the coffee exporters. 
But the country has lost that amount. 
There is a huge accumulation of coffee. 
Today the price of coffee has fallen. 
Today he says—and he has the teme
rity to say—that he has saved coffee 
industry.  On the other hand, he has 
destroyed the coffee industry. He has 
completely destroyed it, and nervous
neSs and panic are ruling very high 
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among the coffee planters. Nothing is 
done to take their co-operation.

Now he has brought this Bill. What 
is the purpose of this Bill? The Minis
ter does not want an elected Chair
man, because every time the Board 
gave proposals which the Minister did 
not like, and he could not control the 
elected Chairman. That is why he says 
today, “Oh, let us have a nominated 
Chairman”. What are the arguments 
for this? He gave only one argument. 
“Oh,  we have followed  the same 
pattern in other things. We have got 
similar types of Boards. Let us have 
this uniformity. Let us have a similar 
Board”. But is it the argument that 
has to be advanced by the Minister? 
Have we to believe it and does he 
expect us to believe it?  Would that 
argument justify the present amend
ing Bill? Have we to swallow what he 
has said? For the last three years we 
have been hearing him. He is singing 
the  same old siren song  without 
change. What has he done? The treat
ment that he has meted out to the 
Board is scandalous.  He expects co
operation;  co-operation on his own 
terms and not the genuine type of 
co-operation on the basis of reason, an 
the basis of consent.  He wants the 
Chairman and the  members of the 
Board to act as his satellites. That is 
impossible. What is he driving at? 
Does he want to create a few dunmiy 
Boards?  Does he want the members 
of the Board  to act like  jo hukums, 
or his chelas?  Is it for this  that he 
wants the Board? You know some of 
the Boards are  functioning already. 
The people who are on these Boards 
are nominated l̂jr Government.  They 
are always passive.  They are inert, 
they are just like gum-chewing supers, 
content only with murmuring.  Does 
he want such Boards? When he intro
duced another Bill on rubber last time, 
I  said  that  he was very  much 
interested in creating  rubber stamp 
Boards.

This is worse than rubber stam|) 
Boards. .

An Hob. Menk«r; It is a T. T. K
Board.
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Shri M, S. Garnpadaswamy: I have 
visualised a different schĉne and a 
different pattern for these things.

Shri Karmaikar: Adult franchise?

Shri M. S. Gurnpadaswamy: I ex
pect the hon.  Minister to be more 
serious and not frivolous. In a dem«- 
CTatic  country, we normally expect 
t̂ t the Boards which are created for 
varifMis ‘ economic  interests  should 
have adequate powers and their ccm> 
position should be completely demo- 
craUc. The respective interests should 
be given choice of nomination from 
among them and the Chairman should 
be elected. One Board is not enough 
for any industry. I and the party to 
which I belong visualise a~pattem by 
whick we could have one Board at 
the top and a few at the bottom. Let 
each State in which coffee is grown 
get a Board for itself.  That Board 
should have  ample power for  the 
development and marketing of coffee. 
All those Boards functioning should 
be subordinate to the overall control 
of the Central Board.  These Boards 
should take the entire industry into 
their hands.  They should not only 
supervise  and control and  regulate 
them but also be responsible for the 
policy for the industry. The Govern
ment must step in only to guide on 
<:ertain things whenever it is neces
sary. The Government’s control should 
be very nominal and should be only 
overall control, so as to fit in with the 
whole scheme of things in the set 
pattern. That is the pattern that we 
want. By setting up the Board at the 
Centre, can we solve the problems of 
the consumer?  What are the powers 
given to this Board?̂ They are very 
limited. They cannot discuss policies. 
They cannot even place their proposals 
strongly before the Government.  All 
the Members who are on the Board, 
as I said,  are  mere  satellites  and 
“̂es men”, of the Congress Ministry. 
Why should we have such Boards? It 
is a waste. It is an economic waste, 
ĥy cannot we . have departmental 
control? I think that is better. Instead 
of having these Boards and distribut
ing favours amoag thek- henchmen, It

is better to have contrpl of the whole 
thing under the hands of the depart
ment,  or  Ministry.  Let  there  be 
departmental control and regulation.

. Shri Karmarkar: I am not interrupt
ing, but I am trying to understand 
him.  How do people  chosen from 
panels given by the respective interests 
become henchmen of Government?

Shri M. S. Gumpadaswamy: You
are referring to panels?

Shri Karmarkar: To panels to be
given by each sector of the industry 
and the Government are only to choose 
from among them.

Shri M. S. Gnrupadaswamy: The
hon. Minister wants to take the edge 
out of criticism. But I would submit 
that even after panels are submitted, 
it is left to the Government to pick 
and choose. The panel system does not 
work properly. Generally the Minister 
will ask a particular  association or 
organisation to send up the names of 
some particular men. It will happen: 
It is happening.  After all my hon. 
friend should not be blind to realities. 
I know he is a Minister and should be 
knowing  what is going  on in his 
Ministry. There will be a scramble for 
inclusion in the panels. But what is 
wrong if the associations which re
present the various interests are given 
the entire choice in the matter. They 
must be able to send their own men, 
men of their own choice. You want 
these people to behave in the manner 
you wish them to behave: you do not 
want any dissentient  voice, or any 
independent thinking on the part of 
the members. Otherwise, what is the 
purpose behind it? Why are you In
sisting  on  panels?  You  want  co
ordination and co-operation. How can 
you  expect  co-operation?  And  co
operation for what? Is it to improve 
the  industry?  Can  you  expect 
good and reasonable proposals, free 
thinking  and  independent  action 
by these nominated stooges who are 
to serve on these satellite boards?

; Sp, I .say that the entire philosophy 
bê nd this scheme is fundamentally 

I  be making the. ŝ e
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point in the next Bill whichi is coining 
wp. Fortunately for us, the hon. Minis
ter has brought all  these three to
gether, so that our speeches may be 
<x»>ordinated, and we may pursue our 
point more effectively.  In the treat
ment that he is meeting out to this 
industry, in the method* employed by 
him  for the constitution  of these 
Boards,  there is something funda
mentally  wrong  and  undemocratic. 
These Boards do not serve any useful 
purpose. They will be dummy boards, 
or black boards if I may be allowed to 
say so. They will never serve the end 
in view. It will serve only one pur
pose; it will serve the purpose of the 
Minister in distributing favours to his 
henchmen. That is the only ostensible 
purpose for which this Bill has been 
placed before the House.

Shri Karmarkar: Ostensible?

Shri M. S. Gurupadaswamjr:  It is
very clear; it has no other purpose.

Shri N. M. Lingam (Coimbatore): 
On a point of information, is there 
any time-limit to  speeches on this 
BiU.

Mr. Chainnan:  There is no time
limit on the speeches as such. Out of 
five hours some time is to be devoted 
to the consideration  stage and the 
clause  by  clause  consideration.  I 
should think out of these five hours, 
if the House agrees we may devote 
two hours to the clause by clause and 
three hours to the consideration stage. 
In these three hours, many Members 
are anxious to speak. The hon. Mem
ber has  already taken more  than 
twenty minutes. I would request him 
to conclude.

Shri M. S. Gurupadaswamy:  I do
not wish to take more time of the 
House. The House is aware that an 
Enquiry Committee has been set up 
to go into the problems of the planta
tion industry in general.  That Com
mittee is already functionmg and it 
may be possible for the Committee to 
submit its  report very soon.  Why 
should we not wait till the Report of 
the  Committee  is  received?  Why

should we not study the report and 
then take a decision in the ihatter. 
We will not lose much. The Board is 
already functioning and therefore it is 
fair for us to demand that the con
sideration of the Bill may be postponed 
to a future date. We are not likely to 
lose anything by doing so. So, I sub
mit that  this legislation has  been 
brought rather hastily. If Government 
feels that we need not wait for the 
report of the Plantation Enquiry Com
mittee, then let the Bill be circulated 
to the public; let the public be given 
more opportunity of expressing their 
opinion and send their views on this 
BiU. ^

I know the Select Committee invited 
a few of the leaders of this industry 
and took evidence.  The evidence is 
before us. But many people had no 
opportunity then of appearing before 
the  Select  Committee.  There  is  a 
universal feeling today that the BUI 
is being pressed inspite of universal 
opposition against some of its provi
sions.  I, therefore, submit that the 
BiU  may be circulated for  public 
opinion, or if the Minister does not 
wish to do so, let him postpone con
sideration of this measure to a future 
date. In the meantime we would have 
received the Report of the Plantation 
Enquiry Committee.  By doing so he 
will be respecting the feelings of most 
of us.

Mr, Chainnan: Amendment moved:

“That the BUI, as reported by 
the Select  Committee, be  circu
lated for the purpose of eliciting 
opinion thereon.”

Shri  Keshayaiengar  (Bangalore 
North): I beg to move;

“That the consideration of the 
BiU, as reported by the Select 
Committee, be adjourned till such 
time as the final report of the 
Plantations Enquiry Committee is 
presented to the House.”

The hon. Minister was pleased to 
suggest at the fag end of his speech 
that it was under very great stress
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and strain that he was dealing with 
this matter, and  also that he was 
taking vê great personal interest in 
this matter. 1 am <Hie of those who 
feel that the coffee industry has got 
to be helped in every way in our 
country. Taking all aspects of the in
dustry into  consideration there are 
about two and a half lakhs labourers 
employed in this industry. The indus
try fetches a revenue of several crores 
of rupees to the Government colfers 
and it is one of those big agricultural 
prodiUTt industries wherein machinery 
cannol be employed. A large amoimt 
of labjur has to be employed in the 
interests of the industry itself. It is 
also a pleasant factor for us to note 
that 96 per cent, of the estate-owners 
are small estate owners who own not 
more than 25 acres. I would like even 
to suggest that this may be called a 
nation-building industry and we must 
do everything in our power to see that 
this industry develops and nothing is 
done to the detriment of its îogress.

I feel that tbe way In wMdi we 
are tackling this problem, this cnicial 
problem, of giving some help to this 
industry is not very satisfactory, parti
cularly so far as the measure under
discussion is concerned. My hon. friend, 
on the other side was suggesting some
thing about {ke panel of names. The* 
bon. Minister was pleased to suggest 
that so far as the composition of the- 
Coffee Board is concerned, there will 
be a panel of names and Government 
wiirpick up people from that panel.

5

M3L GWrnuui:  I think the hem.
Mffinber will take some time.

1 will t^ »She!
few minutes more.

Mr. diatrmmn:  He may continue

tomorrow.

The Lok Sahha then adjourned tilt 
Eleven of the Clock on Tuesday, th# 
23rd November, 1054.
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See under 3̂111(8)”.

COMMITTiaE(S)—

Business Advisory Committee— 
Motion re allocation  of  time. 
(Adopted).  571.

. D

DAS, SHRI SAEANGADHAR—
Code  of  Criminal  Procedure 
(Amendment) .Bill— ,
Motion to consider as  reported 
by Joint Committee and amend
ments to circulate, and to recom̂ 
mit to Joint Committee, 596 — 
600. .
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Motion to adjourn consideration. 

596—«00.
Motion for AdjdUrnmoit—
Situation in Manipur.  569.

DATAR, SHRI—

Code  of  Criminal  Procedure
(Amendment) Bill—
Motion to consider as  reported 
by Joint Committee aiid amend
ments to circulate, and to recom
mit to Jôt Conmiittee.  587. 
Motion to adjourn consideration. 

587.

DIVISION—

Code  of  Crimmal  . Procedure
(Amendment) Bill—
Motion to consider as  reported 
by Joint Committee— 
Amendment  to  circulate.
(Amendment Negatived).
643—46.

EXPORT DUTY— 
Resolution re enhanced 
(Adopted).  €4&—72.

on tea.

GAKt>Hi;  V B.—
Resolution  enhanced export duty 

on tea. €65—08.

GOTTA, Smi SADSAW—
Code  of  Ctittiiniil  Procedure 
(Amendment) Bill—
Motion to consider as  reported 
by Joint Gommittee and amend
ments to circulate, and to recom
mit to Joint Committee.  615-21.* 
Motion to adjourn C0îid̂£iti0tfi> 
615—21.

GURUPADASWAMY,  SHRI M. S.— 
Coffee Market Elcpansion (Amend
ment) Bill—
Motion to consider as  reported 
by Select Committee and amend
ment to circulate.  €77—84. 

Motion for Adjournment—
Situation in Manipur. 568-09, 509
70.

Resolution ft enhanced eicport duty 
Oft tea.  W»-54.

KARMARKAR, SHRI—
Coffee Market Expansion (Amend
ment) Bill—
Motion to consider, as reported by 
,Select' Committee, and amend
ment to circulate.  682. 

ĵ olution re enhanced export duty 
on tea.  647-48, 668—72.

KATJU, DR.—
Code  of  Criminal  Procedure 
(Amendment) Bill—
Motion to consider as  rep<̂ed 
by Joint Committee and amend
ments to circulate/and to recom
mit  to  Joint Committee.  574,

,  578, 597, 599, 621-42.
Motion to adjourn consideration. 
574, 578, 597, 599, 621—42. 

Motion for Adjournment—
Situation in Manipur. 567-68, 569, 
576.

KESHAVAIENGAR, SHBJ—
Coffee Market Expansion (Ainend- 
ment) BiU—
Motion to consider as  reported 
by  Select  Committee  and 
amendment to circulate.  684-
86. -

Motion to adjourn consideration. 
684—86. .

KRISHNAMACHARI, SHRI T. T.— 
Coffee Market Expansion (Amende 
ment) Bill— ;  .
Motion to consider, as reported by 
\  select Cprr̂ttee.  672̂77. 

KRISHNÂ WAMI,
Code  of Crimkatl  Procedure 
(Amendment) Bill̂  ^
Motioa ta con«i4ir as  reported 
by Joint CoonaittMfc axid amend
ments to circulate, and to recpm̂ 
mit to Joint Qommittee, 606—09,. 
623, 024.
Motion to ad|oum consideration. 
600—09, 628, «24i

LANKA SUNDARAM, DR.—

Code  Griminal  l*T6cedure
(Amendment) Bill—  -
Motion' ewiBider as  reported

JokaH Committae and amend- 
menta te ciitrutalt, aad to i«com- 
mit to Joint Comsttittee*. 672—82.

(.-o )
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' Motion  to  adjeuni 
572-82.

LINGAM, SHRI N, M.—
Resolution re enhanced esap̂rt t̂y 
on tea.  654—5*.

M/\NIPUR—

Motion for Adjournaaent—
Situation  in ------ (Held  ever).
567—76.

MISHRA, SHRI LOKHNATM—
Code  of  Criminal  Procedure
(Amendment) Bill—
Motion to consider as  reported 
by Joint Committee and amend
ments to circulate, scad to recom
mit to Joint Committee.  597. 
Motion to adjourn consideration, 
597.

MORE, SHRI S. S.—
Code  of  Criminal  Procedure
(Amendment) Bill—
Motion to consider as  reported 
by Joint Committee and amend
ments to circulate, and to recom
mit to  Joint  Committee.  581, 

582, 5H 622-28- 
Motion to adjourn consideration. 
581, 582, 594, 622-23.

MOTION FOR ADJOURNMENT— 

t̂uation in Manipur (Held overV 
5§7—W.

R

MtoOLUTION—

------ rc enhanced export duty  oa
tea. (Adopted).  646—72.

SINHA, SSm SATYA NARAYAN— 
re allocation of time.  571.

TEA—

Resolution re enhanced  export
duty on------. (Adopted). 646—72.

TELKIKAR, SHRI—

Code  of  Criminal  Procedure
(Amendment) Bill—
Motion to consider as  reported 
by Joint Committee and amend
ments to circulate, and to recom
mit to Joint Committee. 609-15. 
Motion to adjourn consideration. 
60̂ 15.

THOMAS, SHRI A. V.~

Resolution re enhanced export diitjr 
•n tea.  663—65.
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